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Problewu of Subordinate u,ulatlo,, 

to extend cenain Acts by executive 
authority to some other areas or to ex­
tend the life of an Act with such modi­
fications as the executive might deem 
fit, is too wide a power. It was ruled 
that only power to extend an Act either 
to other areas or for shon periods may 
be given without the right to modify or 
amend except to the extent neceaitaaed 
by the application of new circumstan­
ces. Such modifications must purely be 
of an ancillary and formal character 
and should not involve any change in 
the policy of the Act. 

·Blank Cheq11e' Dele1ation 
It also happens often that powers arc 

given in general tcnns to the executive 
to frame rules to carry out the purposes 
of an Act. Such a provision also seems 
to be too wide. It seems to be desira­
ble that. a,; far as possible, matters for 
which rules may be framed must be 
indicated with some preci.<1ion in the 
body of the Act itself and ancillary 
maucrs relating thereto by way of 
ej,udem trn,ris. 
Proi·ision for /.,aying and Modification 

The rules framed under the rule­
making power by the executive have 
for Jong been only notified in the r�· 
pccti� Gu.ettes and were not subject­
ed to the scru1iny of Parliament or the 
State Lcgislalurc.s. In recent times, in 
almost every piece ol Jcgwation. when­
ever power to make rules is conferred 
on the Euc:utive, it has been imillcd 
upon in Parliamcot that there should 
be a provii,ion that the ru� must be 
placed on tbc Table ol the Home for 
mod16catioo, amendment or repeal with· 
in a specified period. Under 1uda a 
provision, nala are framed by lbe ao­
cutivc in advance and &bey come inao 
operation fnJm lbe date ol tbcir publi­
Qtioe bat they are subject to alla'ation 
or modalcation la&cr oa by PartimDIDL 

Scrutiny at Draft Sra,t 
It is a matter for consideration by 

you whether before the rules arc ootf. 
tied. draft rules may not be scrutinised 
by the Committee on Subordinate Legis­
lation. In cases where it is felt that 
the ru.Jes should have irofflC'tiate cflcct, 
they may be &iven effect to from the 
date of the notification subject to the 
right of the Legislatwe to modify the 
same within a specified period afcer 
they are placed before i&. In other 
cues where such urgency is not felt, the 
rules may be placed before the Com­
mittee for their consideration before 
they arc 3iven effect to and phacod on 
the T11bles of the Houses of ParJiamcnl 
or the Lo&ia)atures, u the case may be. 
What kind of publicity ouaht co be 
given to the draft rules before they are 
finalised and published in the final form 
in the Guettc is another matter for con­
sideration by this Conference. 

Rules under Central Le1islation <>n 
State S11hjects 
There are cues where central leau;­

lation is passed at the rcqucsl of various 
Swtc Governments and the Slate Lqil­
laturc, for the 1akc of uniformiry and 
co-ordination on several subjects and in 
�uch ca.t;C1; rules have to be framed lo 
i;uit the cooditiom prevaiJiaa in eacla 
State. Arc those rulea; IO be made by 
the Centr11J u�utjvc or the State exe­
cutive? If they are made by the State 
cAecutive. are the rulca to be placed, for 
aJteratioa or modification. on the Table 
o( Parliament or on the Tab&el ol the 
respective State 1.4,gu&atun,a'! Mucb 
caa be uid in favour of power hein1 
giwaa IO the rapective State Govem­
lDeDb to �ame the rulel and, while 
lay do IO, ii ii proper ID expect &Ml 
lhe rula. !lbould be KTulinit.ed hy IN' 
Sutc Lc,gjAlatur� �- But lbcrc 
- IO be ON ddect ta thil r,roc;c­
dwe. The C..tral Lepla&ure wbkh 





J>rublenu oJ Subordmate Legislalion 
l'ub/ica1ion of Rules There is another matter which mi&bt engage the attention of the Committees on Subordinate Legislation-that is, the publication of subordinate legislation. As a general rule, the enabling Act pro­vides for the publication of the rules in the official gazette. This does not appear to me to be very helpful or sufficient. The rules should be pub­lished in a systematic manner so that they may be referred to conveniently, located easily and understood by the public concerned. As things stand today, if you want to know, say-( a) what amendments have been made in the Schedule to an Act, e.g., the Agricultural Grading and Marketing Act, 1938 or the Essential Com-

(b) 
modities Act, l 9S S; or whether a panicular rule is still in operation or, if amend-ed, where such amendments would be found; or ( c) whether any rules have been framed under an Act at all; 

(d) 
or whether an Act which is �uired to be enforced by a notification bas been brough1 into force and. if so, when.-you cannot get the information easily. You shall have to wade through innumerable page\ of the Gazeue with no ccnainty of getting the correct or v.·holc of the information. There is noc 

a single Government publication which can help you in the matter. 1 am also noc aware of any private publication which makes such information available to the public. In view of the principle that ignorance of law ill no excu�. it bee� the bounden duty of the Gov­emmcnt to give wide publicity to ru� "° that tbe public may not be taken UDa,i,.ares. A knowledge al law ii tbe 

first step for its due observance. ID the U.K., besides the annual edition of statutory instruments, a number of other publications like the Guide to Govern­ment Orders, Numerical Tables of S.R. & 0. and Statutory Instruments, arc regularly brought out by the Govern­ment and sold to the public. This question was raifed by the Lok Sabha Committee and the Govcmmeot have decided to bring out a publication 
lln the lines of the India Code. 'Ibis will go a long way in malting the rules and regulations available to the public at one place. 
No Partisan Spirit In the end I wiU only recaJJ what tbe late Shri G. V. Mavalan.kar in hii address to the Lok Sabha Committee on Subordinate Legwation had stated: The Conunittce is not conceived, in any sense, as an opposition to the Executive Government or to the Administration. It is concdvcd as a body or persons who arc in touch with the people and, not being concerned with the actual administration, arc capable of taking independent and detached views. They arc the collaborators, the cooperators and friends of the Administration and they approach the examination of the rules and regulations in that spirit. They have to examine the qUC11· tion5 before them in a non-p1rtiun manner as they arc diM:bar1ing a duty on behalf of the entire House and noc on behalf of a party or section. Once a dcci!ion is taken. even thou� by the majority. it becomes the d«i11ion of the Hou!ie and every Memher c,( the Com­mittee ii bound to work on the basi!I that the law, enacted and the polic� Jaid down have enuna1cd from the entire HOU5C; and, therefore. e:umina­rion of tbe implemenLation of thole laws through rulel admiu ol no party consi­deration. 



Estimates Committee (1959-60) 
SPEAKER'S ADDRESS AT THE VALEDICIORY SIITING• 

Shri Dliliuppa and Frieodli, 
It gives me very ircat pleasure to 

be in your midst. The Estimatca Com­
mittee is one of the two important 
financial Committees of Lok Sabha. I 
wa!'I myself the Chairman of the first 
l�-.timatcs Committee &ell years ago. 

.�op, n/ �xamlnalion 
The main object of the E&tima� 

Committee is to suggest ways and means 
of economising expenditure. That must 
he your foremost object. But your. sug­
gestions for economy should not mtcr­
fcre with efficiency. You can cut off 
all the expenditure and then !'lay. "we 
have "avcd so much." 

You mU&t abo bear in mind that you 
bavc no ript to iolerfcrc with the policy 
lud down by Parliament. The policy 
may. bowever. come indirectly under 
oonsidcratioo. Whenever )'OU ind &bat 
a policy bu led to cnomo111 expendi­
ture wbicb could have been u•cd. you 
can certainly point out bow a particular 
policy ba.� landed tbt country in un­
aeccmary wastage of public money. 
TbcRe are tbt limits withia which you 
can proceed. 

f;.u,,ninotiot1 of AJ Hoc iuws 
In addition to the regular examination 

of the- Mini�rie<. taken up by 1hr Com­
mictee. I have referred from time to 
time cenain matten •mini in die Home 

to the Committee. 0a one occ.aaion. 
in regard to certain collieries owned by 
Government it wu revealed durinJ tbe 
question hour that. though the co� 
were not being worked, as many as 4,000 
workmen were bein& paid month after 
month. I said that that wastage ought 
to be put an end to, and I referred the 
matter to the Committee. Similarly. J 
ref erred the shortf alJ in production in 
Bharat Electronics and tho increase in 
the estimat� of the General Service 
Charges of the Rourkela Project to the 
Committee. I am very happy the Esti­
mat� Committee have dealt with all 
such issu� referred to them by me and 
reported to the House. Generally. you 
take up certain subjects and go through 
t.bem for a wbolc year. It may not catch 
the imagination of the people so much; 
but in regard to ad hoc issues, which 
arc hot, if you addreu _yourselves to 
tban. thon the people wjll feel that the 
Es&imates Committee is doing a lot of 
ioc,d work. 

Exnminati<>n ol wilnea.6 
Many officers of the Mioislrie5 appear 

be!ore you and you cros.1-examlne them. 
You mmt get  information from them, 
without offendina them, jmt as a bee 
suck.� honey from a flower without des­
troying it. It is rather a difficult mat­
ter. It i� not one man wbo cn:a-cu­
min�. but a5 many a.� )0 members do 
it. ·---· ----------·---------·-·····-----·· · ····-·-· . 

• ._..,. ,_ • ..._ ...,�Nlli .., at s...,..,� ._ M. A• r a .. tt,tlnw, oktina r,f thr R,ti..at,�• <:oia'1ttc: (191o-6,1, ..W •• Aid ¥. 19'0,. � ..• 
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&timatu Commilttt ( 19S9-60) 
· � when I was CJ'OSS-examinin on Alltndance in Commilltt 

': very unportant point eliciting informa­
noa to s�port our case for economy 
and . drawmg out many answers against 
the mterest of a particular officer an­
ocbu member put him leading questions 
to show that all that I wanted to draw 
from him was wrong. Th�upoo. I 
requested the witnesses to withdraw and 
then told the members that we should 
not contradict one another in the pro­
�nce of w�'!1esses lest we should appear 
m the postllOD of having dissension 
amongst ourselves. Whatever differ­
ences we might have, we should settle 
them ourselves. 

Sub-Committee on Public Undertalclngi 
I am extremely happy to learn that 

you have divided yourselves into small 
Study Groups, consisting of 7 or 8 mem­
bers �- I understand that you have 
org� a sub-committee on public 
underukings. I have been desirous of 
having a separate committee altogether 
for the purpose. But it is urged that 
the work of the two commiuces may 
�vcrlap. Your present aub-<:ommittoc 
11, however, as useful as an indepen­
dent committee. 

Record of 1ood work 

J am very happy that your repor1I 
have been reviewed very well in the prca 
and they have received uniform enco­
miums from one and all. 1be Estimates 
Committee even at the outset did so 
much of good wort that this WU review­
ed very favourably in 1951 in the World 
Economic Review publiabed by the 
UNESCO. J uo sure that the period 
of mcomiuma ii not over. Every day 
we beap cmcomimm on you and lbe 
Committee baw attaimd a reputadoa. 
I must coqraculaac you, one and all, 
for the eaonDOUI wort you have doac 
Md die illlCnllt JOU UYC tum. 

... (C) La-&. 

Coming to attendaDce in tbe 
Committee, there is no muoina in 
m�y. having a quorum and doin& 
things m the name of the Conuniucc. 1 
would like that the Committee aboultl 
be fully attended. Otberwisc we will not 
command the prostiac that is necessary. 
An enormous burdm rests on the 
shoulders of the Chairman who bu to 
review the report before be presents it 
to Parliament and so gujde the wort of 
the Committee as to who should initiate 
the examination of the witnesses, what 
arc the points on which empbuis bu to 
be laid etc. The Chairman cannot be 
left alone. He oupll to be uaisled by 
others. 
No whip In Committtt 

So far as your reports are concerned, 
we never allow them to be discuucd on 
the floor of the House. If these reports 
arc debated on the floor of the House. 
the Minister can in nine c:uea out of ten 
get a whip issued and then with a majo­
rity vote on bis side say that it is not 
possible to accept the rccommendatiooa. 
Fortunately, we have seen to it eo far, 
and,- I am sure of the future allo­
that no whip ia allowed to come within 
the four waOs of thil room. Party con•i· 
dcrationa do not come in here. Do not 
allow a whip or any kind of hriding or 
any attempt to canvan. 

Di.ffu.u·ion of bwdt'1 

As r.ooo » the bud1et is prcparod and 
placed on the Table of tbt Houae me 
aeneraJ discua.wn on the budget JOCI 
�n for four day,. Thereafter. I would 
hke the whole Houte to ,o into I com­
mittee. splil itadf into a number of aub­
committeea, one e.ch for a Ministry, eo 
1ha1 the Mini� may a.ii aJoaa with the 
mernben aaou the table and tbca dJs.. 
cuu mitten reladq to tba& Mini.try 
oa the buis of tbe recomCDfl'dadom of 



Joumal of Por""1,w,atrry lnfonution 

the Estimates Committee. But the time 
for it bas not yet come. 

E�MIIHI of r,1irm1 m1mbR1 

I would like that a coovaitio.D la a­
tabliNINi whereby a,m,ben ffltirlDg 
from one Committee ao to tbe other 
Q>mmiUco, Whoever ia mirin& from tbe 

Estimatca Committoo can go to tbl Pub­
lic AccowUI Canmiuee and va wna 
so that these mcmben may have a full 
knowledge o( the work of both die 
Comm.itiees, and a let of people htn, 
that la, 45 people, may bow A to Z cf 
public tinaocie i.e. before the budaot ii 
passed, afw the budeet la pulCld, ..a 
after tbe expenditure ia iacuned. 

&. .. ..  - - -



Short Notes 

ComwlUee. oa Dnft nlrd Fhe Year 
Pia 
On September 6, 1 960 the Speaker 

made the following announcement in 
Lot. Sabha reprding the formation of 
Committees to conlider t.hc Draft 1bird 
Five Year Plan: 

Hon. llemben ue aware that Jut 
time when the Second Five Yev Plu 
was placed before the !louse in advance, 
I appointed four commitwea of the 
Houe. • I appointed • 1ub-ccmm.lt� 
of the Buslne111 Advi10ry C<ln'lmittee to 
divide the subjects dealt wtth In the- Plan 
11nd put them into four croups. I 
requested hon. Mt'fflbers to intimate to 
me or to the office L'lc ,roups in which 
they wanted to :.1>rve. in thl' order of 
their preferen�•. '° that I millht a1t�i,rn 
the llemberw to one ar other ol tho. 
,rroupe. 

Now I Intend <'"n1tltuUnc 1imilu 
,roups for eonndffln« the "num P'ln 
Y•r Plan. The ftnt meettn1 of thme 
.,oupa will be held on the 9th. 'nlere­
after, u 100r1 u the HOU8e mMt1 nm 
UIM, they will ,o on meet.1n1 from da:, 
to da:,. 

The namN al thew committ.. aad 
the 1ubJecu tentative-I:, an.-: Comm!tt� 
A-Policy, Resource, and Allocations. 

-0. A.rddr OD the Nb;ca in JPI (II. J) pp. Jf.JO-.JOJ. 

71 

TMee "'°"" ..,. made Jut time and 
wtth suitable modltlaatiC1111. tlwJ haft 
been 111trod..S heft. CommitlN &­
Industry Power and Tran� Com­
mitt.ee �-!culture ,ind Rural JCeo.. 
nomy. Commil:ee I)......Social Servtcea, 
Tecbniclll Man-power ud SdenUffc � 
1,1rc:h. rt a Jarp number of people 
..-ant to 1erve In Committee D, I W()\lld 
HQ to divide It into CGmmttlNI D and S. 
Cammi� D-Soc1a1 Semcea and Com­
nuttee �Technical Man-pow• and 
&fffltlac llaeareh. 

Hon. Ml!fflben wtJI kindq write lo 
tht• office Ole 1rouJ11 In wbJrh th-,, wltl 
lit'rv� in the order of their preference. 
tf th�y want to � on mor. than one 
commltw.e, I will make lt con.__l 
Aftu U1e nam• are reoelved. I wW 
appoint the Chairman. 

The.- pN>t'NClinp of the committeee 
will be ph,c«I 1n the Pvliamant Llbnr')' 
H wu done lalt time. 'nle committees 
will aend 11111111 abetrllt't. ol dae Pl'OCMd· 
iri:• to the H� for illt ocmadeftUoa 
later on . 

Al,o, lut tlm. the Ollll'IIDJttNI wen 
i.'Ompo.led of lbmben from both ROUI". 
I .. II aend a "2.,'i: to the otber Rouw 
that they ma:, rlr 11111..a ..-. 
tor indualnn in one or the otb« of tbe 
cornm.itteel. 



lo"""'1 of Parl"11Mntary Information 
In punuance of the �t Chairmen a�pointed by the Speaker for five Committeea have been constituted. these Comm1ttees: The following are the names of 

·---··-----·----------------- --------(i) C....aec AS-:!:?• Jlelourca and Allocadom) ill) Committee C (Apicaltlll'e and Rani Bconomy) 'Ii) Conwittee B b'f, Power and Trampon) · ., Camnaince D �odll Se�) · • · •) Qnmirtcc E (Tccboic:al Ma-Power tad Sdcnti6: 
R.ctearcb) . · ·---- ----· ··- ·--- ------

Pullaaeaary Papen .. llllldl 
Having regard to the provisions relat­in& to Hindi iD · the Constitution, ( Articles 120 & 351 ) Lok Sabha Secretariat bas been endeavouring to supply mrmbers with more and more parliamentary papers in Hindi. Hindi translation of the debates w� under­taken from the very first session of the Provisional Parliament in 1950. The practice of i�"uing separate Hindi lists for qucstion!i. for which notices were received from mernben in Hindi, was Marted the next year. In 1953. from the Seventh �aion of First Lok Sabha. Hindi versions of the List of Busincsa and the Bulletin� were issued. During the current year. two more item!' have been added to the list of 

,. 

Shri L Santhanam (Raj ya Sabha) Shri Jainrada1 Oaulatnm CltliJa S.blla) Dr. Rams� Siaab CLot Sabha> Shri Mabarir � (Loi: S.bba) Shri T. S. Avina�l!Qpm Cbenilr (RaiJ• Sabha) 
papers available in the Hindi version. These are the complete List of Oues· tions for Oral Answer and the Synopsis of Debates ( Proceedings Other than Questions and Answers), now regularly brought out from the middle of the Tenth Session and the commencement of the Eleventh Session respectively. 

Copies of the complete List of Questions in Hindi are made available for members' use generally two days in advance of the day on wb.icb the ques­tions are due for answer. The Hindi Synopsis of Debates is published simul­taneously with the English version, and the synopsis for any day. iD both the versions. is now available to members on the following day-

.. 



Question Hour in Parliament• 
By 

C. R. NARASIMHAN, 
M�mbn, Lok Sabha 

Ill a democratic set-up, Parliamont was put in the House of Lords. Princod 
bu to keep a steady watch over the questions came into vo,uo in the HOUie Eucuuve. Our Constitution, in Arti- of Commons from the year 1835. In 
cle 75(3), enjoins that the Council of the words of Mr. Alfred C: Boaom, 
Ministers aball be collectively responsi- M.P., 64()uestion Time in the Houae II 
ble to the House of the People, which one of the bulwarb of the citizen'• 
1w now come to be known II the Lok liberty and independence." It 1a noc 
Sabha. Similarly, under Article given to all Parliameatl to have chJa 
164(2), the O>uncil of Ministers of a privilege of catcchiRing Government 
State is collectively responsible to the directly- It is a practice and privilege 
Legislative Assembly of the State. If enjoyed in the Cdhunonwealth. Evea 
these provisions are not to become a in the United States, Minlatcn are DOC 
farce, the inevitable price, namely, put to this ordeal. The first time a 
constant vigilance, has to be paid. question wu asked In the United Statea 

The Que.ttion Ho�r was described by 
a British Parliament Procedural Com­
mittee as ''perhaps the readiest and the 
most effecttve method of Parliamentary 
control over the actions of � Execu­
tive." Seeking a� we do, both by law 
and convention to follow the Britilb 
Parliamentary tradition in thi�. field, the 
same is true of the Question Hour in the 
Indian Parliament. 

Brltislt lflltihltlon 

It Is undoubtedly a unique British 
Institution. The ukiDJ of questions in 
Parliament was a cuually star1ed and 
slowly de¥eloped proceu spreed <M!f 
9"llraJ decades In the cue of the 
Modaet- tl Partiaments. Accordi� to 
dDfpnt ftlleU'Cbea made. it .... ,ome. 
.._. ta 1121 that die Int qwdon 

House of Representatives wu in 1950. 
1be British Pullameotary 1eniua bu 
developed this u an lmtitution. 

The object of puttfa, a question ii 
fir<;tly to elicit information which ii 
within the cognizance of tho Minister. 
By askin, que1tion1, 1 member succeed• 
in hringing to his con1tituoacy'1 know­
ledize the nature and acope of bil own 
activftie, in pneral and thole pertain­
ing to the particular lntenlt rA the 
constituency. OcM,rnment a1ao stand 
to gaJn by the 1f11em of qUOltiou 
inumuch u they are enablod IO know 
what doubb and tribulatiou ultate the 
mind, of the people and afford lhe 
former an opportunity ID explain 
marttn to the public. It cu 1en1e • 1 
thmbometer fndkadna tho pn,valeftt 
temper of the people at 1-,e over u 
"sue or ft&uel . 

.. O .I t wldl W lldad pea I 5 • rl "- MSlm, n, ,,,,,.,,_ ........ 
�� "' . 





{lue.stlon Bow In lorlio,,w,,J 
cu be addreued. But it is left to the 
Minister concerned to waive notice. 

On a rough estimate, the cxpeoditure 
incurred on each admitted question 
comes to Rs. 60 and on each question 
that lapsed or was disallowed to Rs. 15. 
The annual expenditure on account of 
questions for the years 1956, 1957 and 
J 958 wu Rs. 10 lakps approximately 
each year. As many as 13,991 ques­
tiolll ..... utod in the Lot Sabha 
during die ye 19'9. 

" 

In the Lot Sabha. tbo ooe hour DOW 
allotted for questions is felt to be 
inadequate. Some feel that it should 
be extended by at lout another balf-an­
bour. It ahollld also be remembered 
that if an answer to a question ii un­
satisfactory, it is open to the aggrieved 
member to raise a debate on the subject. 
Many such debates have taken place in 
tho Indian Parliament A careless or 
cuual answer · will entail more &rouble 
for the Minister. 



Two Estimates Committees• 

By 
S. L. SHAKDHER 

Joinl Secretary, Lok Sabha Secretarial 
(This anicle is based on the first-hand and {unctions of tho two comroitteea 

knowledge of the writer of the work- differ in many respects. It is die pur· 
ing o/ the EstimaJes Cummittee in pose of this anicle to show bow each 
lruiia and on the discussions which one of the two committees has taken a 
he had in London with the Clerk of path of its own and is functioning. 
the House anti the Clerks of the 
Financial Commlllees of the House of 
Commons and written material sup­
plied by them later.) 

Among all the countries which follow 
the Commonwealth parliamenlary 
sylitcm of procedure, the U .K., Canada 
and 1Ddia1 are the only countries which 
have the institution of Estimates Com­
mittee in their parliamentary system. In 
New Zealand, the Committee called the 
Public Accounts Committee is more 
akin to an Estimates Committee since 
its main duty is to examine all estimates 
prior to their consideration by the Com­
mittee of Supply. 

Altboup tbc main con�tioo behind 
the e1tablisbment of an E..tunates Com­
mittee in the U.K. and India i5 the 
same, vii.., that a repraentative Com­
mittee of parliament should examine 
tho details of estimates ol expenditure 
ol Government thorougbly from year to 
year in a adectivc way. the procedure 

In the U .K., a Select Committee on 
Estimates was first formed in 1912. 
The Committee was re-appointed in 
1913 and 1914. The outbreak of the 
war in 1914 brought to an end this short 
experiment and it was not till the end 
of July 1917  that a Select Committee 
on National Expenditure was formed 
from year to year. In 1921, the Select 
Committee oo National Expenditure 
was not re-appointed and a Select Com­
mittee on Estimates was revived in ill 
place. The Committee was re-appoint· 
cd every year from 1921 till the out­
break of the lut war. During the war 
years, l 939-45, a Selec,t Committee 
OD National Expenditure was appoint­
ed every year. In 1946, a Select Com­
mittee OD Estimates was qain appoint• 
ed. 

If one delves deeper, one ftDda ii 
intercstins to note that od hoc com­
mittees, more or less tbe eart, counter­
paru of the Estimata Committee, have 
been in existence' since 1828. ID 1828, 
a Select Commit1oc waa appomted ID 

·� wi&aa the klJld pcnnialioD g( Ille ..... n, , .... ,_,_ ., f'rMJc d.....,, .... 
Nnr Dtbd. 

•In India, bnidn a Batimattt c-llter In tbr Lot S.W.. • aatorltJ of Siar I 1h+-ww � 
IDnard lladlut• Cmuaicttu on tbt � mockl • • the Cmln. 

•A Clllalplll ...,.... Ueda& 1bc ClliaiD ..S dee*•·"''"' of dla 1W1 0 .. a 1111 U.L ...... 
1111 aa1mi11 Al CIID&liaed ID the JDcfflDdl � of Ullt Cauuuialle ca ...._. .. tr • 1k ...... 
IM)-44. 



Two Enimales Commlttnl 

consider what further regulations and 
chocks should be adopted for establish­ing an effective control upon all charges incurred in the safe custody and appli­cation of public money and this Com­mittee was required to consider mea­sures for reducing public expenditure. Jn  1848, three Select Committees were appointed to consider various classes of �timates. These Committees were appointed from year to year and in war periods, e.g., during the Crimean War 
:ind the Boer War, other committees to enquire into the condition of depart­ments supplying the. War Office con­tracts, etc., were fonned. During the Boer War, also a Select Committee on National Expenditure was appointed in l 902 and re-appointed in 1903. 

In India, foUowing a memoranduma hy Shri M. N. Kaul, then Secretary of the Constituent Assembly of India , L:gislative). which was strongly com­mended for adoption by the then Speaker. Shri G. V. Mavalankar, the Estimates Committee was set up for the first time in I 9SO. after the present Con�titution came into force. The C<�mmittec ha!i been set up every year !.incc then. There had been. however. a dcmAnd for the establishment of a committee like the fatimates Committee �incc 1938. The non�cial memben of the then Central Assembly had re�ularly voiced a demand for a com­mittee with sufficient powen. 10 eumine 

the expenditure of the Government; but the Government of the day alway, i.hclvcd the propos:il on one pretext or anothe.r4. In th.e U.K .. the Committee on Esti­mates is a scssional committee1 appoint· ed on a Government 'motion from session to session. The motion contain,; the terms of reference of the Committee and also the names of 1nembers to be appointed to the Commjttc,c. Unlike the Public Accounts Conunittec, there is no mention of it in the SUndint Orders of the House of Common.�. 
In India, the Estimates Comminee is a standing committee whose scope of functions, method of appointment and other ancillary matter.; are provided in the Rules of Procedure and Conduct of Husine,s in Lok Sabha•. The Motion tor the election of the Comminee for the followin� year is moved in the Lok Sabha by the Chairman of the Com­mittee metime ( usually a fortnipt )  before the term of the current Commir­tcc comes to an end. The � providr ror election of members to the Commit­tee hy a system of proportional repre­�eotation by 1in1le transferable vote. Ar the commencement of a new House, the fir.,1 motion i\ mad" by a Minister of Government. 

In the U.K .. lhe number of member" of the Committee is 36 and the quol"WI' to constitute a meeting of the Commit 
•.�# the mcmonn.1um b� M. N. Kaul, Sttfftary, C..wurituent A,-cmbly n( India (l�lativt1, nn the Rrlonn ol Partlamenlffy rr in India and dw Nottw thffcnn t,y Sbri <i.\'. Min·alanbr. l;rnku. �tam, "-mhly ol India (1 .... iw).-{Pubbthed by the IAk Sabha !kctttarial:. <On the 2�th Aucuu. 19l7, 111 re,,ly to • Qu,•tioo 1n "': c,:irnl l.��·la•lv: ,\v;•.,..',h·, ,·,: 111"' f'inanc, Maat.er tald that 1w did nnc pr,� 10 .n Uf' an l!•timlltCI �-On thr Ith A,,ril. 19'.IJ. Jurina rh<' d,,cu"ion nn I m Jf:inn rccanflnc 1hr •r1>oa11tnlent ol • ffumdNarnt O'lrlUnilt«, in th< Central �latitt 1\-hly. thr then Pm- Mmtbcr •h<-"4 t,11 ......_. ..,  appolm inalea.1 an Etdrnarn C-.,nmnurtft prr,rickd 1 (',.rffffll'Dfflf Offlaal - �cd ir. Seaflary and dw ,�, '" tw earuined h)· the OxNnftttt were .ekaed by ttw Pia.vier l>cputmm1 "' thr o .... , s TI,.. lit"'9C m«ftJ dw PIOl)l1lal �w rhey cW ""' lilic � Cammin« l•J � in an "olfid1l mnaepl.ew'. 0n the ·1,4U1 Mad,, IH4 cfurina thr dcbaW 119 a CUI mo(IO/I UI tht Crntral Lqrllladvr ,\-'»ly, llw Ihm P� Manbu IIPwd in prirac:ipk 1r1 0,r app.� nt 1n Ratitnatn Cc,nvnltt«. bu1 .aaJ 11,11 hr c:,.,uJJ 

- ..,. to la fow:,t,: 1111141 w.,wsdiiNt,. 
(S., L.A. Odieln &9J7, Vol. IV, pp. ,c,6-7; 19,a, Vol. Ill. pp . .iM1-; Ind 1cu4, V,,1. II, p H>?z :. •s., M")''• l'ri1w111Wry p;� (SUlieffldl l!dldan), pp. lilo-1. •s7c Rain 31�-JU of 1lv! ltaift ol �a,1111 Co!WNCf ,'If Buet""" ia Lo- S·hha · l'1lth M1uo·, ,. 77 IOIO It) LS�. 
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tee is fixed at seven. The Indian Com- questions of policy are concerned.. 
mittee consists of 30 members and the There is no doubt that in the case ot 
quorum is one-third of the number of the Indian Committee, the functions 
members. have been set out in the Rules of Pro­

In the U.K .. the Chairman of the 
Committee is elected by the members of 
the Committee after it has been consti­
tuted. In India, the Chairman is nomi­
nated by the Speaker provided that if 
the Deputy Speaker is a member of the 
Committee, he becomes the Chairman 
of the Committu automatically. No 
member. who is a Minister (which 
includes a Deputy Minister and a Par­
liamentary Secretary), can be appointed 
a member of the Committee and if 3 
member after appointment to the Com­
mittee is appointed a Minister, he ceases 
10 be a member of the Committec7

• Iri 
the U.K., there is no such rule; but by 
convention, Ministers are not appointed 
members of the Committee and similar­
ly. if a member of the Committee i., 
appointed a Minister of Government. 
another member would normally be 
appointed to the Committee in hi, 
place•. 

In India. the functions of the Com· 
:nittce arc laid down in the Rules of 
Procedure and Directions by th.! 
Speak.er issued from time to time, while 
in the U.K . .  the main terms of the Com­
mittee arc stated in the motion and their 
amplitude and !ieOpe have been deter­
mined hy com·cntions and practices 
from lime 10 time. One of the interesting 
matte� which has engaged the attention 
of the critics of the Indian Committee 
i, that ib term,; of reference and their 
interpretation go pm.,ibly a little beyonl1 
its countefl)art in the U.K. so far a� 

cedure and the Directions issued by the 
Speaker, while in the case of the U.K. 
Committee one has to infer them most­
ly from the reports of the Com.mi� 
and also from the descriptions of the 
various authors who have described the 
work and functions of the Committee in 
the U.K. 

The functions of the Indian Conunit­
tee are laid down as below:-

(a)  

(b) 

(c) 

(d) 

to report what economies, 
improvements in organisation. 
efficiency or administrative 
reform, consistent with the 
policy underlying the esti­
mates, may be effected; 
to suggest altFmative policie: 
in order to bring about cffi. 
ciency and economy in admi­
nistration; 
to examine whether the mot1e, 
is well laid out within the 
limits of the policy implied in 
the estimates; and 
to su&$cst the form in which 
the cstunatcs sba!I be present­
ed to Parliament. 

The Speaker. by a direction, bas d:fine(I 
the amplitude of the term 'policy' re­
ferred to in clause (a) above. The 
direction states that .. the term ';,of icy' 
relates onll to policia laid down by 
Parliament either by means of statu� 
or by specific resolutions passed by it 
from time to time" . 

. -· . . . ·- - · -- · · -·· - -- ---.. --.. ----·· ·--· .... - . .  - . . .... --·· . ., __ •s., l'n•,· 1•" 1c, Ruk 3 1 1  . , l ,,f th.· Ruk• of Proctdurc 1nd Colldltc:1 of Bu._. in Lok Sabha (l'ifth lldrtton'. 
'Nn formel l'"'V\&ICla ni1h fo, the rttilnaton of 1 �r frta · lw C--' 1cc. 

• •Shrl C. (). l>nhmulrh, the then l'IIIID« Mwattr, laid In dw OQUIN of bia .-:fl oa dw J)N May 
19SJ, in t�a Sabha :-

••1 k:d fonrvd to coaliauial · 
tlQI trca tbt � of cbe &Ml C 17111 in -.. 

that within UW fow \XlffiCft of tba � la,/ -- t_,, ,._ t· die _.,. Ndlllliald ID be .... 
-· 11,- tt att utillarJ "' the be91 � ach 11111 ....... _....... -·· 

.,. 



Twc• l.stima!,s Commlllttl 
Tbe Direction further provides that-

It shall be open to the Com­
mittee to examine any matter which 
may have been settled as a matter 
of policy by the Government in the 
discharge of its executive 
functions. 10 

With regard to clause ( b), .. the Com­
mittee shall not go against the r,oliey 
approved by Parliament; but where i! 
is established on evidence that a p111ni­
cular policy is not leading to the 
expected or desired resuJts or is leidint 

to waste, it is the duty of the Committee 
to bring to the notice of the Howt tb�t 
it change in policy is called for. "11• 

"The fundamental objectives of tho 
Committee are economy, efficiency in 
:.idministration and ensuring that ff'oney 
is well laid out; but, if on close exami­
nation, it is revealed that large sums 
are going to waste because a certain 
policy is followed, the Committtt may 
point out the defects and give ttasom 
for the change in the policy for the oon­
sideration of the House. "11. 

Mia 1t,8 a qusdon - ruaed in Go¥emmen1 drdes and it wu widdy dncuucJ in the pre11 that rtw 
Badmata Committee bad criddled policy marten and attention - in penicullr d,. ..-, 10 p1r1 u ol rhe 
Twenr,-Pinr Report '>f the Baumam Committee oa the Plmnin, Comnlislion. In lh·1 p111 the Conuolner 
had ""� tllit1 1tated u followa: 

" . . . .  while the Prime M.init1er'1 formal anociation w .. ab�Jutcly n�ury dunn, the fonnetiw 1i.,et and while he would alilJ hive to 
s

·dc the suidln« end Ulis� 10 the rlannln, Commlluon 
ao u ro flcilitatc the IUCX"at ol p · , ii ii • manu for conalJuation whether h la •till n� 
for him to main I formal connection wi the PllnniQs ConvnilMOn. Similarly, it woulJ alao have 
to be considcftd whether ii it necawy to continue rile formal uaociation of' rht FIAancr Mlnlatn 
and ocher Minmen of rhc C.COtnJ Govunmcnt with the Comrniaion . . . . . . . . . . . . " 

It ia no( correct to uy that rhe Conunincc ha critM:*d a policy laid down bf Parliamcn1. Tileft ha 
IWftF been any formal perilamcntary approval o( the compoeition of the Pllnntn1 CammiNiun. The ftnt 
annou.ncancnt reprdin, the c:omtltuaon ol thc PlannJna Conuniaaioo wa1 maJc io I.be Prnidcnt'1 lddnu to 
Parliament oa the JIit JamMrJ, 19'(>. Lacer durina hi& Budat't 1pccch, tht 1ll�n Plnancc MlniatCT, Dr. Johe 
Marthai, made an announoemcnt about the pcnomwl ol the Comrnilaion. 

It b intcrntinc to nocc that Dr. John Matthai 1tattd that Shrt Jewaharlal Nchnl, and nut the Prime Mi• 
DDta, would be the Olllinllln of the C,ornnunian. None of the O(hc, mcmbcn who - appojnteJ to th• 
Comm;aioo - 1 Minlata of the theft Government ol India. It i1 thu• clear thal the- intcnUon wa1 to 
CllGIUl\ltc the Commillion purdJ with -"icialt and Prime Miniltcr'1 a1toe11lk111 ... in hi• Individual c:9f'I· 
dty and noc a the Prime Minilcer. No reaolution nor • BiU - brootih• before Parliamcat to ddme tlw 
•tralldl of the Oammlaaion, the qualilla1don1 for m.cmbcnhlp, dw propomon between MIA111cr and "'*" 
M.laiam fflffllbcn or the funcdonl ol the Comnmainn. TI>cy wctt Ill acu.kd by • Gowmmcnt lletol11Uon 
dated the I Sth March, 19,0. 

TIie •tralllh ol the Ccwnminion - dwnsed from time to timt and au rhnt c:han,a -tt m.k by Qo. 
WVIIIDCIII in lb nea,tift clilaaiall and wt'ff ncwr placed before Parhammt for thcu approwl. Thadon. 
tlwff can � no POtic:Y appro¥fld by Partiammt in eo (a, .. thi• llllrtff ii �rncJ. h QUI II best be a pgUcy 
ttaled by necudff � 1n die diadw'p o( iu cscc:w1vt lunctMint te1 coudu.:I Ou e.:ot)(QK ola,JIIIAo,. ol lbe ODUDU'J. h la rdrftllr ro poa1r out heft rhlt io rhc U.K. 111d! • t,ooy ""°"'J hart t>«n ODfttOhat9il 
by ID Ila o/ Partiarncnl, W. for WtallOr TIie AIOfNC Mnffsy i\uthorit)· "'--t. 

11Dnc1iaa No. 9'()) illued by the SpcMCr. 
''Spallirr, Slui M.A. A�, i� dlC P..11imlla Comminft 111 Ma, 19'9 auJ II lullowt :-

NYour 6ancUcn it noc IO lay down an, pobcy. 1Vhalil'¥ff poticy ie laid down by P�, J"Ollt 
bu"'- ii to 1ft that tbsl poticy la carried out-noe bwcpmdmd1 o, di._, fNfll iu ftMIIClW 
� Yoa 1111111 blar la mind -.1&ly dial )'OU arc a flnaaaal Ollllllllttec � you .,. 
OOIIOllaed wtch aU ....... in wtaida ._ - ""'°'""· II . on.1, wtlrrtr a .,.tky in"ul"' .. 
pmcliblft and wtlilc l(liQI ioto tac c� ,uu And that tlw polk7 .haa not warticJ Pftll*f,, 
POii - ..adlill ad CXJap(l9ut IO fO ia&o l.t.. 1P'hcft I� polk')' la IN4ii1I l<1 -1,f, )'OU IH 
eaddld to -.,  oo l! ta• ll&itaWc ..,. •• 
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la the U.K., u stated above, the 
motion11 which is brought before the 
House every session for the appoint­
ment of the Committee states the terms 
of the Committee in the following 
words: 

&TIM.ATES 

That a Selcct Committee be appointed 
to examine aucb of the estlmatet pre­
Nnted to thiR Ho1.11e aa may aeem tit to 
the Comnuttee and \o report what, it 
any economies c0DJ1i1tent with the p,c>llcy 
imphed in those cstimatet may be effect­
e-d therein, and to IU,Uelt the form 1n 
which the ettimatt'S shall be presente-d 
tor 4fXaminaUon. · 

Earlier writers who have written on tbe Estimates Committee in the U.K. 
have, broadly speaking, stated that the 
Committee avoids all questions of 
policy. None of the writers bu how­
ever made it clear in a detailed manner 
us to what ic; intended by them by the 
term 'policy'. Clearly a Committee of 
Parliament can only be bound by the 
policy laid down by Parliament. It 
cannot be limitcJ in its work by the 
policy that Government may have laid 
oown in the di�harge of it.Ii executive 
functions subordinate to the policies laid down by Parliament. It i.c; also to 
be noted that much of the procedure in the Hour.e of Commons is regulated t,y 
conventions and the written rules are 
considerably supplemented by unwritten 
rroctice.,. It takes a long time for the 
1..'0l\ventions and practices to flnd their 
way into the text-books. Howe¥or. 
Profc.'-�or K. C. Whearc. n distingu�hcd 
wri�r on con�titutional matten, wrttiq 
in 195, d�ribod the poaition in the 
U.K. in the following tenn1": 

ti la not pealble to aque tn delaU 
he"' U1• nM- for and qa.lftst allowlna 

or encoma,m1 the committees to cami­
der policy or merita. It may be ueeried, 
however, that much of t,be uaefulneu 
and reputation ot the Public Aocountl 
Committee, which is re1arded as the 
model ot the 1erutinwn1 committees of 
the Houae of � •• comes from its 
.intereet in queationa of wastef"'1Jieu, 
which cer:ainly trespau upon questi.:,ns 
ot policy. It ii certain, too, that a ,reat 
part ot the usefulneu of the Estimates 
· Comrnmee comes from lta freedom in 
interpretinC ita terms of reference. There 
bu been too much theoretical dasmati1111 
about Ulc profar · · function� of tblae 
comm.iuees. Polic:7 does not necee1arily 
..mean party policy, nor hiah poJic,. 
'ntcre are many q�e1tton1 of policy 
which members of a aelect committee, of 
differine parties, could inveati,ate with­
out dividini themselves into GoYem­
ment supporters and Oppoai\ion 1up�­
ers. The experience of the National Es· 
pendlture Commitiee and the Satimalel 
Committee has demons:.raled that al­
�cady. l t  i1 wise, no doubt, not to widen 
the terms of reference ot the commttteet 
by empowering th<.-m in express tel"ffll 
to consider po.llcy. It is much better 
tha \ these dlscuulons of policy ahould 
ari!lt! neccisarily from diacusaiona ct 
,·ronomy and value for money and effl­
ciml'y, rather than that they should be 
raised din-etly. 

The author further says11: 

. . . . . . some part of the interest which 
th,! E11timates Committee baa al'O\INCI 
since IH5 i� due to the tact that, in 
spite of the limitalio,u in its term, ot 
1,•for!'nCl' it doea in fact encrokh, from 
time tu time, upon the fteld of 'poll,cy'. 
It i!I difficult, of course. to know where 
policv t>t-1lns. It ha1 lon1 been ac:cep:ed 
thal · :he Public Accounts Committee is 
entltle-d to scrutinize e.xpend.lture not 
only from the strict point of view of 
audit but al.o from the point ol vlt!W ol 
wute :ind eitravapnce. Does not dial 
lead thffl'I into queatiom of policy! It 
,nuat be admitted that It can. Even 
morr llbly iJ lt that the S.tunateos Ccm· 
miltN in com� propola),a I« a­
penditure la llkel)' to be led uato tudp­
D'lells upon wute and extnvapnc•. 
wbicb are bound to lMd to had,anenu 
· � the w;sdom al. the poll� whidl 
led to thil expenditure. 

- ""°'* ol Qlmmnm Ott,., 1Ht>-,1, Vol '6� C-. .-.,:;- --
. 

---
't0wwwu ty c-.,,. bf It. C. Whan (r. a)I) 
MQe.N,q p I "1 C.-.,r,- bJ It. C. Wlan (P. 1)7). 

lo 



TK·o f..srimaus Commill«s . ,Also Sir Gilbon C1111pion ( later Lord and Cormulate their reports which are Campion), Editor of May's Parliament· 1hcn '"-onsidered by lbc whole Committoc. ary Proctia for many years, summed up the position before the Select Com­mince on Procedure ( 1945-46) as followsH; 
Committees of the House of Commons 

on admininrative matters are, in fact, 
advisory bodies used by the House for 
inquiry and to obtain information, and 
they 1enerally inquire into definite bappenmp and cr.ticise after the event. 
tbcnp as a result of tbe lessons they 
bave leamt they may make sugestions 
for the future. It is dilftcult to n>e ho"· eucb bodies could impair mlnlat.erla I responsibility, even if matters of 'pobcy' -a very indefinite word-were· usi,n,-d 
to them. If the Hou,e is not free to UJe 
them u it wishes, it is deprived, or deprives ii.self, of !be moat natural 
means of obtainin1 information a."ld 
11dvice. 

The above statements are amply borne out if a detailed study of lhe reports of lhe Estimates Comminee in the U.K. is made. A statement prepvcd al random showing some of lhe recom-1ncndations, which touch upon policy mancrs, made by lhe fatimates Com­mince of the House of Commons i� given in an Annexure. 
In the U.K., lhe Estimates Commiucc normally works through its Sub-C:om­miltees. A number of Sub-Committees --usually five or six-arc appointed and the subjects which the Committee ha� taken up for consideration during the year are divided among lhe Sub-Com­mittee& by a Steering Sub-Committee cSub-Comminee 'A'> which also consi­ders the procedural and orhcr manen relating to the woning of lhe Commi1-tee. The Sub-Commitle9 take evidence 

•H.C. 1�1 (1�j-46); P. ;a.o. 

In lndiu, so far, th( Sub-<.:ommiucc system has been adopted only in one cue, 
,·iz .. consideration of the estimates rela-1ing 10 1he Ministry of Defence. In that case, the Sub-<.:ommittce was authoriled 10 ta�e evidence 1tnd formulute its report which was then considered by the whale Committee. Otherwise, the Estimatet Con1mi11ee it!>Clf considers all the mat· 1c� which it ha.\ taken up · for c;oaa­dera1ion during the year. 'The Commit­tee usually appoint,. Study Groups and divide� 1he subjecls among the Study Groups. The Study Groups make an ir\lensivc study of lhe !>UbjeclS which have been allotted lo them and the members of the Committee may general· Iv a1:quaint lhem�lvc� with ull i1ubjecb i>efore the Committee.-. The Committee ;1� .i whole rakes evidence and then 

l'('llll'\ 10 condui.iltn!.. h may then en-I ru•.1 the work of formulutini the tint dr:1f1 nf a report lo lhc Study Group. The draft llf the Study Group report is .,11hmi11ed 10 the Chairmon of the Com­mince who may acccrr If or nHtke such funher chanie� in ii u he may like. The draft report i!. l"if'culatcd to the mem­t,er� of the whole Committee a� the ( 'hairman\ rcrcm and ii i, then con�i­dered in dttail hy 1he whole Commirree. 
In the ll.K .. ,there i, a !iCJ>ar11e Sdect (.ommiuu on Nationalited lndmtria11 which ha\ ii!. own lerm\ of reference. It i, quire dis1inc1 from lbe Select Com­mittee on falimater; i.ince no eitimaleb for th� indu�rri� arr laid htforc Parlil• menr. The 5phn-e of work of lhe Select Committee on Nationalised lndu11riel 1., 

•'l'lieff Aff � ape ludl Nec»nahetd lnd1111nco. Ttw Nmtt ttl fflffffl« nf ftw � CornlNltH on ,.._., « • tndastrin � n ran-,:-''Tiwc • $dect c-aun- .... � l.o e-.w '"" ""°"1 811d -· rl ftw """� '"· dulailll naWahed by IUflltr wfw,w c:iwroa.n, floardt - .,.._... .,., .. ,_s fil CW Oown and .,- maCIII � err Mf ""'1lh' Of' mlinl1 dffiffd fron1 fllnlWTI � "' l"erlilatm "' ednnced from it. �UCT.H 

•• 
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aiorc comparable with (and indeed in- presented to the House. But in tbt tcntionally to some extent overlaps) that LJ .K., the Estimates Committee frc-of the Committee on Public Accounts. quentJy reports before the final vote on the estimates takes place, so that the House may be in possession of the views of the Estimates Committee before it bas finally accepted the proposals of the Government in relation to those matters which the Estimates Committee bas taken up for consideration during the year. This is possible because the esti­mates arc voted nearly 5 or 6 months 
after these havo : been presented to Parliament•�. It may, however, be point­ed out that the consideration of estima­tes in the Committee of Supply is in no way contingent upon their previous con­sideration by the Estimates Committee. 

In India, at present the functions of examining Public Undenakings1" which include nationalised industries arc dis­char&ed by the Estimates Committee it­scU. Until now the Committee as a whole i;electcd subjects for examination and dealt with them in the same man­ner as the estimates of any other depart­ment or Ministry. Quite recently, the Speaker has issued a direction constitu­tin& a Standin& Su�Committee of the Esttmatcs Committee on the Public Undertakinp. This Sub-Committee will take evidence, formulate its report which may then be considered by the whole Committee. In effect, the Sub­<.:ommittee on Public Undertakings will work as an independent entity excepting that the selection of subjects to be con­sidered by the Sub-Committee will be made by the whole Committee and the draft rcr.:>rt of the Sub-Committee will be considered by the whole Committee. The members of the Sub-Committee will 
also be selected by the Chairman of the Committee from amongst members of the Estimates Committee and the Sub­Comm.ittee. will work under the guidance and dtr�hons of the Chairman of the Estim11tcs Committee. This Committee will work on the same model as the Sub­Committee on Defence and it is to be � how the ellpcriment will work out in practice. Both in the U.K. and India. work of the Estima� c�lmmittcc begins ahcr the estimate., of citpcnditurc have been 

In India. the rcporls of the Estimates Committee arc submitted throughout the year irrespective of the fact that the Hou!>C has voted the estimates. This is �o because the estimates arc presented to the House on the last day of Febru­ary and they arc passed before the end of April. In practice, the Estimates Committee has found it difficult to com­plete iL� work within the two months at its disposal. Legally and constitution­ally. the reports of the Estimates Com­mittee are not binding on the House or the Government. They arc recommend­ations which the Government may ac­cept or may feel bound not to accept because of various difficulties. Since the el>timatcs are voted by Parliament in the shape of authorisation5 not ex-1.·ceding ccnain upper limits, it is always open to Government to ipcnd less and to accept the rC\.-ommcndation, of the 

,_::t__pur�1:,r.:� '°r�,!._�-1'\1.,,._. of uamina--;;; t,y tht f.s�rn �i� ha, � de6ned -;-·. 
�--- 0 - ., ,....,.., :-

.. . . . . . . . .  1 publk un.tmu1n1 mnns an orpnmaion endowed with a lrpJ pcnonaJil)' -i en • i,, o, \llldlr die"""'*''"·' 0,: • 1tatu1t r°' � ,>n � of the' ,_ ol lndil an c.Aip.illt °' .!.� �
of 

_';* a, ftllllDCial nalllft Of I 1pecial ICrvict in 1M rublic lnlffftt and S C I I I 
I -.. � --tndft Uld � autonomy." 

1'Tal Bit.._. .. rrctc,m.t �inlc in Pcbflaty 111d tbcf ar: l,aJl1 wt�d in J11t,.., Aaptc.. 
la 



'Iwo L.s1imates Committ,a Estimates Committee and effect eco­nomy. In any case the views of the c.stimatcs Committee would have been . reflected in the next year's estimates and the House can always draw auention to the previous rcpons and call for expla­nations from the Minister concerned as to why the estimates have not been pre­pared after taking into account the re­commendations of the Estimates Com­mittee. In practice, therefore, there i!\ 
sufficient time for the Estimates Com­mittee to investigate thoroughly into the matters and make considered recom­mendations and for Government to exa­mine the recommendations of the Com­mittee with care and for the House 10 give its considered opinion after taking mto account the views of the Commit­tee and Government. 

In India, it is open to the Commiuec to call for details in respect of expendi­ture charged on the Consolidated Fund of India. The Speaker has also directed the Committee to scrutinise whether tht· classification of estimates between ·vor­ed' and 'Charged' has been done strictly in accordance with the provisions of the Constitution and Acts of Parliament. 
In the U.K., the Estimate� Commiucc does nol undertake any tours or sludy on the spot of the organisations which lht"y are examining for rhc time being. Sub­Commiuees arc. however. given power to adjourn from place lo place and have on occasions even travelled ovcneas (,.,., to Nigeria) .  The Sub-C.Ommil· tees would nol normally vi�it the central offices of Ministr�. but frequently vi,.it out-stations.,. In India. the Study 

Groups or the Sub-Committee or Ibo whole Committee make frequent vilics throughout the year to tbc central or out-station offices of the various oqui­sations, departments or Ministricl wb.icb arc under examination by them. They obtain a visual impression of the organi­sation as well as information from the officers on the spo1. This is of course done informally and only with a view to make a thorough study of the subject. 
The formal evidence is 11kcn and formal discussions ta�c place later in the Com· miucc room in Parliament House 11 which the information obtained as a result of the Study Tour is cxchanac,d with top officials of the organisation and their considered views obtained. The report of lhe Committee is bucd mainly on 1he formal evidence and formal dis­�ussions thal have taken place in the Committee room. When Comminccs are on a study tour, informal mcetinp may be held at the place of visit but 11 !\u,h meetings no decisions are taken or minutes recorded. 

In lhc U.K .. the sutKommillce1 ftt. qucnlly call non-officia!s to five evidence if. in their opinion, lhe advice of a non· official is ,rermane lo the inquiry. In India. 100. non-officiali may be invited 10 appear before the C.omm,rtee to Jive evidence on any mailer before the Com· mi11ee11 . 

In the U.K .. the mectinp of the Com­mince or Sub-Committee are ,enerally held during ��ions of the HouJC al­though by an authori�tlan from the Hou\C the Commirrcc can meet durins recc�r.. The Committee or Sub-Com-
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divulged argue that the officials of the 
Government and others who appear be­
fore the Committee should speak freely 
and frankly and give their opinions and 
observations on the various matters 
before the Committee. U it were known 
that the evidence would be made public 
or made available to their superiors the 
officials might perhaps refrain from ex­
pressing their candid opinions and may 
only give formal replies which may pre­
vent the Committee from coming to cor­
rect conclusions. Secondly, the evidence 
is so voluminous that it may be very 
costly to get it printed and circulated. 
Furthermore. most of the evidence given 
by the officials is based on voluminous 
written material so that the evidence by 
itself may not be quite fully explanatory 
unless the other documents are also 
printed along with it and this mav raise 
questions of editing and also questions of 
infringing the secrecy of documenli.. 

In India, after the report is finali� 
hv the Committee. it is sent to the Min­
istry or Department concerned for veri­
ficati<ln of facts contained therein. A 
cony is also sent to the concerned Fin11n­
cial Adviser for similar purpose. The 
idea is that the factual statemenl'I made 
in the report should be correct in all 
rest,ects so that there is no dispute het· 
ween the Committee and the Iknartmenr 
a'i to the facts later on. The Mini'itrie� 
while communicatinr corrections of fact� 
'-Offletimes do trive their comment'! on 
the recOIT'menclation!I contained in th<' 
rf"Nlrt. The Committee mAv alliO con­
!li<fer the comments of the Ministrv and 
if am· new facts have hel-n broueht to 
1h .. ir attention even at that ltate the 
C'nmmittee mav review fN recomrMMa­
tion11 and amend or modify ib e11rlier · -- -·------ -··· 

conclusions. The occuions on which 
the Committee bas reconsidered its re­
commendations in the draft report haw 
been very few; firstly, because the Minis­
tries did not give their comments on pro­
posed recommendations and secondly. 
only in very few ca.�!. any new facts wett 
brought to the attention of the Com­
mittee to necessitate revision of its earlier 
conclusions. The Ministries are enjoined 
by a letter every time that the draft 
report should be kept secret before it is 
presented to the House. This direction 
of the Committee bas always been fol­
lowed by the Ministries and Oepart­
menl'I. 

In the U.K., the draft ii not ICDt to 
the Ministry for verification. Tbe Com· 
mince finalises its report on the buis of 
the evidence given before it and t.be 
draft report is not shown to anybody 
before it is presented to the Houac. 
After the report is presented lo the 
House. the Ministries are at liberty to 
give their minutes or comments on the 
reports and present them to the Houae. 
Jn i.ome cases it ha., happened that 
Government has di1puted the facts con­
tained in the report of the Estimates 
Committee11. 

In India. the recommendations of the 
E�timales Committee are, since I 951, 
classifil"d al the C'nd of each report In an 
Appendill under the followiDI bead,: 

(a) Recommendation• for improv­
intt the organiHtion and work­
ing of the Department. 

(b) Recommendatiom for effectin, 
economy-an analysis of 
more important recommen­
dation• directed towards eco­
nomy ii uo sfYeD. Whett 

•.� Wtllw JliaMr fWI dw PIP1W'lf1 nn p......_ Ofllm. 'flw � C.,,.,. ..... ptliN.-d IO dw ..... 
t# C".- on� rGl'tl �. roq. tn � � nn ctw � !ln-.b. On lbt rJdl D1cu:a:aba 
'"'- In �  In I .-drwl dw P.....,. Secfflary ,,,._ .  Clff1aifl ffl'1ft ffl t1w f'IPCII'. 'nw °""99-
IW rutJ 2ueudt jAWWWIM I WhlJlf ,..,. 

tR.C'- Dltilla, Vol. SJ6. Cc*. Aa-J ad � I �  dw .._. Spidll .... � .. &,oda 0.­
•laa ,.,, ... ('. 
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pouible, money value is also In other respects the examination of the 
computed. Estimates is conducted on the same 

( c) Miscellaneous or general � 
commendations. 

lines as in India. 

It is however to be noted that the Com­
mittee does not proceed to analyse the 
figures comprising the estimates with a 
view to seeking justification for each 
1um ·iacluded in the estimates just u a 
Budget Officer of the Government will 
do. Since the figures represent the 
activit:es of the Ministry or Department 
and the Committee is interested in exa­
mining those activitiel it scrutinizes 
them from the following points of view: 

In India, no member of the Estimates 
Committee can be a member of a Com­
mittee appointed by Go, �ment for 
examination of a matter which is con­
currently under the examination of the 
Estimates Committee, unless he bas 
taken the perm:ssion of the Speaker 
before accepting nomination on the 
Government Committee. The Speaker, 
after consultation, with the Chainnfn of 
the Committee. may either aJJow a 
member to be a member or Chairman 
of a Government Committee or advise 
him to decline" the offer. The member 
may if he is keen on accepting nomina­
tion on the Government Committee 
resign21 from the Estimates Committee. 
Where, however, the Speaker has rer· 
mitted a member of the Estimates Com­
mittee to be a member" or Chairman of 
a Government Committee on the same 
subject which the Ec;timates Committee 
had been examin'ng then. he has always 
stipulated that the repo" of the Govern­
ment Committee should be made avail­
ahle to the Estimates C'ommittia..e and it 
should not be relea� for puhlication 
without the rermic;c;ion of the F.c.timates 
Committee or before the E�t'matcs 
Committee has pres�nted its own report 
on the same matter". 

(a) whether most modem and eco­
nomical methods have been 
employed; 

(b) whether persons of requisite 
calibre on proper wages with 
necesaary amenities and in 
right numbers have been put 
on the job; 

(c) whether duplication, delays 
and defective contract, have 
been avoided; 

(cl) whether ri,rht consultat:on h• 
preceded the execution of the 
job: and 

(e) whether the production is worth 
the money spent on it. 

In the U.K .. the rel)Offl do not contain 
any classification of recommendations. 

In the U.IC .• there are no such restric­
tions on the appointment of memben of -·-----·---N'Mlett I• "" 1uch can '"' fitr. 

II(•) Shrl Ma'"'"' T,-_., Member, !'flmaree Commltttt reeftr,td f,r1ffi tM C'.ownmlntt on hh 1ffN>lrttmffl1 
1, 0.lnn\11 <1f Ol'IWt'llftfflt Cnmmlntt ,ettrdln• Dlffl:ll Tnt1 Adllltrll"''ton Pna,itr, (rod). 
TM fhtlmatee C.Ommktee had dtdded -ti«T to tut 11P the namln1doe1 ohM lncrae-Ta �­
perm,ent. 

(t) Sln41netl lt-'1\lb by, Mtffibff, lmtmlt" C'.ommlfftt (1�11-,11\. rata,,l'd mm •ht eo-lnw ca 
her ilPll(letlft-'11 • 1 fllftlber of tlw INdy TfeT' ,n Sc.-ckl ...... 

•ln _. tftlne ttw 8ff'-tfl Co--'"- - Mt """''J� dwwm• wt,tt'd. � -.·1111, n ,h .. tlle "'°" of the Oowt'nml'l'lt Cocnmktft thould be made ITli!,bJt to IM Eadawttl UllllllUHft - IIOC .... 

' ·"· 

"(•) Zaidi O.U.tnw """" e11 LIN lt ..... at' ... 111 Pr,.,Jtct, ..,.,,_ 
(t) 1'.n Comalntt on 'Dunodl, v.n., eo.,,ontion. 1"4-
(•) Bnqatry Oommlnte on 8111-. H� Unlftntry, lffl•JI. 
(I) D6r.a Tlal At I I Ir �-C bra. _(lfll). 

• I \ ' • I �- .r. ... , I, . ...  , -� 
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Tbae four statements arc presented to where the Committee bas fundamentally 
the House in the form of a further disagreed with its predecessors on the 
report from the Committee and then it mcnt or value of any recommendation. 
is left to the House to take such further 
action as it may like. 

1n lndia, the action taken by Govern­
ment on the reports is sifted, analysed 
and considered by a Standing Sub­
Committee of the Estimates Committee 
which is appointed at the beginning of 
each year. The Sub-Committee goes 
into every recommendation thoroughly 
and may sometimes call the dcparuncn­
tal witnesses to amplify the written state­
ment supplied by the Department. The 
report of the Sub-Committee is then 
placed before the whole Committee and 
it is only after the Committee has deli­
berated on it and approved it, that the 
final report is presented to the House. 
�mctimcs t�is process of watching the 
unplementalJon of recommendations is 
!'lprcad over many ycars2" and the suc­
cessive Committees consider them. This 
method has proved effective because the 
Ministers are answerable to the Com­
mittee for every recommendation and 
different Committees have had an op­
portunity of examining the same matter 
at different periods so that the sound­
ness of the recommendation made by 
the Committee is o�n to test subsequ­
ently by different persons at different 
periods. So far, there have been no 
cues when there has been a conflict 
between the views of successive Com­
mittees. The Committee may. through 
lapse of time and in the changed cir­
cumstances, agree not to press a recom­
mendation; but there bu been no case 

lo the U .K., there is no regular machi­
nery whereby the implementation of 
recommendations is watched. Each 
Member is left to spell out the Govern­
ment's attitude to a recommendation of 
the Comminee either from the memo­
randa written by the Government 
departments or from the white papers 
placed before the House of Commons or 
from answers to Parliamentary questions 
or Government statements made in 
debate or otherwise from time to time. 

In India, the House does not discua 
the report of the Estimates Committee 
as such; but during the discussion on the 
budget and the demands for grants 
copious ref crences arc made to the 
reports of the Estimates Committee by 
members of the Oppos:tion as well as 
Government Party and the Minister 
concerned is required to answer most 
of the criticisms made in the reports of 
the Estimate..,; Committee indirectly in 
such debates. Reports of the Estimates 
Comm ittcc arc also referred to during 
Question time when members seek infor­
mation on the implementation of recom­
mendations. 

In the U.K., the Estimates Committee 
� to have any concern with the 
report, after they have been presented 
to the House. The same Committee or 
the successor Committee ii not required 
to report the progress of tbe implemeo-

· ·· · - ·· . ... . .  ·-. ··-····- -- --- ---------.. -· --· ··· - -·- ·--- - --·---·---

.. 



Two £s1imaus Comminu.1 tation of recommendations. After the presentation of a report the: Ministry or Department concerned usually sends its reply to the Committee which then pub­lishes it as a separate report. In such reports the Committee frequently com­ments on the departmental observations and calls for a further reply after taking evidence on the reply itself from depart­mental witnesses. Members do refer on Supply days to the reports of the Esti­mates Committee and ask the Minister what he has done in regard to the imple­mentation of its recommendations. In recent years there have been a few instances29 where the reports of the Estimates Comm;uee have been discus­sed by the House on a specific motion. In India, the Rules of Procedurl' ol the House provide that the Speaker may from time to time isc;ue directions to the Chairman of the l ·ommittce a,; he may consider necessary for regulating ih procedure and organisation of work. Also. the Chainnan mav. ii he thinks tit. rdcr any point of prt;cedure 10 the Speaker for his decision. In pursuance of this power, the Speaker has issued a number of d:rections from time to time regulating the procedure of the Commit­tee. These directions have been issued by the Speaker after considering con­crete cases that have been brought to hi,; notice by the Chairman or the Com­minee. By the rule,; and directions. the Comm tlee or the Chainnan of the Committee is bound to refer certain mauers, of procedure 10 the Speaker for 

his decision or guidance, iD case any need arises. TbJs is done to avoid references to the House. The Com­mittee by convent.on shows its draft reports to the Speaker before they arc presented to the House. However, the Speaker has merely perused these reports and has never reforred any matter to the Committee for reconside­ration, amplification or elucidation. 
In the U.K., as stated earlier, the Speaker is not concerned with the day to day functioning of the Comm;uce and therefore no power is vested in him to give directions to the Commiuee. n1e Committee also does not inform him privately of the progre.u of the m:ittcrs under consideration by the C1lmmi11ce. He is not officially cogni­zant of any mailer until the Committee make!. a report to rhc House. 
In India. !»ometimc" specific rnallers"' have been referred by the Speaker or the House lo the Committ� for investi­galion and report. In the U.K.. there :� no such practice unless the matter pertains tv the internal functioning of the Committee, e.R., on the 27th June. 19'.'i I. a complaint thar wrillen evidence !'iuhmillcd to a sub-committee of the fatimate-\ Commillee had been prema­turely published wa.� referred to the fatimates Commillce for inve�tigation and the Comminee reported !hereon. 
In India. the Speaker may on • request being made to him and wben 

•13rd Jul•. 19�1 .• l'>ehatc nn tht Third R�,rt (on ltcarmamtN). 
· .f July. i9n :...ort.uc on thr F.ichrh Rrti<in (un Sd1t,ol Bulldinp). 

J ,t't Pc',., t9S9 -O�batc on tht P,nt Rt'f'()tt (on tht Police In Bnpand and Walee) •111h M,rc'I. t<Hr _,..,.,er �hti'l1 1,, ,,,., i'l Rill••, c:oUiena 111Wn1out of� nft tht retflWlf Supr!r D>'TI inJ wu rd'errc-J by the St>eucr 10 the Bt:timain Comiamer. 21,1 P:"""'"• 19(� -M,ncr rchri.,1 to D,.,cbkann,a Sc:hcmrarWn101II ofa � on •  cut mndoll - rtf� by tht Spedcr to the P.ttitMtN Co!'llfflfflet. 1oth March, 19,9 -Mmff rel1ti.,1 10 1h<>r1fdl ,n Pf'l)duclJon • dw-- Blcnonkll---.- of fllfP" �-to q-1c,G1 -· rdffNd b1 dM 5.,.._ tJO dw laialt• Coaala•. 89 
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tbo HOUie ii not in SC1S1ion11 order the 
printing, publication or circulation of 
the repon of. the Committee before it 
is presented to the House. In that case, 
the repon shall be presented to the 
House during its next session 
at the first convenient opportunity. 
Any business pending before the 
Commiuee does not lapse by reason 
only of the prorogation of the House 
and the Committee continues to f unc­
tion notwithstanding its prorogation. A 
Committee which is unable to complete 
its work before the expiration · of its 
term or bef ort the dis.wlution of the 
Houso may report to the House that 
the Committee bas not been able to 
complete iu work. Any preliminary 
report, memorandum or note which the 
Committee may have prepared or any 
evidence that the Committee may have 
taken is made available to the new Com­
mittee12. If a Committee ha.'> comple-­
ted to report but is not able to present 
it to the House before its dissolution, the 
repon is laid11 on the Table by the Sec­
retary of the House in the new House. 

In the U.K., no such provision exists. 
The Committee becomes f unctus officio 
on prorogation and there is no provision 
whereby a succc.-.sor Committee can 
take up the unfinished work of the pre· _____ ,, ____ .. ___ _ 

vious Committee, unless the Howe 
authorises the new Committee to tau 
up the work by specifically mentioning 
it in the motion14 for the appointment 
of the new Committee or by a separate 
ad hoc Committee. There is also no 
provision for the printing, publication 
or circulation of the report of the Com­
mittee before its presentation to the 
House. 

In India, written questionnairQ arc 
sent to the departmental witnesses for 
written replies before they are called U) 
give oral evidence. Evon during evid· 
cnce, when questions are asked the 
witness may not give an answer im· 
mediately but suggest that a written 
memorandum will be supplied later. 

Consequently much of the work of the 

Cooumttce is carried on in writing and 
less reliance is placed on or use is made 
of the oral evidence because it is only 
in amplification of the written rei !ie­
While the Committee calls for or· · or 

two witnesses from a Ministr.. a 
practice has grown for the head� oi 
Ministries and Departments to brin� 
with them a large number of subord1· 
nate officers anQ records to the Com· 
mittee. During the evidence, very li::k 
use is made of the records brought t-; 
the subordinate officers and of cou� 
there is very little consultation bctwcell 

.... ·----· -· . � �- . .  -·----·--- -
"411h Rc111m (Pint L·,k S 1b'u) o'l rhc Mi"l11try or C.•mmllnity D"dopmmt 11Dd 68th Rei,on (l'lr,1 i...,, Sabbe) on the M!nl.iry or Oclcncc (Orda,incc F-oria). •Siath Repon of 1953-54. Sf'ftnth llci,on or 1c,,3-54. 
Tllllh Rri,on or 195)•S,4. (Mi'lUttl dated 1bc 141b May, 1953-Vol )). 
Thlny•thlrd Report (Src.,nd l...,11: Sabha). Thiny-11stb RtPOrl (Second Lok Sabha). 
1161th Rci,o.,n (Pim Lok Sabha) Minlm-y of Defence- HMaltan Alrcn�. 
61tb Rtp.m ,Pk1t kit Sjb/11) Mi!\istty ,>f Defence -Ordnance Paaoria 

• 

NTht t>Ua•inl puJp.a�h from the ffl"tl,,n ap,,:.,inrin1 tbt B111ma1a Commlnc:t for 19'6-S7 it ,cleftnt 
"n.t tbe mtnwe of 1hc 8Yidet1cc tali.en before Sub-C.llll,nJntft O,R and P appor1ed t,y rbe Seleo Qielnir.f' on B,sJa&&• 111 ,he btt Su.>n ol P.uUamc:1\1, wbidl were latd tMfMC 1ht Ho .. on ub �r, ., 

ntlned eo tlM CMaiaiu ... -(&loM ol Coern,11e Deb.. 19'•'7> Vol. 56,, Cola. 1645..,.6). 
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the lleada of Depa�ts and junior officers in the Committee. For most of 
the time, therefore, lbc junior subordi­
DJte officers are merely present there to 
watch the proceedings. The Committee bas time and again brought it to the notice of the Ministries that only prin­
cipal witnesses should come; but it has oot excludod the other junior and sub­
ordinate officers from the meeting lest 
departmental witnesses should feel that they had not the necessary assistance at 
their disposal while giving their evid­ence. In the U.K., although the Dc­;>artments concerned are asked to send 
IA hatever witnesses are most suitable only a few witnesses who are intimately 
connected with the subject matter of discussions appear before the Commit­
tee. Much of the material is collected in oral evidence. The witnesses give as much information as possible orally and 
there is very little left to be given in 
writing. Consequently, the Committee 
gets a more vivid picture and is able to appreciate the back.ground better and •t� ie.port is largely based on such evid­
ence. This is not to say that written 
evidence is not placed before the Com­r.11ttcc. Usually in the first instance Departments do send written memo­
randa and later may also supply further documents in amplification of oral evid­c�ce. all of which are printed along ,..,th oral evidence, but the volume of ,uch written evidence is considerably 
�mall compared to the practice in India in this regard. 

matter before the QvnmiaN M•ben of the Oppos.ition have hequeatly testi• fied to the non-party character ot the CommittccS6. 
In India while the Committee is deli· berating or tu.ing evidence, refresh· ments arc served. The Members also smoke and there is a good deal of in­fonnal atmosphere. the Committee also sits for a number of hours at a stretch. In the U.K., the Committee generally sits not more than two houn at a time. There is a formal atmosphere. No refreshments of any kind are served though members do smoke durins de­liberations but that too is prohibited during the taking of evidence. Both in the U.K. and India lbe Esti· mate!> Committee has been working without the aid of the experts, unlike the Congn:· ;sional Commatteea of the United States of America. that is to uy, the Commillcc docs not have the assist­ance of whole-time servants who are expens technically in the subject, which arc under its examination. The Com· miuce has not even the assi5tance of the Comptroller and Auditor-General. It has always been held that the Com­millcc is a layman's committee and it must bring to bear the point of view of the layman on the mailers under ex­amination. If the Committee were lo be as�i,ted by experts then it miglu well happen that the Commict� is do­m inated by thcxc experts and ultimately it may lead to putting up cxrerts on the Committee aiainst the c��rts of the Government. Thereby there i, 11 danger of conftict hctwcen the Committee and the Oovttnment and Parliament will lo�e the ben�fit of the advk� of it, own members U!iCfflblcd in lhe F..stimate1 Committee. If an expen enquiry b 

wanted it abould best be ldt &o the de-

In the U.K .. the Committee works mostly on Party line, as is evident from 
the divitioas in the Committee on more •rnportant matten under di,c:\mion by 
tht> C'ommittee; Tn India. on the other hand. the Committee worb oa non­P.rty line& and there has been no divi­� IO far in the Committee on any -------
·- 'A ......_ ol d• Pinmdll C mmh ... ,,,,•. 

,, 
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two Estimates CommittHi the official witnesses to explain the mcnt. This position obtains bo1h in reasons behind or merits or the demerits India and the U:K. ol the Government's policy. The Com- II is also saidaa th11t tbe value of the miltee · bas always thought that that lay recommendations made by the < · .,m-in the sphere of a Minister and the mince is detracted from because the: House. The Committee has asked the Uovernment do not accept them. 1bi1 departmental witnesses to ex.plain bow imp�sion is erroneous firstly becauae a policy is being implemented in in the majority of cases the Govern-practice by the executive officers. That ment do accept roroaunendatioos as 
is perfectly within the competence of wiU be clear from the reports on tho the officers to say and to explain. Even implementation or recommenatiolll if a qucs1ion borders on a policy mat- submiued by the E.�ima._ CC>1nminoe &er and the departmental witness says to the House from time to time. In that that was a matter which lay in the some cases where Oovemment h11ve sphcu of the Minister to explain in the difficulties in accepting a recommenda-Uouse ti.c CommiUicc bas left the mat- tion and have rea�s for that view ter there ud not tried to probe into it they generally place the matter qain further. The idea behind caUing de· �fore the Committee for its r«onlide-partmcntal witnesses to appear before r:ition. The Commill«' hu iu manv the Committee is that since the expcndi- ca�cs accepted the Government·i; diffi-1urc is authorised by the Civil Servants .:ulties 11nd dropped il'i earlier rccorn-aad is actually incurred by them it is me:1d,1111m. It is only in llOffle cases they, properly &peaking, who should be :hJt the <.iovernmcn1 have no1 been ln,wcrable for any wastes or mil>- ;1til..: to implement lhe rccoml·nJation, spending ,of funds in the execution of :11 once. II �hould. however. he noted the policy laid down by Parliament. 1h::1 the Committee's rnuin task i� 10 Therefore, there is a rule that the Com· inf111cnce the dovemment in it., long-miuee should not ask the Ministen to tmn thinking and plans und it will be appear before the Committee because ditlirnlt for any Government to come firstly the Mini�ters are concerned with forwnrd immediately with the accc,,t· policy matters which the Committee :me nf :sit the recommendatJo,u. The � not enquire into and secondly the <,ovcrnmcot have naturally to consider Ministers do not sanction day to d..ty ell- c;ich matkr carefully and 10 �omult pcnditures under the ruk� of husines\ of the v.ari(lus intcrest5 involved before it Government and therefore they would can accept ;1 rc,.-ornu-.endatm. Some not he able to uplain why particular lime� tht· Cnmmillt'e·� rcoommenda-eitpmditures have been incurred. It is lion, a•c of a far-reachin1 character and therefore that the Civil Servant� and even though the Government have iri more particularly the Head of the Mini.,- the beginn� demurred in •�pt� a try or Depanment or Undertaking h recommendation thev havr evenuaall\ •• called upon to j&Utif)· the expenditure\ dn� '"�· Suceo1\ive · Finance Mini,,;r, fflCUne.d by the Mini61ry or Depart- and other Minisre� of ,1'Wernmen1 

IOIO I�) LJl.-1. 



Journal of Parliamentary Information 
have always acknowledged the useful· 
aess and influence of the Committee'0

• 

The Indian Commiuec has come to 
play an important role in the Parlia., 
mentary syllem and this bas been widely 
acknowledged in India and' 1 abroad. 
For an objective appraisal of the Com­
mittee's work it will be necessary to go tbroup the numerous editorials and 
article. in the daily p�rs and jour­
nals, the debates in Parhament and in­
dividual lcUen written by knowledge­
able pcnona and µpens on the work 
ol the Committee. Barring an occasional 
criticism here and there on the merits 
or dctaila of a recommendation or ob­
servation of the Committee there bas 
been uniform appreciation of the work 
of the Committee and its usdul role" 
in the financial administration of the 
country. 

Similarly in the U.K., the CoD1D1ittec 
hu won appreciation of its work from 
M.Ps, Press and Government. During 
war-time the Select Committee on 
National Expenditure ( counterpart of 
peace-time Estimat� Committee) did 

valuable work and ea.med � praise of 
the then Prime Minister. Mr. (now Sir) 
Winston Churchill. The following ex­
tracts from his memoirs of the Second 
World War will show the extent to 
which the Committee succeeded in ex­
erting an inftuence on the Government. 

l have today reed the report ot the 
Select Committee on National J>:pendJ­
ture about tanb and ,una. It ia a 
m.anerly indictment wbic:b reeecu on all 
who have been concenaed at the War 
Office and the Mlniatry at Supply, It 
al10 reflects upon me u beed at u. 
Government, and upon the whoi. orp­
ni1ation. 

So far only a formal acknowledle­
ment h.u been aent to Sir John Wardlaw­
Milne and his Committee. A wry much 
more detailed and nuoned �y au»t 
be prepared, and lhould be in ·the hands 
of the Committee before Parliament 
m�ta on September 29. Let me know 
thereto� before Wedneeday next wt.at 
you have done and are rom, to do in 
thls fttld, and how far you are able to 
mfft the crttkiams of the Committee. 
Give me aJao the materiala oo which l 
can hue a �ly to the �ttee, who 

.. ShrlC. D. Dahnlulth., Pinance Mlni11cr, in 1 1pe� delivered In tbe Houac on the 1och April, 19'1 Mid: 
"AU I can 1ay is that we have CVCTY Intention of uea1in9 the l!.lttma1el Cocmnlnec •• Ill .U, and o( ae•ln• 

to wtlat mwn11b� 1nll help 11110 con1enc and apply our resources to the bat l>ONible adnnca.,c." 
Wlndinl up the debate In connection with the vo1in1 of Dananda for GrsnlJ rdatiq to the Miniatcy ol 

lffl91llon and Power, Shri Gubarl Lal Nanda, Mini11cr for lniptlon and Power, •Id on the 7th APril, lf'4 I 
.. 1 may aleo pey • 1pcdal tribute to the work or the Bmrnatea C-U.iua ••••• I •\Ill IIJ dlat met, 

wo.k In tonllty - esceedlnll'f useful and of s,eat u1tsancc. and 1 tnUlt acbowledp It." 
11tn "'1,Mic Pt,u,w• s....,,: ,.... llaued by tlw Departnient of P..eonomic Atlun. Unacd NatiDDa. 

19'1 die rtiaowm1 PltllP IIPS-
" . . . . . . . .  Mally uf tlMM relomu ban been uken on the l&&DClldoo of tlw new Sdea Comauncc o11 

1hc R'lirut� wbich Ma11cJ wvrk In April, 1�0. and bdortUW end of the,... hid...., ,awe. re­
ro,11, c,.,n,plcuo\11 f," the ""IC of thh covera,t all4 � c::riddMn. Tlw ec-..ec a followin1 a mnh.,d of 1nvadption by lllb,.o.,mmmea whx:h deal wllh s,antcular problam of or pro. 
lecu •• a wh.,k, nthcr than ttick dotely to the eatlmtet c,f I p•ucular mifl-,,. Thdr maior 
o..nttfbudc'" ha1 t,c,en l4hice na the �iatlol'I el 11U11ialr-. wllich the Goftl'IUll.at baa alnady 
ldtn 11p fOf euly ln\pleeel'ltaJoll." 

•.S. ··R-, Polttical Dndnl'ftlellh lo lndia,.-11"' by W. H. Morri9-Jonn, . .(P-li Nary All-•. 
Wlmw at,l·S9o Vol. XU, Nu. 1\. 



Two £s1ima1u Comminets 

have certainly rendered a bJ1b temce 
1n brinitn, this tan,te ol lne81cieney and 
incompetence to m1 notice. It ii now 
more than a fortnilht lince tbia niport 
wu put in f'GUr band.I and thote ot the 
Mlnbtry ol Supply. 

t must reprd th!a matter u mo.t 
lffiou,, and one which reqlli,- imme• 
dlate propoula for action from younelt, 
tbe Secre&ar)' of S&aie tor War, alMl the 
11ini1ter ol Supply ao that at any rate 

� future may be afe,uarded.-.. 

''Sir John Wardlaw-Mllne waa tbil 
Chairman ot the powerful all-party Pin• 
ance Committee whoee nporta ot ouee 
of adminiltrativc wute and inefficiency 
I had alway, studied with cloee at1al­
tion. 'Dae Committee bad a ,reat deal 
ot intonn.aUon at their clupoal and 
many contact, with � outer circle of 
our war-machJne ..... 

ANNBXURE 

Rloc::>MMaNDATJONS OONTAtNBD rN U.K. R.ll'oan o, En1MAT11S C'.oMMJnD AND NATIONAi.. 
BxP!NDITUU COMMITTII! INVOL vnm Otlt'ICISM OP PoUCIIS 

Year Number Para 

19)"'40 

ofthc No. 

•S..,,,, r,.t, "•· Yo&. rv, s,p. ffl-6. 
� ,,.., "•· YoL rv. p. na. 

Swnmary of R01..-ommc:ndation1 
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Year 

Journal of Parliamentary lnfortna1io11 

Number Para 
oftbe No. 
Report 

3rd 

7th 

20 Referring to the sifaifigmoc of price policy in canyiag out 
the programme oC agricukural · produaion, the Committee 
pointed out that action bai 00( been buc!l on • prect>ncciveJ 
and clearly defined plan and had been of a.twftlffl'le mture. 
The Committee funher stated as follows: 

"Considering our terms of reference, we do not feel 
entitled to say more than that if wute is to be directed 
into the mo1t fruitful channels it ii of peat impor� 
tanoc that a continuous planned price policy 1bould 
be evolved." 

10 The Committee recommended reconsideration of tbe rdcue 
of mincn from the Services. (According to Government'• 
reply oitk page 48 item (d) o( First Report of 1941-43, 
this recommendation affected Government policy.) 

4.5 Referring to two major policy decisions taken by Government 
in regard to c.:nnin building operations, the Committee, 
procccJed to remark a, follows 

"It i.,; not the function of your Committee to com­
ment on docisiOftll of poLic:y. Nevcrtbdcss �ur O>m· 
minee rccormnend that where such a deosion netes­
aarily involves, as this decision did, abandonment 
of the productive use of money already spent, 
the depanment COfk."effleJ should estimate the pro­
bable extent of the loss to the public tascthcr with the 
financial fac:ton 11Ulkin1 up this loss." 

2-s After p<,intinB out that they were not empowered to comment 
on the poliC)' which haJ given rise to certain votes, the Com­
mittee rc:commcnded that no mC1rc public money should be 
invencJ in or lent to the British Field ProJucts Ltd. 

72 RcfCl'Tinl to the teenmal policy of the Nawl Research Establish­
ment to have lb many tools as possible maJc outside. the 
Committoo stucd as fol10W11 

"Your Commiffl:io Jo not •uaa&· that the policy 
11hould be reversed. bUI they recommend that it should 
be left entirely t(, the discretion of the superintendent.a 
whethei' the tools which they require arc maJe in their 
nwD ronl :roon,a or nm.•• 

Lcpl AiJ �heme }The �a. haw DOC 
� - IIOlkr bul StOR:a anJ Ordnance De-- only ......-S • -beaer im-

pots of the Servia � plancmatioa � tbc policy. 
______ J*11DCD;_ __ u_. ____ � �  ·� ---��� 



Year Number ftn; 
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1,s1 .. ,a 6th. 

. 
19)P-4C 3rd 

IN1•4J J.Jdl 

66 Referring to the satisfactory aJvance,; made in �hilJ-care 
acrvica 1ince me Act of 1948, the Committee sugcsted 
re-exmunatiOD tho exi$tin, policy when they recommended 
that each Sec:recary of State should appoint II Committee 
iavestipting every aspect of the servioc for which he wu 
rapoasibk and particululy the financial practice and po-
licy. 

27 The O>nunittee recommended that all municipalities should 
be encowa,ed to own and operate airpona and to tbia end 
the. Ministry should re-state its policy on the mwuci� 
ownership of aerodrolDcs and the conditions upon which 
aarecment should be based. 

21 A6oliliort of w Rood .Flmd-The Committee •uaemd that k 
woaJd lead to pater clarity of the Cfflmates if the Roed 
Funds were abolished and the expendJnuc on roads provided 
fOI' in a normal departmental vote and adJed-

"lbey, therefore, re�ommcnd that 111b;ect to there 
bc:iaa no rcasom of policy for the ,. ,ntinl&MC'C of the pre· 
sent system consideration 5hOIIIJ be �iv.:,1 by the Treullrf 
to the inuoduction of the ncce,Rry le,i1lation." 

C-R�,o,u t1ldllll "' <l//«1 Policy 

30 The Committee recommended the formation of �,cal Com­
millea conailhal of rcprC1ent11tives of orpnisation, and 
aeoc:iationa connCCIDd with land and iu mana,emcnt, to 
p advic,e on the reqaiaitionina of lands for Defence pW'-
�· 

. 9-r r The Committee rocommendcd thC' .cnin1 11p of RCJional 
BftCUtift Boar .t c:omittins of a whole-cime ,-d Cbauman 
and rep,na.l repracntativCI of the Ministry of Laboul 
and the three- Supply l)eputmcnta to perform ftrioue 
f\mcrions. 

�-Jo The C-onamittce abo made reconwnendauon• on ,eneral 
and )9 upecu IUdl u devoludon of respon1ibility tc industrial 

o,pniaationl, method, atfcc:tin, the 1pirit of the WOf'ktl 
employed in induatty and the question of twn, wor1cffw 
into coafidencc about manen atfectio, Production. 
AD enquiry iDlo the appointment of two permna Crom pnvaae 
induatry to poettiom in Gowmment �a, wftb 
which their own firma had contnc:tual rdataona, .. made 
and • reponi ... preaeatod by the Committee, withnut ... , 
c:hln,c haYinl been made la their ICfflll of reference. ------------------.. ---.. -·- · - ···-·· ·-···"··-·-- · --·-----
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Repon 

16th 109 

12 

6 

2nd 

The Committee remarked that they were not satisfied that the 
existing arrangemenu for ministerial control of establiah­
menu in the Treasury were adequate and recommended 
the creation of a new post of Parliamentary Secretary ex­
clusively concemed with civil service questions. 

In their reply in the Seventh Report of 1�-43 (pqe 15, 
item 'q' and page 16, item 's') the Government simply 
stated that fundamental changes in the machinery of Govern­
ment were matters for ministerial decision. 

The Committee recxmunended the appointment of a Board 
of Trade Attache to the Foreign Office u a oommercial 
diplomatic representative. 

After criticising the layout of the aaJcs areas of a company 
financed from public funds, the Committee augested a re­
organisation from the c::xistina system of geographical sales 
division to a SY5tem of production division. 

The Committee recommended an immediate examination to be 
made of the possibility of mcrgina naval research and de­
velopment establishment with research and development 
establiahmen.ts working in other Government Ocpanments. 
The Committee, however, added that the final decision on 
the exact establishments to be mer,ed 1hould reat with the 
Ministry of Defence. 

The Committee suggested that the military aircraft programme 
shoul.J he critically examined against the future badt­
Fund with a view to ensuring that the number of projects 
as the absolute minimum consistent with aecurity. It 
also augestcd that the question of co-ordination between 
IJUided weapons and airaaft 1hould be carefully watched 
as there was clearly a .•harp conflict of interest between 
the two fidd&. -------··-- ·- - - -·-·-- ·-----··· ·-- ··---- - ---- -
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Legislative Control of Delegated Legislation 
By 

DR. RAMESH NARAIN MATHUR, 

H«lll of w Det,a,1111en1 of Politic4'i Sciertc,, 
S. G. T. B. }(J,alsa Co/Jq,, Ns Ddhi 

I)deptod legislation. a pbeoomeoon 
of not very recent origin. has assumed 
Special UllJ)Ol'W)Cc in the modem day. I 
A century ago, .in the l.aisse1.-f aire Slate, 
the function of. the government w� 
chidly protective and roplaiory. 1be 
State �cted for the most part as a soldier, 
policc.uan and judge. But now the wel­
fare .. ctivities of the State have assumed 
eoom 10m propCMtions and the State 
machinery bas developed into a gigantic 
organi:;atioo concerning itself with 
practi�ally every aspect of the cwz.cn·s 
life. A direct comoqucnc:e of this 1w 
b(.en an unn,eosc increase in parlia­
mentary business. leaving Parliament no 
time I.O concentrate except upon bip 
policy and the basic problems of legas­
lation. 1bis means that to a great 
CUcnt the constructive initiative rn�t 
pasa from Parliament to the ,ovenunent 
ofli� and semi-autonomous boanb 
11nd conunissiom. In tama o( Jaw. lhis 
lrend has manifcacd itsdf in numerous 
acts of legislative authorization in all 
democracies. Certain other faclon.-­
\Uch as the complicated and technical 
utucc of much o( praeat day lqilla­
lion ,.,. patents, trade marks. dileasa. 
poisons, wireless fdearapby, intricacie5 
of finaocc ecc .• wbiici can be u.tillac­
tonly bandied by� alone. and 
requiremenb of el IO enable 

continuous CApcriment and to proviJc 
for unforcsccn continacocies and situa­
tions of emergency-have also faVOUffil 
!>UCh delegation of lqistative power. la 
the rcsull. rule-making power is now 
increasingly i;onferrc.d umkr staU&tory 
authority on Ministers. public 5UV1J1t1 
anJ important governmental a,cncies. 

There i.) no doubt lhat arbiuary 
ci1.crcise or abuse o{ rule-rn•ki0& powon 
hy the Executive may comtitu&c a thre:u 
to the liberty of lhe citizen, u pointed 
out �y Lord Hewart in bu book 'New 
Dc:&potiJm', but it  will be futile to oppose 
delegated lcgir.lation on lhat ground. 
The Commill« on Miru1ten' Powen 
after m.uing a 1e&n:bing inquiry Oil 
JcleJaled legislation pronouaccd lhe 
·.crdact that it was necessary aod inevit­
able. "The tru1h i, .. , said lhe Report 
of the Commiuee, .. that if Parliament 
were not williq to ddoaate law-makin1 
power. Par(ja,ucat wouJd be unable to 
pas\ the kind and �uanlity of ICJislalion 
which modem pubhc opinion requi�. '" 
The Commttr� were of opinion that rht 
alleged danacD could be obviaced uodcr 
cenam safeguards. WhUe mc:roui11J 
rC!Oft to delegated lqisladon i� easen. 
tial ror the survival ud welfare ,)( 
dcmocrac�. rh� power ahould � 
e11ercilled under lhe aulhortty and ten•· 
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tiny of Parliament. The Executive must, is based. This rule prohibiting the dele-
as Herbert Morrison said in a speech at gation of legislative authority baa bcco 
Bradford on March 5, 1944, make rcgu- considerably modified by the vast expan-
lations "under quite specific powers sion of legislative powers and the needs 
given to it for particular purposes by of administration. The delegation by 
Acts of Parliament. Parliament will Congress of the 'rule-making power' to 
exercise powon of supervision aDll fcdea:al .agaacicl bas · DOW :become a 
control of this departmental legislation... normal feature of the American federal 
There must be the utmost possible free- government. There are no fewer than 
dom of discussion among the chosen 1 1 5  fedcl'al �geaoies that issue rules 
representatives of the people so that a and regulations affecting the P.ublic. 
genuine crystallization of public opinion Congress bas MkJpled throe different 
may take place, followed by .a fDWIIC methods of dcleseting the business of 
formulation of the national will." The rule-making to the Executive branch and 
focus of our inquiry therefore should to the various administrative -a�cies of 
shift from the question of desirability the Government: (i) ·by specific · grant 
ot delegation to that of control over of -de.legated ·power ·through the statute5 
delegated legislation. It will be pcni- �tting up the particular agencies; (ii) 
nent, to examine the problem of consti- by a single general statutory ·provision 
tutional limit,; within which Parliament ,.g. of lhe kind .:nacted by Congress in 
m3y delegate legislative power to 1 873 and now·found in·tbe United States 
the Executive in U.S.A . .  Britain. other Code, in Tittc·, · 'Exccutffc·Depanments' 
British Commonwealth countries 1nd etc. Section 22. which has been the 
India, and the nature and extent nf implicit source of mach of the rule-
legi!ilarive control over delegated legis- m:ilcing power exercised by·the Execu· 
lation in the.1e countries. tive Departments and all the subsidiiry 

DP.l.ROATF.O LP.Cil!ILATION IN U.S.A. 

The doctrine ddr,ata potesta.r non 
potur d,legarl ( i.e. the Legislature can­
not trander the power of making law� 
to any other hands: for. it bcbtg but a 
delegated power from the people. they 
who have it cannot pass it over to others, 
,tcms from the doctrine of �paration of 
power. on which the U.S. Constitution 

Bureaus in U.S.A. and (iii) the sweep­
ing method of delegating legislarh•c 
power by the Congress· to the President 
tbroogh the so-called Reorganization 
Acts.• The ConF gives formal 
recognition to Pt'CS'ldential rule-mating 
power i.e. the Presidendal proclamatio,ns 
which are in the form of national 
announcements- and· the executive order� 
by which the Orlef Executive announces 
matters of high lmportancz in the �­
tic spherl:. • 

· ·-·- ·-·· · ·-··-··-·-··· ·· ·------
'Cmr : ,...._ .. Y a-- ue Ae.laNlo, p. 2,1 • 
..., thlt COft1"9 IV!Tffldffl lb mdJrtolael fll)Wtt Off!' fM .,,.n,are-lfld Ol'lllfl'ladell nr CM � 

..... al tlw , ..... °"'ffflllMftt to dw ,,.....,,,_ 
•A_. of r�tu-,n of 1lw idft ol Prod ... ti;VI by tbc Praiden1 n 10 be rau11d ia the 1M>-aDed 'Non• 

IMll'CDWM A,:,' al 1'°9 wMch .. honNd the Ptw6dm1 IO twpend IM,_ ol 1• Acf by PN, eh---.... 
...... CH"91Ulalle9, 

•A" _,. ,1, .�r C.>n1te111,,aal ,�;,c-•itl.,n of PN.klcnueJ ordtt it c:nDtdMd Ill the M1 of May 29. tl)O 
c incwn-. ,ublk 1"'4h. tn lhM Ao. Coalfftl lPld8callJ � dll& °INblk _,. ...... be wtthdnwn ,,_ 
...... , ,,, Ofdft of ·a. Pteltdent.· 
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IA1ularive Comrol of 
Judicial Control in U.S.A. 

In U.S.A. control of delegated Jegi.s· 
lat ion is left to the Courts, 1 and there is 
hardly any provision for laying it before 
the Congress for scrutiny, except in the 
case of the reorganization orders which 
have to be laid before the Congress for 
60 day!; during which period they can 
be annulled. The Congress neverthel�, 
�eks to control · delegated legislation in­
directly through prescription of certain 
requirements to which it nwst confonn. 
The Federal Register Act, 1935 provides 
for the publication in the Federal 
Register of all rules, re�ulations :md 
orders of general applicability and legal 
effect. while antecedeqt publicity is 
secured by the Administrative Procedure 
Act. 1 946. which requires notices of all 
proposed rules or amendments to be 
published at least thirty days before they 
become effective. Under the Federal 
Register Act. I 935 it is expressly pro­
,· ided that no document required to be 
published under the Act 'shall be valid 
as against any person who bas not had 
actual knowledge thercor unless it has 
actually been filed for publication. In 
a recent federal case• a criminal convic­
tion was reversed because the regula­
tion which a defendant had violated had 
never been published in the Fedenll 
Register. 

0HFGHf:D LEGISLATION IN BRITAIN 

In countries like Britain. Canadu. 
Australia. Ireland and India, where 
,cparation of powers in the stricteit 

Delegalt'd Legis/a,ion 
sense of the term � not prevail, tbore 
is no constitutional difficulty in the deJe. 
gation of legislative power by Parliament 
10 the faecutive. In England, however, 
certain standards to which delegatioa 
should conform have been fonnulated 
and departure therefrom is regarded u 
abnonnal deJegation. According to the 
Commi11ec on Ministers· Powers, thc:tt 
are several types of delegatioA which 
should be regarded as t1bnom1al." They 
are: 

( i) Powrr to lt!gi.rla1r l>n maurrs of 
1,rinci1,Je; Here the terms oC delOjatioa 
arc very wide. A classic ellample is the 
now repealed sec. I 36 of the Poor Law 
Act. 1930, which gave the Minillter of 
Health power to make such regulatiom 
;1, he might think tit for the management 
of the poor. Aoother example is the 
power given to the Board of Trade by 
sec. I of the Patents, Designs and Trade 
Marks Act. 1888 10 make such rulca as 
were in the opinion of the Board requir­
� lo give effect to that scction.10 

(ii) Powrr ro lmpo.11 taxation: Tcm• 
porary delegated powen of wation were 
conferred u an emcrg�cy mea.�ure t,y 
statute during the ccooomic cri1d1 of 
1931 .  hut the power conferred by the 
lmpon Duties Act, I 932 was not limited 
in time. The Act gave the Treaieury 
power to exempt ,oods from the ad 
1·alr11,·m dut)' of ten per cent impo,ie<1 
hy the Act and to charite additiounl 
,fotic., on certain clast.ei of good1. Sec. 
2 of the Emergency Powcn , Defence , 
Act. 1939 provided that the Treuury -----------------··-··- ··-- - ---· ···----··· · ··· ·--

rrhc r«ent trffld of S11PN,11c Coun dednnnt ha bffrl ua11onn1,;10 urhold t..,ed dll,..doa "' rt•1Nr '" 
adnunillnliff qencia. Howner, In Sdwdlllr P""""1 c-,. •· Urtkd SUM., (ttJ�) ,., U.S. °"' end r­
Rf/i,,i,w Co . .,.R,.f (19J5) 39J U.S. J'9rh«' Suc,,aDeCnun dc:IINd rile r.seni Ill• lnfltid "'1r arcee.lft ..._. 
1ion. la rhec two can the Supranc C-1 held the rilrw dlM � IDlllf be an �11 1..-...1n illtcri• 
10 whlda cbc aerdK ol ddtp1ed Pl'""" IIIWI OOAbm. A dd ... loa wilhuul I an4lrd lt • •,f� r,,11,. 
nin1 not'. A law ol 1bc <:o,iar- llllldn1 dc:lli9,idon - 1w wtrlut1 rtw � ofclN ea,,,, •. 10 - eait 
adm,nlilaaift pwoac,edur'CII atWt be ..-.W,, e.l, -4 -- llol off.ad dw ca..e 'Pt_. el llw'. 

•H#dl "· u,,;,,. sJ.. 212 P.cL 11o <•tuJ. 
"1"k llClll)n. •• "'., p. JO, 
.. ,.,._..,,. __ "*-"·[ \p f(1'94) A.C. )47, 

IOI 
1• ((') L.&.-.. 

• 
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might by order impose, in connection under the Foreign Marriage Act, 1892. 
with any scheme of control authorised under which marriages may be entered 
by Defence Regulations, such charges as into. 
might be specified in the order. 'Ibis Act 
w� subsequently replaced by the Sup­
plies itnd Services ( Transit.iooal Provi­
sions) Act, 1945 and the Supplies and 
Service!! ( Extended Purposes) Act, 1947. 

(iii) Power to amend, alter or modify 
an Act of Parliament:  Parliament 
sometimes delegates to a Minister the 
power of modifying the enabling Act so 
far as may appear to him to be occes­
�ary for th� purposc:of bringing the Act 
into operat10n. ThlS has been done in 
!levcral Local Government Acts the 
National Insurance Act. 1 9 1 1  ( sec� 78) 
and the Rating and Valuation Act. 1925 
( sec. 76). These provi�ions were 
mainly transitional and arc no longer in 
force. The Committee on Minister!i' 
Powers recommended that this power­
nicknamed the 'Henry VIII Clause·­
should never he used except to make 
�e<.:cs.'iary a�aptations to bring an Act 
into operauon Rnd that such power 
should c.easc to operate within a year of 
the pa.'ISing of the Act. This power has 
seldom hecn used after the rccommc11-
dation of the Committee. 

I iv) Powrr to <>u.1·1 thr j11risdictio11 of 
tlie Court: The jurisdiction of the 
Court to declare delegate• legislation 
11/tr,1 ";,.�_,. may he c.,prcssly excluded 
hy Parliament. The Committee on 
Minist_cn:_ Powers .rc�arded such powers 
n, ohJect,onohlc an nom1nl times :v,d 
justifiable only in cmcrr,enck.� or in c1neo; 
where finality i� dcllirahlc r.�. planning 
orders under which title to property ill 
cfTcclcd or �tock cllchange Regulation." 
under which titles to property may be 
created or money niscd. and repladons 

We may here refer also to (a) sub­
delegation of power and ( b) retrospec­
tive legislation, which have not been 
classed as "abnormal" by the Committee 
on Ministers' Powers, but which never­
theless merit mention. 

(a) Sub-delegaJion of power: This 
practice was not challenged during the 
period of the duration of the two World 
Wars. "Sub-delegation", as Sir Cecil 
Carr points out, "can result in copious 
orden, the grand-children of the Act 
which were sometimes more important 
t� the obedient citizen than the regula­
tions that were themselves the children 
o( th� Act". E�en in times of peace 
audacious delegation bas been made as is 
to be found in the Air Navigation Order 
of 1923, made under the Air Navigation 
Act, 1920. Under that Order the Secre­
tary of State was defined as being either 
the �retary <:>f State or any person 
authonscd by bun to exercise any of the 
Secretary's pow�rs. The Secretary of 
State also ttave hunsclf power to investi­
gate into accidents to service aircraft. 
although the parent Act ( sec. I R) 
e_llcepted service aircraft from the opera­
lion of the statute. save in so far as His 
Majesty-in-Council might otherwise 
provide.11 Though the Committee on 
Ministers· Powers made no mention of 
�uh-delegation of powers in its rcpon. 
the Scrutiny Committee of the House :,f 
Commons in it'i Third Special Report 
t para� 16 and 17) commented on 
cumulative delegations under Defence 
Regulation.s11 thus: 

Your Committee have aom�Ume, 
bad to take nm. of • � of aw 

"The A.Ir N,,,, .. ,,.,., "'"'1 ,,r 19>0 WP tef'bced by the Air Na....- Aa oft9J6 llld tbe eatirc maner 
t, now ,n,,.,.t by th� Cml """'''°" Aa, 1949. 

uctte.J In All.n : ,._ -4 a.-,, p. ao6. 
102 
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generations-(a) the statute; (b) the 
:Defence Re,ulatiom made under the 
Statute; (c) the orden made under the 
Defence Regulations; (d) directiona 
made under the orders; and (e) licences 
issued under the directions. 

Your Committee hope that.. now that 
hostilities have ceued, Department.a 
mav find themselves able so to frame 
any Order made under Defence Reru­
lations that it will be self-contained­
in other words, to be content with the 
grand-children of the statute and not to 
bring its great-grand children or great­
great-,rand childrm upon the. scene. 
It i1 by no means clear that Parliament 
contemplated these cumulative deleia­
t.ion. 

The correct position seems to be that 
sub-delegation of primary delegated 
powers expressly authorised by Parlia­
ment is legally permissible but not further 
sub-delegation qf sub-delegated rowers 
not contemplated by Parliament. 1 

( b) Retrospective Legislalion: The 
Committee on Statutory Instruments 
appointed in 1 944 recommended that 
rctrospc,ctive legislation should be passed 
only by Parliament and not entrusted to 
the Ministers. 

J11dicial Control in Britain 

In Britain the power of judicial con­
trol over delegated legislation is limited. 1 • 

Sometima parliamaltary statutes pro­
vide that the instruments made under 
the enabling section 'shall have effect u 
if enacted in this Act'. The purpose of 
this is to elevate departmental regulations 
to the 5WUI of Acu ot Parliament ud 

hence beyond judicial control. 'I'bl 
Patc:nts, Designs and Trade Marb Act, 
1883 conferred OD the Board of Trade 
power to make such rules as, in the 
opinion of the Board, were neoessary to 
give e.ffcct to the �visions of the Act 
governing registrauon of patent agcots. 
Such rules, when made, were to have 
effect as if embodied in the Act iUJe!f. 
In Institute of Patent Agents v. Loci{­
wood, 1 894 A.C. 347 where the vali­
dity of the Register of Patent Agents 
Rules, 1889 came under cons.ideratioo, 
the House of Lords held that such pro­
visions excluded judicial review. How-
ever, in a subsequent decision of the 
House of Lords in Minister of Health v. 
Rex ex pane YaOe ( I 930) 2 K.B. 98, 
it was held thur 'the orders shall have 
effect as if enacted in this Act, clauae 
did not oui.1 the jurisdiction of the Couns 
if the order itself wa.'i not within the 
limits of the parent Act. Accordin1 kl 
the Committee on Ministers· Powcn the 
validity of any order made under a pro­
vision so worded remains fully open to 
question. 10 The tenm of reference of 
the Select Committee on S1111u1ory 
l nstrumentli ( which Wits �, up in 1 944 ) 
required the Committee 10 consider 
whether or not to draw the attention of 
the House of Commons 10 an in�1rumen1 
on the ground th111 it w&A made in punu­
ance of an enacbncnl containing "pcclflc 
provision11 excluding it from challcnse in 
the Cour15, cit� at all timea or a�:r 
the e1tpiration of a tpccilic perioJ. 
Finally. the Franks Committee on 
Administrative Tribunals and Enqulriet 
recommended tul no 1t11uic should 
contain � purporting to ouct the 
'urudiction of the couru. Sec. I I al tbe 
�ribunah and Enqwriel Act, 19,8 ,tvee 
effect to this recommcadadoa in a modi· -- - -·-------:-------------------

180f Small : 1-'dM .._ ,t ..... .._ •. , ..._, p, alo. une Cowt ca• aalr -...n• if dla Order le CllllletlclDt wllla t1Y _.. ,.,_. tJt tM ...._. ML It car,noc q--,a tbc poUeJ __.,... die 0.-. 
unc Repon, •· da., P. ,t0. 



Journal of Parliamentary lnfomuuion 

tied fonn.11 It would appear from this 
that the courts do exercise at present 
their powers of review in spite of the 
statutory formulae ousting their jurisdic­
tion. However, judicial review of dele­
gated legislation is not an effective safe­
guard because merits of the exercise of 
discretion are immune from judicial 
control. 

Legi.dutive Safeguards 

The only eff cctive safeguard against 
abuse of delegated legblation Ii� 
therefore in parliamentary scrutiny. 
Parliament provides two kinds of safe­
guards against abuse of delegated legis­
lation. One is antecedent safeguard and 
the other. post-natal safeguard. 

A r11ecrdm1 Su/t'guard.\ 

An antecedent safeauard is to ensure 
that delegation of legislative power is 
made to responsit>le bodies only i.r .. to 
authorities directly responsible to 
P11rliament. Another safeguard is 
antecedent publicity of delegated legi!>­
l.1tion. This was provided for by sec. I 
of the Ruic:. Publication Act, 1893. 
now replaced by the Statutory Instru­
ments Act. 1946 which unfortunately 
omit,. the ante-natal safeguard of the 
earlier statute. Another useful safe-
1uard is provision for oonaultation with 
the appropriate organized intcreats 
affected." A number of Acl5 of the 
Britiab Parliunent require conaultation 

of such interests. Sec· 77 of the 
National Insurance Act, 1946 lays down 
that regulations made under the Act 
must be submitted in draft to the 
Advisory Committee concerned, w,hose 
report mu.-.t be laid before Parliament 
along with the regulations when they 
have been made. Other Acts require 
direct consultations with associations of 
employers and workers. 

PoJt-natal safeguards 

Post-natal safeguards consist broadly 
in the provision for adequate publicity 
to the statutory instruments when they 
have been made and their scrutiny by 
Parliament. 

Immediately after the making o( 
,;tatutory instrument, it is required to be 
·,cnt to the Queen's Printer and number­
ed. and copies are printed and sold as 
.,oon as possible." H.M. Stationery 
Office. London is to publish lists show­
ing the date on which every statutory 
instrument printed and sold by the 
Queen's Printer was first issued by that 
office. Sub-sec. ( 2) of sec. 3 of the 
Statutory Instruments Act. 1 946 further 
provides a.'i follows: 

In any proceedinaa qairut an:, per­
"°" for an offence conaiatinl ot a coa­
travention of any luch 1tatutory inl­
tnunent. tt sball be a defence to pron 
the: the instrument had not been luued 
by Hi1 Maj•t:,'1 Stationery 08lce at 
the da� of the allefed contrnentJon ·-----------------·-- ·-----·- -- ·--

••!· :. 11 rendcn n\lp&nry the Mnallae cor-.ly taluft1 •-Y tbc rilha to epply '°' • .,,;,,,.,._ '11M 
�n will not as,oly to ,._ � ol the Britialt M•ionatity ACI, 1941 °' � otda °' cltnnDJnadaD of a QJUfl 
.,f i.w \>f' tbe POfdp Co1110CT1•1oD Coeeh,ion whee• AC1 md• pro.tdon for ap ... kwl,.,o ID Ille 
Hilla Court withJn • tlmt Umlt..t by tbc Acl-D, Suh:,---It...._ a/ .A k' t ,,... AdiM, P. JJ7, 

arn.e v>lllfllln� M\ �ten' Po .... -of tbe °'*"°" 1MI .. .,... of C I tzd 4 fth ...... 
i�9"CiaJlyllff'lc.,edbyaPf�aadNofln,--adftlpoww .... NCI 1 1 •a IO t'� ... 
_. _...... IDn rnc>ltplacc wlNnftap,rd Ille TIM ll..-. • --. P. 66. 

-n.. S..., I� ACII, tN6.--.. a. 
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un1ea it ia proved that at that date shall be deferred until reuonable steps bad been taken for approval is given by an aflir. the purpose of brinlinl the purport mau·ve ..-nJu•:,·)n .. 1• of the natrument to the noUce of the , .,_, ..... 
public, or of persons likely to be affec-
ted by it, or of the person char,ed. 

In Simmonds vs. Newell ( 1953) 
I.W.L.R. 826, a conviction for an 
offence under the Iron and Steel Prices 
Order was quashed by the Divisional 
Court because the Orders had not been 
printed, and no certificate had been 
issued either, under the Statutory Instru­
ments Regulation, 194 7. exemptina them 
from being printed, and reasonable 
steps had also not been taken under 
�- 3 (2)  of the Act. 

Parliamentary Scrutiny 

Parliamentary scrutiny of delegaled 
legislation is secured through the .. lay­
ing" of the rules made by the Executive 
before Parliament. The provision 
regarding ''laying" in the diff eren1 
statutes are not un.ifonn but take variou.,; 
form.,;, such as. for exampl� 

( i)  laying of rules with no further 
provision for control; 

( ii )  laying with the provision that 
the rules shall take immediate 
effect but be subject to 
annulment or modification 
within a specified period; 

(iii) laying with the provision that 
the operation of the ruJa 

10.5 

(iv) laying with the provision that 
the rules shall take immediate 
cff ect but shall require an 
affirmative resolution as a 
condition of continuance 
beyond a certain period.'° 

The procedure of hayina by illelf 
cannot ensure cffoctive parliamentary 
�ontrol for 11 number of rea.�m. ... Firstly, 
Parliament in the midst o( ill � 
occupation is likely to overlook a sel 
of regulations that comes before it. 
Secondly. the average member would 
hardly realise the consequences of a 1e1 
of rules, unlcs!> he happened to be an 
cxpen on the topic to which they re.lated. 
Thirdly, lad: of parliamentary time 
would prevent i&ll but the most impor­
tant rule., beini debated even if a 
member called attention to them. Final­
ly. the pany machine and the Whip!' 
could be used to deal with 11aiouJ 
oppos111on. The Committte on Mint.­
lers· Powers. therefore. iiuggeatod that 
there should be a standing committee 
of each Hou1e to report on all bill• 
which liOUght to confer law-makiq 
powen on any ddeptod authority, and 
abo oo rules and regulations made under 
auch power. The Lords' Committee 
known u the Houae of Lords' SpedaJ 
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Orders Comrnittee21 was already func­
tioning since l 92S. A Select Commit­
tee on Statutory Instruments was set up 
by the House of Commons in J 944 to 
scrutinise st.ttutory instruments and 
determine whether the special attention 
of the House should be drawn to any 
of them on any of the following 
grounds: 

�a) that it imposed a charge on 
the public revenues or contain­
ed provisions requiring pay­
ments to be made to the 
exchequer; 

( b) that it is made under an en­
actment that excluded chal­
lenge in the courts; 

( c) that it appeared to make some 
unusual or unexpected use of 
the powers in the enabling 
Act under which it is made; 

( d) that it purported to have 
retrospective effect wberea.'i 
the parent statute conferred 
no exp:-ess authority so to 
provide: 

( e) that there appeared to be 
qnjustifiable delay in the 
publication or in the laying of 
it before Parliament; 

( f) that there appeared to be 
unjustifiable delay in sending 
a notification to Mr. Speaker. 
where an instrument had 
oome into operation before it 
had been laid before Parlia­
ment: 

(a) that for any special rcuon its 
fonn or purport called for 
elucidation.a 

The Committee in the first eight 
years between 1944 and 1952 scrutinii­
cd 6900 instruments. The Committee, 
however, works under two main limita­
tions: in the .first place, its scrutiny is 
confined to matters of form and does 
not extend to policy which is a matter 
for Parliament; secondly, it may sug­
gest to the House only either acceptance 
or rejection of the rules but cannot 
make proposals for their amendment.23 

DELEGATED LEGISLATION IN NORTHERN 
IRELAND AND THB IRISH REPUBLIC 

In the Irish Republic the two methods 
by which the legislature can exercise 
control over the powers which it bas 
delegated to administrative bodies are 
either a confinnatory act, or the �nt 
of the legislature by means of a resolu­
tion of either or both Houses. An even 
more widely used provision for the 
exercise of parliamentary control is 
however that of the 'negative resolution·. 
The statutory period within which the 
resolution for annulling can be passed 
in the Northern Ireland is 20 days and 
in the Irish Republic 2 1  days, as 
against 40 days in England. In 
Northern Ireland, a Joint Select Com· 
mittce of the two Houses was set up in 
1946 to scrutinize statutory instrument,;. 
In the Irish Republic a similar Commit­
tee wu set up in 1 954. The committee 
in Northern Ireland not only looks into 
the form but also the content of delegat­
ed legislation i.�. the policy of the legis­
lation. unlike the Committees at Dublin 
and Westminster. whose main preoccu­
pation ii only with the form of the 
legislation. Both in Northern Ireland 
and the Irish Republic, Parliaments 
have legislatod in regard to the method 

UTIie ICT\ltin� this Conllaalw ii mnlnedi onlJ to ffllCNIWIII ncrufrinl dlniiadft raoladon ISld clDtl not GDftT t •ublect ID tM °'"lldft PftX'fdwc•. •ti..,_. M.,ffllaft: 0-:s r • "-t·a a, Pp. 153-,.. 
wnw 8riti.h Partiamen1 doa not cnodify !he rule laid bdJft it 11 eilher ..,.,._ them Cir "911m ,... -IW .. P. an. . 

to6 
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of publishing of. su�rdinate instrumcots. ( b) that they do DOl trespasa UD· 
The Rules Publicauon Act, 1925, which duly on personal rights ud 
governs the publication of subordinate liberties· 
instruments in Northern Ireland, pro-
vides for the numbcri.og, printing and ( c) that they do not make tbo 
publishing of Rules and Orders, '

with 
rights and liberties �. citiz.:ens 

the exception of those whose publication depend upon adminntrauve, 
is deemed unnecessary by the rule- �t only upon judiciaJ deci· 
mating authority. The Statutory s1ons; and 
J !1Struments Act of 194 7 makes provi- ( d) that they arc concemod only 
sJOn for � num�ing� printing and with administrative detail and 
chronological classificanon of rules in do not amount to substantive 
the Irish Republic.H legislation, which i.,; a matter 

for parliamentary enactment. 
Of.LEGATED LEGISLA TlON IN A USTR.ALIA 

The Australian Parliament bas also 
endeavoured to provide against the 
�angers arising from delegated legisla­
tion. Procedure regarding the making 
of regulations is governed in Australia 
by the Acts Interpretation Act, 190 J .  
The Act requires that such rcFations 
be notified in the Gazette, sctt10g out 
their dates of commencement of opera­
tion, which must not be retrospective. 
Further, the regulations ha\'e ro be laid 
on the Table within 15  days in both 
Houses and they are subject to disallow­
ance upon notice given within IS days 
in either House. These provisions do 
not however apply to Proclamations or 
Orders. The HoWIC of Representatives 
has �t up no special committee for 
eumining and reportin(t on thC5e re,u· 
lations in detail. The Senate Standing 
('ommittee. which wa,; set up in 1932. 
docs this work. Since it'> �tablishment 
27 years a�. the C.ommittee has 1C1Uti­
ni'ICd over 4000 regulations and about 
800 ordinanceci.• If scrutini7.et re,rata­
tions to uccrtain: 

, a) that they are in accord with 
die IUCUte: 

The procedure adopted by the Com· 
mitti,e is that il obtain.'i Crom the govern­
ment department responsible for the issue 
of an instrument. a full explanation of 
it .1nd its effects. and the reuons for 
making it. The Committee has broad· 
cned its scope of scrutiny which now 
does not exclude sub!ltantive matten. 
It is worth mentioning here that its 
report.,;, even when highly critical of the 
substance of delegated legml11tion. are 
considered on their merits and not on 
party Jin�. 

DH l:GA TE.D L!OISLA TION IN 
Nllw Za;ALAND 

J n Ne� Zc.llanJ the Rqul11tion Acl. 
J 9J() provitle1, for the publication of 
regulation� in ,in offic,al �ri� called 
Statutory Regulations. Al rhc drafting 
�t:,ge. intcrc,tcd rartie, arc con.,;uJtod. 
RegulatK'n, arc 1:iid on the Table when 
so reiquirod hy the cnablin� lltatutc and 
conftrmin� Act, arc raued at the end of 
each 5CUion when regulationa au-e RO 
l.,id A SeJecc Committee wu IIOf up 
in I �  7 to report on replatiom. but 
thi,; ('ommittc.c .,.., not re-conctituted. 
The Attorney.(',enenl eumlnea alt 

.. �- : -'- ,A,,_ ,,, ,.,. i-. Pp. ,� •• 

• l'tMk i.-. SpriQf .,, •. '"" 
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regulations before they arc issued and 
considers the desirability or otherwise of 
the issue of every regulation. There b 
also parliamentary debate on regulations. 

01:LEOATED LEGISLATION IN INDIA 
The need for making detailed regu­

lations to meet the cxp�nding needs of 
a progressive welfare State gave a fillip 
to delegated legislation in India· In 
regard to the nature and scope of dele­
gation as well as the provision for con­
trol. the delegating provisions in the 
different statutes widely vary. For 
cumple, in some of the statutes the 
Central Government empowered to 
muke rules, publish them in the Official 
G1t1.ette and bring them into force, with 
no provision for layinf. them on the 
Table of the House. " Some others 
empower the Central Government to 
make rulc.c; by notification in the official 
Ga1.cttc and require them to be laid 
before the Legislature as soon as may 
be after their publication in the 
G111.ctte.31 There arc also statutes which 
require draft rulec; to be laid on the 
Table for a !Specified period before final 
ruhlication." Some rules made by the 

Central Government arc required to be 
laid before Parliament for a specified 
period and arc subject to modification. 
if · any. by Parliament.211 Under yet 
another type, the approval of the rules 
by an affirmative resolution of Parlia­
ment is required.'° 

Some of the statutes are very general­
ly worded and confer wide powers on 
the State Government to make rules 
providing for any matter which under 
the provisions of the Act may be consi· 
dered expedient. Sec. 1 1 2  of the 
Factory Act, 1948 is an example of thi!> 
type of delegation. The power of 
making rules in such cases is limited 
only by the subject-matter and purpose 
of the Act. Also, authority is given 
sometimes to the appropriate govern­
ment to add to the appendix or schedule 
given in the Act. Examples of thi., 
type of delegation arc to be found in 
such statute-. a,; the Minimum Wag� 
Act. 1 94831 and the Employees' Provi­
dent Fund Act, 1952." In Edward 
Mills v. State of Ajmer ( 1958) S.C.R. 
735 it wa.c; held by the Supreme Court 
that such delegation was not unconstitu· 
tional. 

N B., . .  Sec. R of the TelCCT9r,h Wire, (Unlawful Pos,ca1ioa.) Act, 19so; (ii) Sea. 189 & 191 ol Air 
Poree Ac:1

.1.. 
19,0; (Ill) Sec:. 10 of rhc Nurab Salar Jun.a Bahadur (Admlniltration of An�!9SO ; (tT) Sec. 

4' of the 111nkln1 Companie, (Amendment) Act, 19so ; (•> Sec:. 14 of the Iron & Steel 1ft Am,.,... 
1ioQ Act, 19s2. 

" B. (·, Sec:. ao3 of the Aimer Tenancy and L •rd R z, ,nb Act, 19SO; (ii) Sec. 17 of the Coe) Mines e 
,·u,,,n :md s,ferY) Act, ron; (iii\ Sec. u ,,f the Re,pi,iti,min1 and Acquilirion of lmmonble • 
Act, 19�.a; (iv) Sec. 1 1  of the SahriN and Allowanca .. f Ollcen of Parliament Act, 19'3, � 

• B,1,, Sec. JO of the Bliate Duty Ac:t, 19s,. 
• B.,., Sec. 10 of the Na1ional HiahWllJI Act. 1<1�6. Sec. 114 of the ln,uranc:e A:t, 1938, �ec. 34 of 1hc 

ltntrvr anJ A11lillary Air P,m:n Act, 1951 snd St'C. 13(J) of 1bc Ceotral Sala Tu Ao., 19'6-
• If., .. S• 17 o( tlM Mines end Mlnenh (Resuletion) NS ,19''7e 

•• The "llnirauna Yetrft !\ct, 1918 1>rol'iJe1 for ftan1 minimum ntea of .. ta in � ems,lr,)'IIMIDII !MIi· 
ta.>ned in the Sch..Jl&lc an.t Se::. 27 rh-,( a111hnmn ,tic •l'P"•vnetc 0<:>ft'rftl'Mftl to add odlff •111*•,men" 

• I the Scbadllle. 
• Ua.ier Sec. •(,l> of tbc B,aploJeft' Pn,riden1 Pund Act, 19',a. lhc pro.---of die Aa epply to eD r.c­''"* c·\paed In tbe 1r,d11atri• � in the f\..a Schedule to the Act In wt.ldl ,o or -,,___ _ -.,lo,.S 

·rtw •Id teerion ah�, r� the ri1tU wtth the Central Go"""'""' to 11'4'1, the""" iriuna of the NS to &etorie'I 
eia,,1»•1111 ln,cr nU!llbtt o( �,,pk bY lnlll��•=='°" In die Olldlil 0..

. 
wtlb NO aiatlll' IIOdct. Sec.• 

of tlM Act .W.Uea "''wn '" the Central tto addtodlcl'intSc:b161k Mlfodlft � towllldl .... PrO.._ of the 1+,ct ere 10 eJW'fY by nodlcadDn In the 06:lel a-re. 
Joi 



Legislazive Conrrol of Dele1aled Le1isla1ion <.:ummillee on Subordinate LegisJmion u.t1.!cpeu�ut l>OJy. The u,mmitlcc bJb v/ Lok Sabha exerted iLSClf mautly in lhn:c uuocuoos: tu order to secure adequate parlia- li) towards the evolution of a uniform mentary control 01 delegatca legi.sl.atwo, pattern in the tern� of dclcgauun con-a \..omrouiee on �uooramatc LcglS.lauou lained in 1be enubliog swtutes, �pccilll· was appointed in Lok Sabha m 1953. ly with regard to lbe proceJure re1atin¥ 1 uere were at lust ten members on uie 10 lhe laying of the rules before Padi.a-
Lommauee but uus nurut>er w� subsc- mcnt ams !,be right o( lhe latter to modi-quenuy reused to tUteen. J'he tuncuon ly them; pi) tuwurds 1,ropct publtcuy o, toe Committee is "to �crutinue ano to rules and improvement of their r¢pon to tne House whether the powers language; and (iii) wwur"5 scrutiny of to �c reg1u.at.ion.s, rules, sub-ru.l�. the rul� lo ascertain if they arc in oye-,aws etc. conferred by I.he Constitu- accord wath lbe object oC �e Constilu· uoo or �egaLCd by Parhament arc lion. lhe parent slatulcs and principles being propeny exercised within such of na1ural justice. dclesauon."'' Jts tcm1s of reference ( wruch are laid down in Rule 320 of Ule Rules of Procedure of Lok Sabha and correspond broadly to those within tnc &cope of U1e (;ommons Commit�) are to consider whether lhe rule is m au.:cord w,lh the objects ol the Constitu· l1.>n aod the parent i.talute; whether it o�s w1lh a malter of substance more ,.ppropri.tlC for parliamentary enact· ment; whether it unposcs a tax or iuvolves expenditure lrom the public revenum; whether ii gjvcs retrospective elfect 10 any provision when it is nol expressly authorised by the parent Act; wnetber it directly or mdircctJy ban the junsdiction of the Courts; whether it <tppcars to make some un�ual or uaexpocted use of the powers confem .. -J by the Con11itution or the parent Al· , .  whether lhere has been unjustiJiahlc dday in the publication or laying of the rulci.; and whether it caJl., for funher <:lucid11ioo. I( the ( "()rumince is of opinion that any order should he annul· led wholly or in part. or !Jlould he a.mended in any rClipcct. it ii to report &bis opinion and the grounds thereof to · tJao House. 

Wilh the object ot unifonn 1.-ontrol, the Committee scrutini�cs the entire rungc of subonlinale legislation, irrespective of whether any rule or order has been laid on the Table or not. With a view to securing uniformity in lbe pro­visions of statutes delegating l�l11tivc power, the Comrninec in iL1 ftrSt Re-­port ( March, 1954) mudc the follow­ing re4:ommendations: ( i) That in the ca...c of Dilb con­taining pn.,�li f.or delcga· tion of lcplativc power, the memorandum rcprdin1 dclc­galod legislation acoompany­ing the Hill lihouJd Clpl.uD the scope. and the dc&ai1s of ,u,h prop<>�. ( i i )  That all rule.-. i.hould be laid on lhe Table for • uniform period of 30 Jayt before the date of their final publicadon. ( The Commihec later 1,reed that if it wu not expedient for rule!i to be laid h,f cw their publication, they might be laid u soon a, J)O!lliblc tlrnraf '"· but with an eapl.a-
lbe ��="; �& ���� ... . .. ;;z,,�_ ia.��--� reuona •S. Jlllic Jl7 ol R.allat ol Pruc:cdurc ol Lot Sebba (Plab Bdldon}. •Tlaird llq,an (ILSJ, ,.,_ JS•J6. 





Legislative Control of Dek1ated Le,ulation 

Conclusion publicity. provision for consultation ud 

In conclusion, it may be observed 
that through the Committee Parlia­
mentary control over delegated legisla­
tion in India has been continuous and 
effective. It may, however, be worth­
while to consider whether antecedent 

hearing of affected interests ud ript of 
t'Cprcsentation to those interested, should 
also not be there before rules are finalis­
ed. In addition to being published in 
the Official Gazette. rules and regula­
tions may also be notified in the preu. 

In�� u a great thinQ: ecotlOflUe 
pn,rpffit11 u a most d�lirabZ. thrn'/, bta 
unw-u both theie ccan be N!condle wW. 
frHdom for tM rndh,iducl, "{,' �m m GIi 
inMJ>ffldmt and economical 11 � 
1�t11 will -an bUll U"'-· 
-K. M. PANI"1(.AR in The Sect. Atld n. Cktml 

Ill· 



Constitution Amendment in India· 
The Constitution of a country is the • fundamental law of the land-the basis on which all other laws in the country arc made and enforced. It has been described as a "superior or supreme law";1 with "perhaps greater efficiency and authority", and "higher sanctity'',2 and more permanence than ordinary legislation. Nevertheless, an adequate provision for its amendment is consider-ed implicit in the very nature of a con­stitution. A democratic constitution has to be particularly re.<iponsivc to changing conditions, since a govern­ment founded on the principle of popular sovereignty "must make possi­ble the fresh assertion of the popular will as that will changes."• Constitutions arc U!.ually classified as 'flexible' or 'rigid' depending on whe­ther they can be amended by the legis­lature through the same process as any other law or by a c.pccial process laid down for that purpose.' The C�nsti­tution of lndia may be described a.,; partly fteitiblc and partly rigid. Ex­plaining why it wac. nece.c;sary to intro­duce an clement of Rcxibility in the Conl'ltitution. Shri Nehru o�crvcd in the Constituent As..,;embly: While Wr want thl� Con�tltutlon to bf' •• ,olld 11nd •• J)f'Mnanent tn 11tructurt! 

a� we can make it, nevei,'.heless there is no permanence in Constitutions. There should be a certain flexibility. If you make anythin, rigid and permanent, you stop a Nation s growth, the growth of a living, vital, organic people . . .  In any event, we should not make a Con.stituUon, such as some other great countnes have, which are so rigid that they . . .  cannot be adapted easily to changing conditions. Today especially, when the world ii in turmoil and we are passing through a very �wift period of transition, what we may do today ma:v not be wholly applicable tomorrow.� 
Unlike many written constitutions, which have one uniform procedure for ctTccting "any change of any kind in any part of the constitution." the Constitu­tion of India provides for a variety in the amending process-a feature which has �en commended by Prof. Whearc . for the reason that uniformity in the amending process imposes "quite un­necessary r�triction-.'' upon the amend­ment of parts of a Constitution.• More­over. it avoids the difficult processes for amendment. such a,; a decision by a con�ention or n..·{erendum provided in some other constitutions. Explaining and commending the scheme of the amending provisions. Dr. Ambedkar, ohserved in the Constituent Assembly: lt is onlv for amendments of specific matter-nil tht'v arp onlv few-that rRllfkatlon of th<> State leiialature. ls .. -··· -·--·--· .. -· ... _ .. . .  , .. ·-..... · ·- -... -·· · · ·--_____ ..... ,--··-·····-·- ----- -·· •PrC1>J�J hv th� R�1�trch Branch, Lok Sabha Sccrct3riat. •K.C.Whea�: ,\hlens C-,i,-,i,,..,. London, t9�1,1". 9 1 ;  Ab<> ,u Howard LccMcBain : T7w LJoi,,J C-ritwn"", Nnr York, 19,4�. PJ,. 1-10. •J. Quldt and R. R. G,unn : Tlw A-•1J Co,un·,.,,,,,.. ttf tlw AIUfNlia>t C_,,,_,,,, Sydney, 1901, p, 316. •B•:wl.,,._vdi.� of S«i.al StuM-,, New 'l'-.lrlt, 19.�1. V,,I. ll, P. :n. •Wheue : ,-,. 01., Pi,. Jl•U. IC.A. Deb., Vol vn. N,,Y. II, 1�8. flt,. )U•).2). � : -. cir., P. 1,0, 11:a 



Comtltvrlon Amffltffllffll In lltlllt, 
required. All other ArtlcJea ot the Con· ettt ..._ racribed .__;al joritvf rtttution are left to be amended by Parlla. 

m "7 8 P ... ,.._. ma •3 : 
ment. The only limitation is that it shall thirdly, those that require in addition to 
be done by a majority of not less than such 'special majority', ratification by at 
two-thirds of the members ot each Hou!!e J ast half f th �·- r -· I present and voting and a majority of the c one o e -te ..,...&as atura. 
to'al membership of each Rouse. It is 
difficult to cont"eive a simpl� method of amenctin" the Constitution.T 

In this connection it may also be men­
tioned that there are, as �nted out by 
Dr. Ambedkar, "innumerable Articles in 

The Constitution provides for three the Constitution" which leave the matter 
categories of amendments:• first, those subject to law made by Parliament.11 
r�at can � �fleeted by Parliament by a For cumplc, under Article 1 1  Palia-
s1mplc ma1onty such as that required for ment may make any provision relating 
the pas�ing of any ordinary law-the to citizenship notwith.�tandin(l anything 
amendments contemplated in Articles in Articles S to Io ... Thus, by puaiq 
4.• 1 69,10 Para 7(2)u of Schedule V ordinary laM Parliament may, in effect. and Para 21 (2) 1' of Schedule VI fall modify or annul the operation of certain 
within this category and are spccificaJJy provisions of .the Con,titution. without 
e�cluded from the purview of Article actually amending them. Since however. 
368 which is the specific provision in such laws do not in fact make any 
the Constitution dealing with and pres- change wbatlOeYer in the letter of the 
crihing 'the procedure for the amend- Constitution they cannot be rettardcd aa 
ment of the Constitution.: secondly, amendments of the Constitution nor 
those that can be eft'ected by Parlia- categorised as such . ... - -- --------- - ·  - ·· · ··-- - ----------· -·· ·- . -·· •.. - - - - ---·-·· - --···· 

'C.A. Dtb., Vol. VII, Nov. 4, 19-48, P. o. 
•Sh,nhri Pra-1 ,,. Union <'f Jndi11 (19�.2) S.C.R P9. 

f 
'Aniclt' 4 providt'l 1ha1 laws madt t,y Parll1mem undtt Aniclc z. (ttlalnc 10 lldmie1ion or ftf1bli•hra�1 

" ""' Starrt) ind Anicle � (ttlarin, to formation of new Sb1trt and altc,11tlnn of araa, boundariC'I or rwnra 
,,( ai,tlni Sratn) dfte1in11 irci�t'nt1l o,- or,n11C'o�ntlaJ 1rnffld�n111 in tht Pint Sch«tult or lht f'nurth Sch,,. 
�•·k Jof tht Conaritudon) ah,11 nnt ht dte� tn N amcndmmn nf th<' f'A111dtution for ,tw J'Uf'l"'I" l.,, Ant.It 
-�,R. _Thua_ for txamrlc th

_
t
_JJ_lte' Rc<'fJE11ni11tioo Act, 19�6 whlcfl brouabt ahout radical rcorpn-ion · ·  •h� �tltC$ in India w .. pr.�y P1rhamcnt •• an ,:-rdin1ry riccc n( lr1ti•l1t1, n. 

. ..Aniclt 169 cmrow<'r11 Parliament 10 r,ovide by 111" fnr the 1t,oli1inn <'I' crraticin of l.e,;1,i.ti,·t Council, 
111  Si.tea and declares that though auch law ahall et>ntain ,uch rrovi,inn, r,,, the 1mmd�t of rtw (J>111II• n•1tnn a may bt' nrce,1u�· it dlall nOf br drt'mrd 1n br an am�ndmcm of !he C.,n11i1utlon for th,, l'UfP.""" ·! Anicle 368. The Lcgialalivt' Councils Act, 19�7 i• an csamrlt of a law s-,d t>y Parliatncnt In C'ltffi.'11<' of tts JIO_'ll!Tn undC'r Anick 169. Tht Act r,Ol'idN!° for the crceti<,n of a Lct•lvc Council In Andhn P,-:f""h "11,I for tnq-in1t the 11rcr.1th of 1hc Lc,u)atiYc Councib in crrteln "'� s,-. 
. 11Thr Flf\h Schedule contain, provialo"9 • 111 tht admlni1t,-lon and '""''"' al ScheduW Arca an4 

Scheduled Tribes. Pan 7 of rhc SdL vat, Parliament •Ida pknlry � to eft&'l llWI ammdtnJ chc Sdlt· 
duk "nd Ill,, down that no ,uch law ahall be d«mcd ru be an amcn,lllldlt of I� (;.on1UMM>D for the purp,wt 
"' Aniclc 368. 

ULJodq P1t1 ZJ Parlilment hp f!lll pi,wcr 10 t1MCt lawl amcndin, 1hc Sada kbeduk wlui;ta OCIGUIIII rr""isiuia for die adminiMndon of Tribal Araa ill A..... No ,udl law i-c.cr la cu be drcmeol to � IA 
lmcndmcftc at the Coalllituticn for !he pvrpo,n or Anick Jt.11. 

&IC.A. Deb. Vol. IX �pumbcr 17, 1949 P. 1660. 
ltflor fun� e1a111pla or ,i.milu Anica• : P,n XX.I at the <Ao11lruucJG-"Tanporar, and ·rntMI· 11"r.aJ Prm·iuana" •·hucby •·i,..,,.,.,1�� ,n,1hm, In 1h11 UllltCHutw..i" J)O'"U ii ,inn 10 ra,hallle'III 10 tllalc laWI with ral)C('I tCI c:auin � llldudc:d in the Scac Lhl (An. )69) ; An., J?O( r) (d) whtd• el'll.,0-R it,c I'� 10 D»dify by order prcw..-1 of the VlllllttUlklA io thc1r -r� fo the l>t•c ,,f 

J--..u & �; Prov ... to Arta. IIJ (J1and 171(1) onr-::, PatlillNPI "' esteftd die Uvn o( die 11,w <>C 1� People mc1 cbc LcsttJmTc AllcmbfJ of cYtt>' �tatc � 1 �,,.Jd of he Y•• du11ns the ,.,......a.111 <,f • Pn 7 wino ot �· and An.. 17J(J1 •5ucb � tta.l chc �-of�-• \.AJU1KU. Uf lhe Slae • Laci dowo ID ca.:,()) uf dM _.. Al1il:k wi71 btM FCJd ..ilr "IIIIUI Pad-dN b>· ,.._ od.1aw11C � .. 
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So far as the first category of amend­

ments is concerned, the nonnal legilla­
tive procedures of the Houses of Parlia­
ment bold good since all such amend­
ments are brought about by laws passed 
by Parliament ip exercise of its ordinary 
legislative powers and the Constitution 
it.'IClf expressly exempts those laws from 
the special procedures laid down in 
Article 368 for effecting constitutional 
amendments. 

The procedure for making amend• 
ments of the other two categories, is 
governed by Article 36811 and may be 
analysed as follows: 

( i) In the first place, an amend­
ment can be initiated only by 

the introduction of a Bill in 
either House of Parliament; 

(ii) the bill so initiated must be 
passed in each · House by a 
majority of the total member­
sbip11 of that House and by a 
majority of not less than � 
thirds of the members of that 
House present and voting; 

(iii) when the Bill is so passed. it 
must be presented to the 
President for his assent; 

(iv) where the amendment seeks to 
make any change in any of 
the provisions1' mentioned in 
the proviso to article 368, it 
must be ratified11 by the 
Legislatures of not less than 
one half of the States; 

. .  -··· -· ···--· ·-·--·- ---- ---·--------·--------------
11Art. �68 : An amendm,-nt of thiA Conttltution m•v be initiated only by the introduction of • BW 6>r 

the f'\lrf'Ne in either House of P11rli1ment and when ·the Rill i1 paned in each Hou,e by • maiorit, of the total 
membc"hh, of 11\,f Hoo,�e and hy • m•l�iTV of not ,�, th:m two-third, of the memben of tNt Houae 
"'"ent am1 Wt1in11 It �hall he ,,,�,.ntt'd to the Pr�idcnt for h1t aucnt and upon ,uch -t.N being sfvCll to the 
Rill the u,n,tltutinn ahall 1tan<I amended In acc<>rtt.ncc with the terms of the BUI: 

Provided that if ,uch amendm:nt 11ctk1 to make any chan!fe in-
1a) Artldt- ,4, ankle ,�. r.nlclc n, article 162 or 11rticle 241, or 
(b) Charter IV of Pan V, Chapter V of Part VJ, or Charrcr J of Pan XI, or 
(c) any of the l.11111 in the Seventh Schedule, or 
(dl the f'CJ'rf'!lnltatlon of State,, In Parliament, or 
f ,) the prnvi11lon� of 1hi, anick, 

\ the amendment thall 11110 ,,.quire 10 br rJtiflcd t,y the Lc1tblat11ro of ll(lf lea, than one-half of the Swa••• 
hy r""•hnion, 11, 1h,1 effect r,11,'IC'<I by thnte Lc11i1h1urn before the Bill maltini provision for 1uch amendment 
I, pr"'ntcd to the Prni.knt for as1em. 

11'Tt>tal mcmbenhir,' In thi, comest hat hecn defined 10 mean the 1ouJ number ol membcn c:omprtaina 
the Hou,, '"""�tivr. of 1n:v vacanc:ic. � absentee on any accuunt vi.I, Explanation 10 Rule 1�9 or 
The Ruin of Pr,.>ccJurc and Conduct of Buslncn in Lok Sabha. 

1rt°hftc r>rovi,ions relate to ccnain matte" oooc,:rnina the fcdcnl IUUClUrc or ol common lmera& to 
both the Union and the Stat•, "'•·• 

(o) the clccli<'lfl of the President (Ana. � and ��); 
(I>) cinmt of the dQ;UtlYe power of the Union and tbt St•ea (ArtL 73 aad 16a); 
(c) the Supranc Coun and the Hlah Coum (An. 2.41, Cb. JV ol Pt. V • Cb. V ol Pt. YI); 
(4) dlatribmion of lcaiu.lve powen bet-.� the: Union aad St•cs (Cb. I of Pt. XI aad �emh Sc:br 

du"); 
(1) ffPTa(ntatlon ol' S121cs in P:ulluncnt (Pc,unh Schedule); and 
(J) the pmc,rdutt ft'r 11111endnltn1 of the C..ontdt\Rion Wd down in.An. )61. 

"The C".<'IIUtltu1k,n <Third Al'llffldmenr) Bill 1� (f..-.r in1adon al •  wubait111t enttY few Baby JJ el 
I.hi Ill, of the Scvcn1h Sctwduk), the CAnlticurioa (Sunb AlncndlMDI) IIW�t' ...,,tr_ al AIII. 
Ml9 Uld 2A6 and cenain '""'"" ln the Unbl and s.- Utni ill 1bc Sn-.h � aad the C-.lblriaa 
(Sefllllh Ameedment\ Rlll 19� (which IOIIP( to Mnend the CinltiNDon •ffllffaly CIITI .- CID dae ._... 
niMdoft al Stt1e1 ..Sc by the St•� ll-jllllNildCID Ad) - ,._ all �  bf the S... � .._ 
tbcy ftA � bf t.och H\llbel al Putimacna bdlatt they •ac p,-ed to tht Praidclll far --. 
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Constitution Amendmen1 In 1,tdlt, 
(v) such ratification is to be by 

resolutions passed by the State 
Legislatures; 

(vi) no specific time limit for the 
ratification of an amending 
bill by the State Legislatures 
is laid down, the resolution 
ratifying the proposed amend­
ment should, however, be 
passed . before the amending 
bill is presented to the Presi­
dent for his asscnt;11 

(vii) the Constitution can be 
amended ( I ) only by Parlia­
ment and ( 2) in the manner 
provided. Any attempt to 
amend the Constitution by a 
legislature other than Parlia­
ment and in a manner differ­
ent from that provided will be 
void and inopcrative.10 

In Shankari Prasad v. Union of 
lndia,21 the Supreme Court held that 
"the terms of Article 368 are perfectly 
general and empower Parliament to 
amend the Constitution, without any 
exception whatever." One of the speci­
fic issues before the Court in that case 
was whether the Con.11titution (First 
Amendment) Act. which inur alia 
sought to abridge some of the funda­
mental rights guaranteed by Part Ill of 
the Constitution, was bit by the pro-

visions of clause ( 2) of Article 13. 
In this regard the Coun held: 

In the context of Article 13 "law" muat 
be taken to mean rules or re,ulalioru 
mad<' in ext•rcise of ord.inarv le1i1lative 
power and not amendmcnu to lhe Con­
stitution made in exercise of constituent 
power.1,1 

In fact, the proviso ·to Article 368 
enables Parliament to amend the provi­
sions of this Article itself. Thus, aJong­
with the substitution of a new First 
Schedule in place of the original one this 
Article was also amended and· the words 
"specified in Parts A 1md B of the First 
Scheduh:" in the proviso omitted by the 
Constitution (Seventh Amondment) 
Act. 1 956.14 

However, Article 368 is not a "com­
plete code" in respect of the procedure 
provided by it. There an: saps in the 
procedure as to how and after what 
notice a Bill is to be introduced, bow 
it is to be passed by each Hou!IC and 
how the President's assent ill to be 
obtained.�1• This point wa11 also decided 
by the Supreme Court in Sbankari 
Prasad's ca.<1e. Deliverins the judgment 
of the Court Patanjali Sastri J. observ· 
ed: 

Havin11 providr.d for th<- C'Onatltutlon of 
a Parliament and preac-ribrd • <'<'rtaln 
procl'dUrt• for lhe condUC't of 1b ordinary 
Jc-"islallv<· bu•lnt'!l1 Ito b(' aupplrmc-ntl'd by 
rule.-� mi,dt· by c-ach Hou1c- 1Artkll' 1111),  
lh<· maker1 of lhr Conatltutlon muat br 

11Wnh rer•rd to •ITc c-'>nnp>ndioa prl1"i,1on in lhc l'.\, Con11i1udon, At1idc V, •h1d1 1bn dnc" nu 
rrncribc any time limi, lvr l'lllilicau,,11

1 
the U.�. Supreme C,,.,11 hn hdd thiil the ratih4.•1<,n mu,n he wilh111 

I rcaonablc •imc after the P,,:•p<-1 (Dalk111 1, Gl<>M, t,� 1_..., Ed 9'Jl4 ., bur tlllll rhc C:nort h .. "" l"'•·cr III J<'!er• 
rrunc wha ia I reaunablc ume (t,;oleman , .. Milla, 113 � f.J. l}ll�J. h ha lunhcr hdJ 1� rhc cffiu,cr uf 
• r-.ificaion 111-*td oo the around that the ica-i.aurc haJ rrcviclully rci«trJ ,,., aau-ndmc-01, it I a,.tlui(al 
cruation •ith,n the ulUfflllc "'""'" of (.'.<,npea in the �raw of i11 ClJQlrul uH1 1hc r,,imulp111111 ,, the "1<,r111•1 
uf amcndlncnt, {� ,. Milkr, Of'. n,.) 

•Abdul Rahiman "· Vithal Arjun, A.I.R. 19511, Bomba>· 94. 
11(1,sa) S.c.R. � 
•Amd, a)(a) : The Sul� ahall IIJJI make llllY law wbic:h tat.ea_.,.� abrw,ct chc rtcht• cunfcm,J by 1bi1 

Pan and 1111 law made in OIJlllraYCDUQl'I ul 1ba ca..: eball, w 1hc ciucnt of chc CXJatnW_...,., br ,,....i, 
"ShaaMri P,..,S "· u- <1' India, o,. o,, 
� (Sno.b Amtladlncnc) Aa� 19'6, al:. J9 Mid �. 
� Praad I', l1116uD "' lDllla, -· cu. 

UJ 
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taken to have intended Parliament to Attorney-General and detailed discus-
follow that procedure, ao far as it may be sions in the Rules 'Committee, is applicable coosistently with the express 

la I provisions of Article 368, when they evidently ex-aburuumti caute . t not 
entrusted to it the power of amending the only ensures, by a strict adherence to 
Con1titution.20 Article 368, the validity of the proce-Hcncc, subject to the conditions of durc adopted, but also guards against special majority and ratification stipulat- the possibility of the spirit and scheme cd in Article · 368, Bills for amending of that Article being violated by the the Constitution arc dealt with by Par- whole consideration of a Bill seeking to liamcnt following the same legislative amend the Constitution, including its process as applicable to any ordinary consideration clause by clause, being Bill. concluded in the House with only the 

I Lok S bh th R 1 of P bare quorum prcscnt.28 Votin2 at all rt a a, e u es roce- the above stages is by division:19 The dure make certain specific provisions Speaker may, however, with the con-with regard to Bills for amendment of currence of the House, put any group the Constitution. They relate to ( a) of clauses or schedules together, pro-the voting procedure in the House at vided that if any member requests that the various stages of such Bills, in the any of the clauses or schedules be put light of the requirements of Article 368; separately. the Speaker shall comply and ( b) the procedure before introduc- with such a request.'° The Short Title, Lion in the case of such Bills sponsored Enacting Fonnula and the Long Title by Private Members. may be adopted by a simple majority.3
' Althpugh the 'special majority' insist- Similarly, for the adoption of amend-ed upon by Article 368 is prima /acie ments to clauses or schedules of the Bill. applicable only to the voting at the final a simple majority will sufficc.12 stage. Lok Sabha Rules prescrihc ;uJhercncc to the constitutional require­ment for all the rUe,·tfrr .ftages of the Bill i.e .. for adoption or the motion that the Uill he taken into consideration and the motion that the Bill as reported by the Select/ Joint Committee be taken into consideration; for adoption of the dauscs and schedules to the Bill; and finally for the adoption of t� motion that the Bill be passed.IT This provi­sion. which represent.. the position 

arrived at after consultation with the _, _  ... .. .. . .  ' ... .. .. . .... ..... _._ . .. .. . .... . ... .. .... ____ _ 
•ltw. 

A Bill for amendment of the Consti· tution by a private member is governed by the rules applicable to private mem· bcrs· Bills in general. So, the period of one month's notice applies to such a Bill also. In addition, in Lok Sabha. such a Bill has to be examined and .re· commended by the Committee on Pri­vate Members' Bills and Resolutions before a motion for leave to introduce the Bill is included in the list of bu.�i­nc.u.111 The Committee has laid down 
"Rule 157, Rw/#1 ,,f Pr,,c,.Jv,, A...t C,-.Jw, of,..,._, /,i l..,lt ,wM,a (Fifth Ed.) l.ot Sabha S('(:retaria: New Odhi, 1957, p. f>7. •s .. 1.n .. Sabha Rules Cammitt« MinUll"', d'.AlcJ April 17, 1956, Lok Sabha S«tttariat, Nt'W l)clh.t, 

1956. •awe asa. o,. '"· Pl>·• 67�­•Rulc 1 �5, "'· cir., r. 66. 
A#.;J. •Rule 156, •· ci, •• p. 67. 
•Rule 194. • a) .  pp. l�llj. 

116 



Constitution A'*"""wnt In 1111& 

the following principles as guidiDa demand at the time. In otller 
• · · .. �i .. n .a._:_ da worda. the Cosu\itution should be cntena m mw.166 wwa recommeD • adapted to the current needa ai�d 

lions in regard to these Billa: demanda of the pro�vc ,oclel)' 

(1.) Th C ti ti sh uld '-- and any Jisidtty w ich may Jm. 
e ons tu on o ue con- pede procrea, anou.ld be avolded.14 

sidered u a sacred document-a 
document which ibouJd not � In Rajya Sabha. tbe Rules of the 
lightly interfered wilh and it Hnu� do ot tam· .,_;,.1 
should be amended :mly when it is -- D con any .. ,,_... provi-
tound abaolutely necessary to do ao. sions with regard to Bills for amend-
Such amendmenta may 1enerally ment of lhe Constitution. The Rules 
be brought forward when it ii I rino to ordio e·u I bj t found that the mterpretetion of the re a.._ ary I s app Y, su ec, 
various anicles and provuilons o! of course, to the requirements of Article 
the Constitution bis ni>t been in 368. 
accordanct With \he inwnuon Pe· 
hind such provwona and cases of 
lacunae or glarinJ inconsistencies 
bavt come to liitht. Such amend­
mentii should however normally be 
brouJbt by Government after con• 
sidcrmg the matler in all its aapecU 
and consultinl' experts. and •.akm1 
11uch other advice as thev may deem 
flt. 

(iii Some time should elapse before a 
proper assessment of tht• working of the Constitution and its general 
effect is made so that any amend· 
ments that may be necessary are 
suggested as a result of sufficient 
experience. 

(iii) Generally speakwg. notice of Bills 
from Private Members should be 
examined in the backrround of thf' 
proponls or meHurea which Gov­
ernment may be considering at the 
time so that consolidatf'd proposal� 
arc brought forward before tht' 
Houllt' bv Government after collect­
ing sufficient material and takin& 
expert advice. 

(iv) Whenever a private member's Bill 
rai11e1 issues of far-reachin1 im­
portance and public interett, th<' 
Bill mi1ht be allowed to be intr'l­
duced 10 that publir opinion la a,. 
Ct!rtained and 1au1ed to enable the 
Houae to consider the matler fur· 
ther. In de"°rmlninar whl"thf'r a 
matter i.l of 1ufflc:ient publir im­
portance it should be eumtned 
wttt-thn- tht' penindar 5Y11ton1 In the COftl1ituUon are a uate to 
aa:tsty � eul'ftnt ldee« an publk' 

The procedure for amendment of 
the constitution has some spcciaJ poinu 
oi interest: 

( i)  

(ii) 

(iii) 

There is no separate consti­
tuent body for the pUrpoiCI of 
11mcndmcnt of lhe Constitu­
tion, constituent power allo 
being vested in lhc Legislature. 

There is no limitation placed 
upon lhc amending power, 
lhat is to say, there is no pro­
vision of the Constitution 
which cannot be amended. 

The role of the States in con­
stitution amendment is very 
limiled. Apan from bcin& 
associated in lhe proceu .>f 
constitutionaJ amendment by 
the ratification procedure laid 
down in Aniclc 368. aJI lb.at 
is open to them i, ( I ) to 
initiate the proccn for creat• 
ina or aboliahing the Lc,wa­
tive C.ouncil, in their lepla­
tun::s,.. and ( 2 ) to Jive lhcir 
vieM on a propmed Parlia• 
mental')' Bill aockins to lff«t 
the uea, boundariet <>r name 

---------·--·--·· - -- - -------··--" ·-·- ···· · .... ·-· ····-·-· . .. . .. . -· 
MS., fliri1 R4,i,,, ti/ 11tt, c:...,,. (Pint 14 Sabha) 
•,tr1. 11\c}(ti : N._-ilhstand•111 1rythir• m An"°k 1t,.i r111wncnt m.,· hJ ,._ J'flfl'lJc f.,, the �olitwa 

of the l..c:sidadve Council of' 1 S1ac "-"•na -.-h " (;.-,uaci) or for tb� crea'"" rt/ euc,. , <: .. .unal ,n • �, .. ., 
llffins rw eaadl Couac;.il U the Lcsi.J4rrYc �I)' of the Scale pad<, • ,_,__ to •'- df«1 tty • �, 
o( dis &oul � al dill A-.mW, and by • m--, of Dl1f a ... than tw<• dutde Clf &hr � ,., .. 
�ly J'JC'ICfll and �  

,,, 
IOllO (c) u.-.. 
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of any State or States, which on eight occasions. 88 The relative ease 
bas been referred to them with which the Constitution Amendment 
under the Proviso to Article Act'i-some of them introducing vital 
3:ui_a reference which docs and ex.tensive changes in the original 
not fetter the power of Parlia- document-have been enacted demon-
ment to make any further "itrates the flexibility of the Indian Con-
amendment<t to the Bill. n7 stitution and the simplicity of its amend­

During the first decade of its opera­
tion the Coni.titution has been amended 

ing process as compared to that of tht 
:llder federal constitutions, like the 
�onstitutions of the U.S.A. and Austra1ia. 

. ----·- -·-··-·· ·----------------------------
•An. J hft!i• : P� tbaa DO Bill for the rurpoec .hall be: lntroduc:&d iD either H- GI Pulie-

...,., cscPt .ii\ the r«QDmmdadao of thc Proidcnt anJ unlct. whrft 1he � ooncained in the 8ilJ adccia 
the atta1 � Of DIIIDt GI IDJ of the Staa • • ·•. the bill baa been referred by dw. Pra�t to tlw Lcsi•­
llaure 1'11 tbal Slllc lor � ha ,,..... lbcr•111 wnhi.n su.:h period • may h< epa;i6cd 1n 1hc rcfcrc:na, ur 
wlthiD web further period u 1he Praidcnt may all,,.- •nd the pni.-d "° IJ'IICificd l'f 11"-td hel cspircd. 

flS., Rulh\l bJ the Speall.n in 14 5ea.-l..S. ll<h., (II); Auawt 7' 1,s6. 

•t'lnc Affl('1111!mcnt-19q; �.11\d /\mcoJmcnt-·t9�J; Third Ann�'l'ltftt 195H fuunh Amcndmc:d-
,v,H t'lhh Al>wndfflc'nt-19H; Smh .-\.n\c:ndnwac-1956; Sc9wh � 19'6; HiftltJl 
Am.:n,lftlf"l\l-·· I�,. 

... 



Indian Financial System 
IMPORTANT CHANGES RESULTING PROM THE RECOMMENDATIONS 

OP nm PUBLIC AC::..'OUNTS COMMITTEE• 

In the evolution of a democratic sys­
tem of Government, acquisition by the 
Legislature of the power to grant or 
withhold moneys to the Executive ha� 
been an important landmark. It is, 
however, useless to give the Legislature 
the power of voting money for particular 
purposes, unless the Legislature could 
be assured that the money is wisely spent 
by the Executive and applied only to 
the authorised purpose or purposeii. 
Under the Indian Constitution the 
accounts of the Executive arc look�d 
into by the Comptroller and Auditor­
General who is an independent authority 
under the Constitution. He cenifies the 
Appropriation Accounts in which 
expenditure is compared with the detail­
ed appropriations made by the Execu­
tive of the grant given by the Legislature 
and commentc; thereon. The Legislature 
rcliC!> mainly upon the Public Accounts 
Committee to examine the reports or the 
Comptroller and Auditor General and 
thus complete the cycle of parliamen· 
lary financial control. 

The Committee on Public Accounh 
is constituted by Parliament for each 
financial year for the 'examination tJf 
accounts mowing the appropriation of 
the sum5 p-anted by Parliament to meet 
the Public expenditure'. 

The year 1921-22 was the first year 
the expenditure of which was subject to 
the vote of the Legislative Assembly 

<.:onstitutcJ in early 1921 as a result of 
the Montagu-Chelmsford Reform:; 
( 191 9 J .  The Accounts of this year 
were, therefore. the first AccounL\ which 
the Commillcc w& called upon to ecru­
linise in lbc exercise or its functions and 
to repon to the A ,��mbly on the action 
of the Government of lndiu in givina 
effect to the wishes of the Assembly :as 
expressed by it., vote!, in regard to that 
part or the expenditure which was voted.' 
Rut by a convention which was otKervcd 
ever since ib inception. the Co111mi11cc 
also dealt with ·non-voted' expenditure. 

While discussing the utility of the 
scrutiny by the P.A.C. or the Acoounts 
of the Government of India. the fir�l 
Commiucc of 192 I -22 made tht' follow­
ing o�crvations: 

We arl' <.'onvlnced that the exhi.nc. of 
the P.A.C. and the knowlrdae that U will 
in dur. C'Ounc �rutlnl•r thr. account. ol 
the :veer'. expc,ndlture, namlnl" wltnt:"11�• 
from particular 0.-partmmt•. and call on 
th1· Gov1•mment tor e.xpl1n1Uon, al any 
irt"t'1ularltiea or of any failul'f' to kft'p 
expmdlture on vo�d It.Pm, within tht 
limit, voted by lh<' A .. rmbly, wlll bto 
moat helpful in introdudna nrw metJu,cb 
and m1<.'hlnrry into th.- Dc.-partmmh of 
the Oovemme-nt of lndia In dHllnf wtth 
votNf ex�dlturl'. Th4! °"partm�nt1 of 
the- Gonmm<'nt of India wlll N?allM th.It 
lht-v are now for thf' ftr.11 tlm.- btolnc brnu,rht faC'.- to face wl!J1 thr nl'ot'Nal1Y of 
ju.stlfyin« their rxpendftuN' In dr.tall to a rt'tpon11blc- body of "1)r<>•l'f'lla i"" of th•· 
lnitian laX·Pl)'tt. BY rMli•lnf thl•. t.lw.y 
will I)(' It'd n1tur1lt1, 11 eIJ>ffldtlun, t• 
lncurN'd durtn1 thl! eou""' or 1J\1r ,...,, 

.. __ --- &--..� . ··- ··� �.-......._ ............. _ . .  ..-� •. , • .  .,, 

•P� by die Pablk: Ao:,ou,w. Conwftitt nrand,, LI* .-..t>ha S«nt.wilil. 
'Pan I al tbc llllcttm Rcpon ol 1hr P.,\,C. r,a 111( A«ount• "' ,.,,. u. 
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to keep in mind. an(i devise machinery Conduct of Business in Lok Sabha lays 
tor the task of juatifyine their expendi- down as below: ture before the Auembly.2 

As years have gone by the Committee 
has made a number of recommendations 
which, having been accepted by Govern­
ment, arc treated as a .body of 'case law' 
on financial administration. 

The succeeding paras illustrate some 
of the important changes effected in the 
financial administration of India fror..1 
time to time ( both in the pre and post­
Independence eras) as a result of the 
recommendations made by the Pubhc 
Accounts Committee·. 
RegulariJat/on of Exces.f Grants 

The Committee of 1921-22 made a 
very important recommendation in lhe 
matter of Regularisation of Excess 
Grants which marked the first milestone 
on the road to the development of par­
liamentary control over public expendi­
ture and which in the later years became 
a rule. The Committee stated: 

If ofter th(' ar:·011nts rnr the year art· 
elo�rd. thr tot11l ,zrAnt undrr anv den\llnd 
hu btit•n t•XN'Cllt•d, the eXCC�� ought to b,:, 
reauh1ri8cd b:v II vot(' of the Assembly. 
Th,, 1·X1·,·�s would in lht) first instance be 
1•xam1111•d h.v thr• P.A.C. and in makina a 
ckm:mrl rnr un ,·xn·s� 2rant. tht· Govern­
ment would place �fol'l' the A�aemhlv 
any recommrndation th11t thr. Committe" 
mhtht rl,��ire to mak". 
With the comin[l into force of the 

Constitution. a demand for such excess 
bus to be presented to Parliament ,lS 

cnjoincJ in Article 1 1  � ( I ) (  b).  In 
tu:cordunce with the recommendation .)f 
the Committee of 1921-22 the excOMc.\ 
arc fint examined hy the P.A.C. Thill 
procedure hns al\O hccn embodied in the 
Rulc5 of Procedure.' Sub-rule ( 4) of 
Rule 308 of the Ru� of Procedure and 

IPan 4, lncerin, R('J'<•n of l'.A.C. ilw. 

(4) If any money has been spent on any 
service durin11: a financial year in exces:. 
of the amount granted by the House for 
that purpose, the Committe� shall exa­
mine with reference to the facta of each 
ca.ae the circumstances leadini to such an 
excess and make such recommendations as 
it may deem fll 

While examining the excesses relating 
to the year 1 952-53, the Committee 
recommended that as soon as excesses 
in Accounts relating to a year which bad 
just dosed came to notice, the Com­
ptroller and Auditor-General would, in 
advance of his main Audit Report on the 
Appropriation Accounts, report these 
excesses to Parliament in the prescribed 
manner.' 'Ibis new procedure was 
followed with effect from the Accounts 
for 1 953-54. This not only resulted in 
the expeditious regularisation of such 
exces.o;c!> but also ensured that the time­
lag between the detection of the excesses 
and their regularisation by Parliament 
was reduced to the inevitable minimum. 

Evolution vi control of the. Central 
Public Accounts Committee on 
Def mce Expen<liture 

In the earlier stages of the work .lf 
the Public Accounts Committee, there 
was some confusion regarding the com­
petence of th� Committee to deal with 
lhe Defence expenditure which was then 
·nun-voted'. The Committee that met in 
1923 considered the Audit Reports ,>n 
Anny. Marine and Military Worts 
Accounts for the year 1921-22 with the 
ns�istance of the Financial Advis«. 
Military Finance and the Military 
Accountant-General. 

-Rules ,,f Pl'\lCt'\IUN' an,I C,·ndu.:1 of Bnainf\O' in 1 .. ,,. Sabha (Plfth Bdidon). 
·� "' ltcpir, ,,f l'.A <'. '.f'lnt I ·It �1hha ·. 
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1J1 1924, the relations bctwCCD the in lhe Auditor-Ocneral's forwardin& 
Auditor-General and Military Accounts rcpon, whether such matt.er related to 
Department with reference to the pre- expenditure voted or non-voted or 
paration of the annual Appropriation receipts. h wa) further beld that oon-
Accounts and Audit Reports on Military stitutionally the Defence Services Appro-
expenditure were discussed. It was then pri1tuon Accounts stood on the same 
agreed that while the Auditor-General ·s footing as the other Accounts 90 far as 
report on military expenditure should the jurisdiction of the P.A.C. to ck:d 
be submitted to the Secretary of State, a with them was coocernod. 
copy should be �laced before the P.A.C. The (depanmcntal) Military Accounts 
for its infonnallon only. At the same Committee continued to examine tbe time, it was felt desirable that th� Defence Accounts and submit its report 
Auditor-General's report on military to the Public Accounts Committee till 
expenditure and the Appropriation 1931 when the latter reviewed the pm-Report on which it was based should be cedure. Accordingly the Public 
llubject to some definite and responsible Accounts Committee recommended in 
examination and the then Finance para 3 1  of its Report on the Accounts. 
Member undertook to arrange for the for 1929-30. that the Military Accounts 
e�amination of the reports by a Com- Committee should in f uturc consist of 
mince of a Departmental character the Finance Member as Chairman, the 
working under the Finance Department. Finance Secretary and three non-official 
This gave birth to the setting up of an members nominated by the P.A.C.A 
a,/ hoc Committee to examine the Mili- from among1t member1o. The rccons1i-
Lary Accounts. tutcd Milit.iry Accounts Commiuce 

continued to function as such upto 1947. The first Departmental Committee 
which was thus set up in J 92S was com- On the attainment of Independence 
posed of the Finance Member, the the Defence Expenditure became voted 
Fjnance Secretary and the Anny Seen:- and a question arOIC whether there wa, 
tary. who was later replaced by the any advantage in continuing the cxi\t· 
Controller of Civil Accounts in 1929. ing procedure of appointinJ a acpar Jte 
The report of this ad hoc Committee Military Account!> Committee to d,:1.1 
' c.alled the Military Accounu Com· with the Defence: Services Accouou al'kJ 
n11ttce) wa!> placed before the Public the Audit Report thereon or wbeUk:r 
Accounts Committee and incorporated ,u,h .iccounb �hould also be eumine<J 
;" part of the latter's Report. and Jcall wilh in the '4!me way u other 

Civil Accoun� and Reporu hy the 
In 1 926, the con!ititutional poliition of Publi, Account, Committee. The Pub�1c 

the P.A.C. was examined by the Finance Accounts Committee of 1948-49 whik 
llepa_nmeot in consultation with lbt cumininJ the Account, of tht Defence 
Auditor-Ocneral and the Legislative Scrv� and AuJit Report lhctcon 
Department and the conclusion rcacb.:J decided that thelc i.hould in lutun: be 
"a.,; that the Conunittce wu entitled to coni.idercd and dealt wtrh by it and not 
criticise and make recommendations in bv an ad h,,c Committee a, hitherto.• 
it\ rcpon upon any matter dealt wilh in In punuanu ol lhiA decision, the Appn,. 
the Audit and Appopriation Reporu or priarion AC'COUnts relalina to the Dd'.eo� 
______ .:....:...__;,, ___ __;,, ______ _ 

*Af'P. XXJ, P.A.C� Prr"'T', 19,4�-4t.,. ••rw .1, Rcp.1r1 of P.A.C. ,,n A.l.'C('IVnU for 190•,416. 
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Services arc now being examined by the which at a loss. This enabled the Com-Public Accounts Committee in the same mittee to exercise better control over the manner as Accounts of other Depart- ernnomics of the Military Fanns.' 
ments. 
Simplification of 

B11dge1 
headings in Defence 

The e�pcrience of the War Years had indicated that the pre-war classification, which had been more or less maintained in war-time, was not suitable. The Com­mittee accepted the suggestion to !-implify this with two purposes in view, first to reduce . the burden on the Accounts offic� and secondly to have a more effective budgetary control. Jt was decided thal a (cw samples of the kind of changes proposed should be placed before the Committee so as to enable it more fully to appreciate the propmals. The changes thus introduced in the budget und accounting heads in 1946-47 were further modified in 194 7 -48 and in 1948-49. These were revised mainly at the time or the framing of the esti­mates for the year 1949-50 and these ch:mgcs in the budget and accounting heads were reflected in full in the esti­mates and accounts for the year 1 949-50 und onwards. 7 

A nuh•.\'IJ of ilt'ms in the 
trnrling aummt and 
prr•(it mid lo.u <1ccmmt 
F11rmJ 

consolidated 
consolidcr t't! 
of M iii 111 n-

Another recommendation of the Com­mittee was that �parate trading account� for Military Farms by Commands or Circles should be furnished in future in order to enable it to see which set of farms wa� being run at a profit and 
- · ·-·-··-------

Definition of 'New Service' The Committee which examined the Accounts for 1926-27 made the follow­ing observation in regard to the defini­tion of "New Service" in regard to which no working rule had by then been laiJ down: We agree with the Auditor-Genera! that. as in England. there abo�d �e no cas,-iron rule and that the application o! the term to concrete cases could best � governed hy the evolution of a bodv of case Jaw. We recommend that. in placing cases before the standin& Finance Com­mittees. the Gov�nment of India should state whether the expenditure is in n·s· pect of a New Service; and that, if Audit holds a different view in particular cas�s. such cases should be brou&ht to the notirr of the Public Account, Committee through the Appropriation Accounts.• This po!;ition was re-affirmed by the Commillec in its Sixteenth Report ( First Lok Sabha). 10 

Change!i in classification of expendit1m• Where changes in the classification or expenditure were introduced during the course of the year the Committee desired that a full explanation for introducing the changes should be given in th.c Appropriation Accounts. 11 Thi.,; •� intended to check the powers of ,.;,,,. 
nl1"'1I or the Executive. 
I 11tm,l11cticm of A dmini.ftratfre A 11di1 In para 10 of its Report on the Accounts of 1947-48 ( �t-partition J the Committee recommended that the Ministry of finance in consultation with the Comptroller & Auditor�ncrJI fflOuld formulate comprehensive rule--•1te.m 66 Prop. (MAC) Rq,on on Acgounc1 fw l94-4"<t5, App. VI to P.A.C. R� f« 19,0.46. •Pue )J, Prup. M.A.C., ltepon on A.c::cowlla 1943.44-ep.,. JJ, Rei,on on M"COUlll1 r( 1�7. ........ , , (1), Pf'. .... 

UVol. 1(1). H·l� l>�r). 
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and regulations for introducing Adminis­
trative Audit in all large spending 
Departments such as the C.P.W.D. etc. 
on the pattern of the Administrative 
AuJit in vogue in the M.E.s.n The 
Administrative Audit system envisaged 
1he setting up of an organi.<;ation, inde­
pendent of the project executive, for 
carrying out an internal audit of the pro­
ject transactions. This organisation was 
to be in addition to the normal account­
ing and auditing organisations· under the 
control of the C. & A.G. The system 
"a� intended to ensure an effective 
rnntrol on costs at every stage of con­
�lruction of a project. 

The Committee of I 9S I-S2 reiterated 
1his recommendation (para 23 of the 
First Report) .  The Committee of I 952-
5 3 ( para 134 of the 7th Report) recom­
mended the introduction of the system 
in various River Valley Projects under 
the control of Government of India. 
This was accepted br. the Ministry of 
Irrigation and Power. • 

Accordingly the Ministry of Works. 
Housing and Supply have erected an 
organisation of a Chief Technical 
Examiner for carrying out an inspection 
of important works executed by the 
<.'.P. W.D. departrnentall� after compl�-
11on as also during progress.14 Thu, 
organisation. according to the Ministry 
or Worts, Housing and Supply is doing 
useful wor1' as the following extracfs 
will indicate:-

A Chief Technical Examiner'• cell wa1 
�t up on 31-5-195'1 to .nautt eft'ecdve. in-4eDeiident and unlntcrrUPted __.1 
•ud.it · of worb executed by the C.P.W.D. 
throuihout lhf' COUJ1try.11 

• • • • 

At the requat of the :,pedal Police 
Eatabllshmcnt and in conaullatlon with 
the Administrative Vi1ilance Division ot 
the Ministry of Home Affair\. it bas been 
decided that the C.T.E. C'<'ll would abo 
undntokt• inwslii11tio11 of cast.>s of irre,U· 
lari:ks and malpr11<'tkc<1 referred to It 
by the SPE in n'11pect ot civil works exe­
cuted by :he C.P.W.D. and aeveral other 
Departmen:s or th<' Go\>emment of 
India. 

• 
Th<' Cell, in addition to a number oI 

special enquiries. carried out detailed 
scrutiny, includinc all(• cheek of work1, ot 
Bills. contracts. Mui1ll•r Rol11 NC. !ft 

• 
The object of the C.T.E. Or1aniaatio11 i, 

not mert!ly to in1pect worb and ftnd out 
irre1ularitici; or to detect oveorpayment&, 
but alao to act a, a 'Pnvenllve' by brtn,­
in, to the notiei! of the Deparunencal 
Officers from ume to tJme, and b>· con· 
1tant check lhc drawba<'ks In lt'rm1 
and condition, of contrach or defKu .In 
specUlcatioru re1ulttn1, aometimea. .In 
overpayment.a; or execution of worb be· 
low 1ta.ndard, 110 that they C'Ould be avoid. 
<'d in future The object 11 three-told: 
corutructive �u11Ntton1, n.-ctJftcation of 
dcrcc11 and r,:covery of OVl'f·paylDC!n&I. 

Aa a mull of continued v14rllancc and 
chttk on worlu. th«-rr. haa been a aeneral 
awareneaa In th., mind, of both th, 
offkcra and contracton, in th* dlN!!C'tion 
of executln1 improved quality ol worb 
and it la l(encrallv felt • hat IU<'h 1mprovr­ment.s havr bttn brou11ht about In worb 
handled bv the C. P.W o.n 

Srparation of Audit Imm Aaounl.1 

The Third Report of tho QJmmJuoc 
( I  952-S3) on 'Exchequer Control owr 
Public Expendjture' made far-readltaa 
ruommendatiom in order to haYC elfec:. 
tive conlrol ow,r ftnanc:iaJ tranlacdom 
of tbe various Miniltrica and •uaated 
the separation of Accoun11 from AudJl. 
The Ministry of Finance have IICCidfad 

11 P.,. 10, Report on Aa:ounn of 1947 ..... (po11-Plfdrtan), 
.... 197, 71h � (aod Lok Sabha) uo App. XLVl.1, ilnd. Vol. II. 
'4Para j7, prop., 11th ltepol'1 <•• Lok Sabba). 
"Rcpon, lffl•jl, MimtrJ ot W.H. 6 S., P. a. 
•M.ID.. W.H. a S. Rcpart (19$1-'9), p. 16. 
"MN\. W.H. t, S. at.p,n (19'9-40), p. Ja. . ..... 
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· · · 1 .a. -·� f ·Accounts (ii) So Ion, as the provision made in m pnncip e we .eparcauon ° the bwlaet 11 not exceeded and there ia no from Audit. chan1e in the scope or the total cost of a 
project, the administrativP. Minisl.ry 

Government have since agreed upon 
as part of the scheme of departmental­
isation of Accounts, a system of central­
ised payments by Departmental Pay 
and Accounts Officers who would be 
responsible to see that no payment was 
made by them in excess of the grant or 
appropriation unless it was covered by 
a supplementary vote/appropriation or 
an advance from the Contingency 
Fund. 

Re/ornu in the existing system 
Budgeting and Financial Control 

of 

In the 8th Report, the Committee of 
1957-58 po:ntcd out that the existing 
system of budgeting, administrative and 
financial control was not appropriate in 
the context of a planned national eco­
nomy. The Committee suggested a re­
orientation of the existing system in 
certain respects. Some of the import­
ant recommendation!- in this connection 
were-

(i) The bud1et e1timate1 of a year 
should compri1e only the ouUav on stand. 
inR charge,, estimated expenditure on 
projC"t·ts in prol(rcss. and a smull prov1-
8ion for c-ach n('W 11chemc or project which 
1� likt·l�· to be ,akcn up during the course 
of \hot year, but who,c detail, have not 
bttn workt>d out_1ufflclrntly and accepted 
h:v the Finance· Mini1tr,. Slmultaneoualy 
when 1ce'kin« Parliament's approval for a 
,mall provl�ion in reapect of a new 
11ehemf', an Idea of the approximate total 
outlay on th" scheme lhou\d alao be placed 
�tor, Parliament. A. and when details 
of the nnw achf'me or a phaSP thereof arc 
workNI out. Parllamfflt, If In Mllion. 
ahOl&ld be approached for a aupplemmt.ary 
ll'an:; If Parliament la not bl NU.Ion, 
lunch s.uffidrnt to covt!r the Im.mediate 
t'Xs,endlturt' on thr ac.hf'me mav be ad· 
van� out of the ConUnpncy Pund and 
a 9\Jpplcmf'ntar:v nan: for the ·full amount 
obtalnf'd from Parliament at the earllnt 
po11�lblt' opportunity. 

•1111h R� (111.S'lo Vol. II, ""- II. 

· should have freedom to incur expenditure 
with'lut havina recoUQe to consultation 
with the Ministry of Finance. The Ad­
ministrative Miniatry lhould not, how­
ever, have the powers to reappropriate 
funds without lhe prior concurrence of 
Finance. 

<iii) A readjustment in the relations 
between l'inance and the adminiatralive 
.14inistries should be accompanied by dele­
gation of powers by the .adnun1strative 
Ministries to lower officers. commensu­
rate with their at.it:.is and rtipc)nstbilities. 

Civ) There should not be too much con­
centration of technical personnel in lhe 
Secretarial, when there wa1 a cryin1 de­
mand for such personnel for field work. 

( v) In the first year the Central arants 
towards scheml!s approved for matchin& 
grants should be placed at the disposal of 
the State Governments in advance at tht­
commencement of the ftnancial year with 
the condition that ,:hey should be utilised 
only on those schemes accepted for u­
siatance. In subsequent years, the arants 
to be made should be reaulated with re­
ference to . th£' State's �erformance in ttu• 
previous year in fulfilhn& its own part of 
the . programme as contemplated by 
making the IJ'&nt. 
Almost all of these recommendation� 

which ushered in a more effective finan­
cial procedure ensuring flexibility and 
expeditiousness were accepted by Gov­
cmment1". These constituted an import­
ant land-mark in reforming the existing 
system of financial administration. 
Examinati<>n of losse.ir of cash. ovrr-

pay�nts, nc. prrtalning to thr post­
partition period. dl.f<:loud in th, 
A ppropriatlon A ccoi,nt., < Drf enc� 
Srrvlce.,) 
A ataaemcnt of loucs of cub, over­

payments etc. pertaining to post-parti· 
tion period finally dealt with during 
1955-56 had been incorporated in the 
Appropriation Accounts of the Defence 
Services for the year J 955-S6. The cota1 
losses etc. amounted to nearly Rs. 2.40 
crores cxcludirg the .Jones whose mooe-





Some Parliamentary Activities 
PARLIAMENTARY QUESTIONS 

Lok Sabba: Auaal Reporu of Public 
Uaderuklap 

In answer to a question• in Lok Sabha 
on August 30, 1960 as to whether Gov­
ernment proposed .fixing a tim�limit for 
preaentatiOD of annual reports of public 
undertakings to Parliament as in U.S.A. 
and U.K., the Minister of Industry (Shri 
Manubhai Shah) drew attention to the 
t>rovision made in reviscd section 639( I )  
1n the Companies (Amendment) Bill, 
I 959, pending before Parliament. This 
aection stipulates that Government shall 
cause the annual report on the working 
and affairs of a government company to 
be laid before Parliament within three 
months of the annual general meeting of 
the company. 

• • • • 
PROCEDURAL MA 1TERS 

Lok Sabha 
A•..,....._. modoa oa aatten andag 

...... die ftftll of Parllameat 
On Augu.�t I ,  1960, when Lok Sabha 

re-u.1embled for its monsoon session. 
IOveral notices of adjournment motions 
were received to discuss "the situation 
aris1ng out of the recent strike by the 
Central Government Employees." 

an adjournment motion in the following 
session, it was necessary that in such 
cases the matter should continue to be 
urgent and important on the date on 
which the adjournment motion is tabled. 

• • • • 

Resolution OD Matten reladas to 
Human rights arising oat of lndllntl 

in a Foreign Country 

On March 29, 1960, the Prime 
Minister moved the following resolution 
in Lok Sabha: 

That thiq House dt•plores and records 
it� d!'cp sorrow at the tragic incidentl 
whirh oc-c-urred at Sharpeville and in 
Lani:a township near Capetown In South 
Africa on March 21. 1960, resultin1 in '.he 
death Clf a Jarg!' numbl'r of Africans from 
police flrin,t. It Sl'nd!I it.a deep sympathy 
to the Africans who have auffend from 
thi$ f\rin« and from the policy of racial 
di�t'rimination and the suppression of thl' 
African people in their own homl'land. 

Placing the resolution before the 
Hou.c,e, the Speaker observed: 

Wl' do not ordinarily. a, � PrirM 
Ministrr hu r�err'f'd. take notice of 
e\•enl� that OC<"UT in any particular COUil· 
trv. But thi� i� not an "'°"t which 19 
oi II politic-Ill nature. It i� a human one. 
a mor11l i�que. It opposes t.he human 
ri,thts thllt havl' been deelattd and It 
atreeu the conscl=ce of the world. In 
that splril, cliscUAkm may 10 on and we 
may e1r1>reu our deep lll'llll' of 90rrow. Witbboldin& his consent to the motion. 

the Speaker observed that although a 
mauer that took place when Parliament The relOlution was unaoimomly 
wu not ID seuion could be raised on adopted after the spokeanen t:A � __________________ .:..__ 

... Q.ND.. ,11. 
1a6 



Some Parliamentary Activities groups had spoken resolution. Members silence for a minute at the incidents. 
supporting the Coaveatioll dial Menaben 11ear M-.. then stood in From die Pa...we.t SD•aa to express sorrow 

• • • • 
Suspemion of a Member merely by tlkJag die 1eme of tbe Home 

On February 9, 1960, the Speaker named a member (Shri Jagdish A wasthi) for disregarding the authority of the Chair and alter taking the sense or the House suspended him from the service of the House for a period of seven days. Next day, a point of order was raised that the procedure followed was not in accordance with the tenns of Rule 3 7 4 • inasmuch as the question that the mem­ber be suspended from the service of the House bad not been put to the vote of the House. The Leader of the House suggested that as a measure of apprehension bad arisen in regard to the matter, the member might be allow­ed to come back to the House. He also suggested that in future whenever a member was to be suspended, a fonnal motion might be put to the vote of the House so a.-; not to leave any misappre­hension in anyone's mind in regard to naming a member. 
Thereupon the Speaker observed: 

Ina.tmuch u there ia a volum,• of opinion to � l"ff<'Ct that Shri Ja�uih Awaathi should ('()ffll' back Into thC' Hou�. I have no obj«lion t.o allow tum to romi> beck. 
• • • • ---- -· ·-·--�· ·--· ·----· •Jwk )74 re.ti II folJo-

A new convention was started in the Lok Sabha on February 26, 1960 wbon the Speaker requested the Members to stand in their; places to hear a mcssqe from the President being read out to them. The President's message was in reply to the motion of thanks for bil Address, adopted by the House on Feb­ruary 22. 1960. When asked by a Member why chil new convention was being adopted, tbe Speaker observed that it was only a pro­per ge.sture to do so in the case of a mc.«.sage from the Head of the State. 
• • • • Layina of Govfflllllml'I ReplJN prtor .. uamhudioa of die AadJt R.,.n ., P.A.C. On April 28. 1960, when the Spcakar called the Minister of Defence to Jay oa 1he Table a statement containing replies to various matters raised in the Audit Report on Defence Services, 1960, a point . or order wai, raised that it wu against the procedure of the House to Jay !>uch a statement on the Table u �uch replies were always placed, in the lir�I ins1ance. before the Public Acoounts Commillec and it was only after lhe ( ·ommillce had reported on tho audit objection� and Government', replies thereto that the matter came up before the Hou� for discunion. The Minii;ter of Defence pointed out that ju,;t before the demands relating to hi� Mini!.lry were taken up. tho Audit Report in qu�tion wa.,; preaenced to tbe ffou!.e and Mcrnben were also penniaed 

,<•) The Sr,fttn IUJ, If he d�m1 ir mnM&l'J, 1111mc a rnrm'- •ho ditR,a,dt the 1Uthorlty o( 1111 Claair or •bulel 1he nrkt o(tht Hoate hy peni11rnrly end wilfully obttl'Udiu, rbe '--IDnt tbmDoC 
, (_2) If.• l'llelnhtt i, to umed by 1k Si,eahr, M llhaJJ fonh• irh r,ut rh« quntion dll't thr fNfflber 
1� !Lim) be IUlpnldcd from rbc tcnlCC of IJac Hoe# for a reriod no: e&Oftdlq tlw ,_._, ol 1111 � • • • • • • • 
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by the Speaker to refer, during the dis- the point of order on the ground that 
cussion, to the points mentioned in the once the Audit Report was laid on the 
Audit Report. As such, the matter had, Table, the House was seized of it and 
he. added, received publicity in the Press a reference to it was in order. The 
and lest only one side of the picture Speaker, thereupon, ruled:• 
should be known, Government consider­
ed it necessary to lay a factual stat� 
ment on the Table with regard to the 
points raised in the discussion earlier. 

Ruling out the point of order, the 
Speaker, inter alia, observed: 

Thert• is no rule of procedure involved 
in this matter. The procedure it that the 
Audit Report goes before the Public Ac­
count.s Committee which examine, it. Al 
tihe matter wu referred to In advance on 
the noor of the ·House, it is just and 
proper that the Government, with N!SJ)eC1 
to whom observation1 have been made in 
the Audit Report, must have aJ early an 
opportunity -to explain its position u 
possible, lest there should be only one 
venlon. So there is nothing objectiona­
ble in thi11. 

• • • • 
Referentt to A1Nltt Report OD the loor 

of Ille How prior to cou4de1adoa 
by P.A.C. 
On April 9, 1 960. during the discus­

sion on the Demands for Grants relat­
ing to the Ministry of Defence, a refer­
ence was made to the 'Audit Report. 
Defence Services, 1960' which had been 
laid on the Table the previous day. A 
point of order was raised regarding the 
propriety of ref erring to the Report 
before the Ministry bad answered the 
audit ohjcctions and the matter had 
been looked into by the Public Accounts 
Committee. Some Members opposed 

The Audit Report bas been placed on 
the Table of the Home. It is � � 
to ay, we have not bad sufllcient tiJUe 
to go throueh the Audit �port, and un­less we go throueh the evidence, we may not be able to do full justice; it i.9 another thi.nl t� that you c,ueht not to. refer 
to the 't Repan at all That • the point that I, before me, that is, when 
once the Audit Report hM been P�ce:d 
on the Table of the House, unless 1t 11 
looked into and reported upon by the 
Public Accounts Committee, it oucht not 
to be referred to . . . . . . . .  Let UI assume that the Public Acco\Ults Committee ta�es 
monthl to deal with it; it may be leg1t1-
mately taken, not that it wants to delay. 
Therefore, it may be said that when once 
the report is placed on the Table of the 
House, it is open to the Houae to refer 
to it . . . . . . . . . .  When the Public Accounts 
Committee present its report, then, if ne<."ISNry, we shall have a disc,aion 
upon that . . . . . .  �' thi$ Audit Report Is 
concerned, hon. Members could refer to 
it. They may refute it or support It. 

• • • • 
COMMITTEES AT WORK 

CCNDmiaee OIi Petltioal: Procedare for 
d..,_. of reprmatMlom OIi aenice 
pieTaeel 
The Committee on Petitions, at their 

sitting held on February 22, 1960 
examined the question whether repre­
sentations of Government employees 
regarding their service grievances should 
be entertained by the Committee. 1be 
Conunittee noted that normally adequate 

•ln ,� Houw of Cn111J11nn•, U.K., abo, i1 hat hcffl naled by the Chair that • mmabtt may br OUI nr C1rdrr in refcrriQII 10 1hc procc,cdi1119 hcfore I Col'Dfflittcc (OD Pllt,lic ACXOUDtl) before it ffPOn• 10 tbr 
Home, t,ut the aut-ltct-mauer of the R1)0rl of tbe CompuoUer ud Auditor-General can be rd'errrd to It uy time la th� Ho� althl,up rhc Houn ,.,ouJd 6rd ir nmvcnieut ill ordinary dra&INl&ca to ••-ail die 
rep,n of the l'ut-lK: Acrounll Commhrce oo tht 1n1111cr. 

0a tbt a111 Mat. 196:,, in reply to eome aupplcna,ntary qucsriom rdauQa ID �aatt OD aaickd 
mitliln refened u, In the tT�ri of tbc Cofflf'trollcr ad Aad.lror Gmcnl tlle Mimeccr amccraed llalcd 
that th• AcccMldnt Offlcff or lln Dei,enmau .-ould lhortly M lirilll lkUiled eTidcncc oa the aut,fed before rb� Conaittcc on P\ahlic ACC'OIIIUI, ....tud\ be ..... , aure, dllc Houac � DOt wiab him to m1jdpalc. OD die 1 1th Al)r. t\16.>, wben the MIIW auhlect naancr -'-" ID die repon ofrlle Compm,Der ad AllditOt' Ck11tral - mcl'ffit to 1"'1 9 point WU raiMd • 10 wlwtlicr it would M m onltt lor 9 MiniltU 
�H any iMmt-cT to rdrr to •nJthinl wllkh - Nfoft llM P.A.C. or �  odla Select c-in.ee. tllc Spc9kcr Ill" tllie 1boff Nlina---(H.C. Ott. aa-3-6o u. 1er-u I -,I t 1-..,.60 «. '71-,6). 
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machinery already exis� in the res­
pective �partments to look into such 
representations, but at the same time felt 
that in spite of such machinery there 
might be occasionaUy cases of genuine 
hardship where the affected persons had 
been denied such remedy. To meet 
with such cases, the Committee )aid 
down the foJJowing procedure: 

(i) Such representations will be con­
sidered by the Committee onJy in the 
following circumstances: 

(a) 

(b) 

(c) 

(d) 

where rules, regulations on 
the subject were contrary to, 
or were not in consonance 
with, the provisions of the 
Constitution or equity; 

where decision had been 
taken arbitrarily, i.e. without 
applying the rules, or where 
it had not the force of Jaw or 
rules; 

where the petitioner had not 
been given a reasonable 
opportunity of being heard or 
for representing his case, or 
relevant and material infor­
mation necessary for repre­
senting his ca� had been 
denied to him; 

where the reason� given for 
the executive action taken 
agairu;t the petitioner, or for 
the decision, di,�IOKd a 
patent error of law or ol 
application o( rules; 

( e) where there appeared to be. a 
prima f aci, ca,e of mas· 
carriqc of justice; 

(f) where the pievaDcc of Che 
petitioner was such that the 

·� 

rules or regulations needed 
amendment although his case 
had been. correct1y decided 
e.g. some class or calelOf)' of 
Government servants had been 
adversely affected by enfon. 
ment of the rules. 

In border-line cases, referonce will 
be made to the concerned Ministry to 
ascertain whether the petitioner bad 
exhausted all the avenues open to bin� 
at what level the reproaentation wu 
finally disposed of; whether· tbo poti• 
tioner's complaint wu agaimt the banb­
ness of the rules or the non-applicatioa 
of the discretionary powers vostod m 
th� executive authorities under cbe rulos: 
and whether the facts sr.lod in the peti­
tion were correct. 

If, on receipt of the facu from the 
Ministry, it i-. found that the pedtioaer 
had not exhauslod all the avenues or 
remedies available to him, he wtn be 
advised accordingly. In other cues, 
where so ordered by the Cbainnan, die 
matter will be placed before the Com­
mittee. 

( ii ) In the ca� of repmenrationt 
from employees or ex-employees of die 
Ministry of Defence. the � of for­
warding them to that Ministry for dJI. 
ro�:11 dircct. as already dJrected by die 
Commitkc, will continue. 

( iii) Reprcseni.t.lom from an em­
ployee or ex-anployee of I State Oc,9. 
emment disclollna a ,enuine pievaace 
might be forwarded to die Chief Secre­
tary ol the Seate concerned trida die 
approval of the Chairman, wlll1e fa 
other cues they lriJJ be ftJod. 

• • • • 
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REFERENCES ON P ARLIA.MEN- under which a Government Committee 
TARY PRACTICE is constituted provides for representa-

Plelllleal's �wi. tion of Lok Sabha thereon by election 
tber aecu•rw for Alllelldaena by the House or by nomination by the 

• ., Speaker, the members representing Lok Ullder Art. 117(3) of m.e Comdta· Sabha arc elected by the House on a doll'? motion made by the Minister concerned, 
Q. ( i) Whether an amendment or nominated by the Speaker on receipt 

which involves expenditure from the of a specific request from the Ministry 
Consolidated Fund of India requires concerned, as the case may be. 
recommendation of the President under 
Art. 1 1 7  ( 3) of the Constitution? Where the rules or resolutions under 

which a Government Committee is con-( ii) In case the necessary recom-
mendation of the President for the con- stituted do not provide for members of 
sidcration of a Bill has been received, Lok Sabha being elected by the House 
whether fresh recommendation will be or nominated by the Speaker, it is not 
required for an amendment proposing the practice for the Speaker to recom-

mend names of members of Lok Sabha an increase in the quantum of cxpcndi-
turt' contcmploted in the original Bill? for nomination by the Government. If 

any such request is received, Govern-A ns. ( i )  An amendment to a Bill ment arc advised to consult the Minister docs not come within the purview of of Parliamentary Affairs. Art. 1 1 7 ( 3) of the Constitution, which 
refers only to "a Bill" and not to an 
umcndment. The wordings used in 
clauses ( I ) and ( 3 )  of Art. 1 17 arc 
distinctly different. While in the former 
clause the word., arc "Bill or amend­
ment", the latter clause refers only to 
"a Bill". 

(ii) Where the President has already 
recommended under cl. ( 3 )  of Art. 117 
the consideration of u Bill, no further 
recommendation of the President is 
required for an amendment proposing 
un increase in the quantum of expendi­
ture contemplated by the original Bm. • • • • 
Appolnbllellt of IMtllben of Lok Saba 

on Go�nt Commlttftl 
Q. Whether the Speaker of Lok 

�bb11 is consulted before members of 
Lok Sabha arc nominated to Com­
milleea set up by Government ,.g. the 
Northern Railway Zonal Railway Users' 
Con!lultativc Comminee7 

Ans. Where an Act of Parliament or 
a raoludon of the Government of India 
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In the case of National Railway Users· 
Consultative Council at the Centre, the 
rules for the formation of the Council 
provide for appointment of 18  members 
of Parliament ( 1 2  from Lok Sabha and 
6 from Rajya Sabha) by the Minister 
of Railways. The members of Parlia­
ment arc nominated directly by the• 
Minister of Railways after obtaining the 
recommendations of the Minister of 
Parliamentary Affairs. The Minister of 
Railways has never approached the 
Speaker for making recommendations 
for nomination of members of Parlia­
ment on this body. 

• • • • 
� ol .  Melllber So .  c.... 

...... - ()Ike from wllldl ..  .... 
" .... 

Q. Whether it is permmible under 
parliamentary procedure and practice IO 
move a moliOn for tbe appomtmeat of 
the same manber oocc apin to tm 



Some Parliamen1ary AcrMties office which he  has already resigned; provision has been made for such invest• and whether prior consent of the mem- ment during the pan.icular year? ber concerned to serve in the said office, if appointed, is necessary. 
Ans. There is no bar to moving a motion for appointment of the same member again to an office or Committee from which be has resigned. As regards the consent of the member, RuJe 254(2) of the Rules of Procedure of Lok Sabha (Fifth Edition) provides: No member shall be appointed to a 

Committee if he is not wi1fing to serve 
on it. The proposer shall asctttain whe­
ther the member whose name is propo9t.-d 
by him is willinf to serve on the Com­mittee. The pre-requisite condition that a member should be willing to serve"n a Committee is specifically provided for in the 'Nomination Paper' for election to parliamentary committees in Lok Sabha. In the case of Committees to which members arc appointed by the Speaker, the willingness of a member is ascertain­ed in writing on a prescribed form before i�suing the notification. The principle of ascertaining the con­!;ent of the member before propcxing his name to a Committee has also been reiterated• from the Chair from time to time. • • • • utimales CoauaJUee-Eumiudoa of Stale ............ wlNa ......... do DoC lpre ID tbe 11.tpt MiM 2 
Q. Whether it is within 1be purview or the Estimates Commiltee to euminc during a year the budget estimat� or State and State-aided industrial under­takings and corporations where Govern· ment has invested funds, although no 

--·-----·--------

IJI 

Ans. Under the Rules of Procedure of Lok Sabha the scope of examination 
by the Estimates Comminoe is not restricted 10 the estimates which figure in the Annual Financial Statement pre· sented to Parliament. The Cornm1ttce may. at its discretion, examine any State undertaking or Government com· pany, irrespective of the inclu�ion or otherwise of its estimate.Ii in the An• nual Financial Statement for that parti­cular year. 

• • • • 
Competeatt of P.A.C. to dilnla Polky Maiten 

Q. ( i )  Whether the Public Accounts Committee can discw,s question!i involv­ing policy as they come up in the coune 
of scrutiny of ;11:count�? ( i i )  Whether approval by the Hou.\C of any of rhc financial trun!'>aclio�� .�re­vent� the Cnmmirtcc from scrutm1,;1ng 1hesc irem�·· (iii ) Whether it i, not the righl of the Committee to invire the attention or (iove.rnrnent to the defect" in their policy in c:t\C �uch a policy IC'd tn wa!ltc 
and inefficiency'! A n.r. The Public Accounb Com· mittce i� nol concerned witJ, quC'ltion• of policy in the hroader S<."n�. In maten where the policy of the C",ovem­mcnt i� scllled nr well�tablished the Committee would not aucmpe any enquiry. What ii �aulinii;cs i, the ap­plication of policy-it, form aod Ill 
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results. In the course of this scrutiny 
it ia within the competence Qf the Com­
mittee to enquire whether or not the�e 
bas been any extravagance or waste m 
any transacuon. Obviously, the divid­
ing line between the two cannot be easily 
drawn. Indeed, it would be impossible 
sometimes to discuss the one without 
encroaching upon the other, when ques­
tions of wise spending, economy and 
waste come into play. 

• • • • 
Flundal Commltteee-Wlletber all 

"°"' llloald be COlllpleted daring 
dlelr tenn? 

Q. Whether the Estimates and Public 
Accounts Committees should complete 
all of their work during their term or 
whether they can leave some work in­
complete for the succeeding Committees 
to complete? 

Ans. Under Ruic 285 of the Rules 
of Ptoc:cdurc of Lok Sabha-

A Committee which Is unable to rom­
pletf' lta work befol"f! the e,xpiration of 
It. tf'rm or befol"f! � diS10lution of the 
Hou .. may "1)0rt to the Hou.'ll' that the 
Comm.lttee hu not bec!n able to complete 
Ila work. Any preliminary �rt. memo­
randum or note, ·that the, Commltltt may 
have prepared or any �idence that the 
Conunittft may have taken 1hall be 
made available to the nt"W Comm1tttt. 
The Estimates Committee endeavours 

to complete the examination of all the 
subjects selected for examination before 
the end of its tenn. However. since the 
work of the Committee is of a continu­
ous nature any work lcf l unfinished at 
the end of its term is normally carried 
over for examination by the succeeding 

Committee at the stage where it was 
left. 

The scrutiny of replies of Govern­
ment to the reports of the Committee is 
also of a continuous nature and any 
unfinished part of such scrutiny during 
the tenn of the Committee is taken up 
by the succeeding Committee from tbc 
stage at which it is left. 

In the matter of selection of subjects, 
the Committee normally completes it 
vention whereunder some of the sub­
jects to be examined by the succeeding 
Committee arc selected by the outgoing 
Committee to facilitate collection of 
ma�rial in the interregnum and to allow 
the work of the Committee to be evenly 
spread out. For example, the Estimates 
Committee ( 1959-60) selected three 
subjects for examination during 1 960-61 .  

The work of the Public Accounts 
Committee for a year is well-defined and 
the Committee normally completes it 
before it demits office. There has been 
no occasion when the Committee left 
the examination of the Appropriation 
Accounts for a year and the Audit 
Report thereon hat( way for the succes­
sor Committee to take up. However, 
in the past when Appropriation Ac­
count� and Audit Rcpon relating to 
more than one year• were presented to 
Parliament in a year by the ComptroJler 
and Auditor-General, the Committee 
confined its attention to the earlier 
Accounts/Repon, leaving the Accounts.' 
Report for the subsequent year to the 
succeswr Committee to consider. 

• • • • ----·--- --------·----.. --· --·---·-- --· ------·� ACIC'OUta (Cml) ,,,o-s1, ,,,,-,a. and Audi, � ,..,_,_ Wfft Pl"t"lftd 10 Parfla. ... dllarlla 19'4·,S. 'nle P.A.C. of 19',4·,S CU1111•1rd tbl Attou•ira nf 19p-,1 c,,.t, (1�1h It� I L.S.). •• 1be ma eoa..1tttt of 19,,-s, csaa!Ded the Acaiuntt ol 1t,1-,a c,,th Rq,.t, I LS.). 1 
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Constitutional Matters 

SCOPE OF ART. 3 OF THE CONSTl11.JTION: POINTS FROM THE SUP­
REME COURT OPINION ON REFERENCE BY THE PRESIDENT RE. 
IMPLEMENTATION OF TIIE INOO-PAKISTAN AGREEMENT RELAT· 
ING TO BERUBARI UNION AND EXCHANGE OF COOCH-BEHAR 

ENCLAVES ·• 

Whether ceasion of a part of the terri­
tory of India in favour of a foreign 
State could be effected by legislation 
under Art. 3 of the Constitution was the 
main question answered in an opinion 
Pn:>Q� by a Special Bench of the 
Supreme Coun on March 14, 1 960 on 
a special relerence made by the Presi­
dent under Art. 143 ( 1 ) of the Consti­
tution. 
Boele ground 

The Prime Ministers of India and 
Pakistan entered into an agreement in 
l 9S8 under which a portion of the 
Beruberi Union No. 12 in West Bengal 
was to be transferred to Pakistan and 
certain enclaves which formed part of 
the fonner territory of Cooch-Behar 
were to be exchanged by the two coun­
tries. Doubts arose whether the Agree­
ment could be implemented by ellCCU· 
tive action alone or whether legislation 
would be necessary for the purpose and 
in the latter cue what fonn the legi�­
lation would take. The President refer­
red the matter, under Art. 143( J )  of 
tbe Constitution, to the Supreme C.our1 
for its opinion. 
Main lssua 

IJl amwerina lhc ref crencca, the 
Supreme Coun examined two main 
questions:-

( l ) Whether the transfer of a part 
of tbe Bcruberi Union and the 
a.cbanae of enclaves involved 
ccaioa or alienation of 
aaliaalJ lllrrilory? 

I- (C) LJl.-10. 
,,., 

( 2) If so, whether the Aan,ement 
between the two Prime Mfnil. 
ten srovidina for this ceaioa 
coul be implemented by 
legislation under Art. 3 of &ho 
Constitution? 

With regard to the fint point, in NII· 
pect of the Berubari Union, it wu con­
tended by the At&omey Genera) oa 
behalf of the Government of fndta that 
all that the Agreement purported co do 
was to ascertain or delineate the ellCt 
boundary which had already been fixed 
hv the Radcliffe Award in 1947 and that 
even if in the p� of such ascertain­
ment or delineation some land had ID 
be yielded 10 P.1kistan there wu no roal 
et-.�ion ot territory or alteration of 
boundary invofvin1,t any chanae in tbe 
de�ription of territories of Wett Bcnpl 
in the Fir..l Schedule to the C.on�litudon. 
A!i for the exchan['e of Cooch-Behar 
enclave11, the indirect 1u1,eadnn wu 
that it was to he looked upon u a part 
of the eeneraf and hroacler a1reement 
ahout the Berubari Union and. viewed 
in that conte1t1. � that could not be 
'lld to involve ceuion of any tffrttory. 

Rejecting the above coi,tentioaa. die 
Supmne Court held: 

w� ha� caNtully C!Clftlildrnld all dM 
clai&lr.W In fllr AcrftimenC and Wt •"' � diet tt dON n01 purpo,1 u, a,. 
Ind ... , not 1-n. ....:ta.cl .. • f'ffUII '°' 
:.n1 1ntC'f1Jf"'!UI uon ot Ow award and Jta 
t,,rm1; It ha. bftn � ·�: ot ttw -•rd and for ,,...,... and ,s.,ati4,n" wfllt'h • .,..,_ IO dl4' ,.rt ... 
to bP. wt.. and .u.dimt . . . . . . . .  I& I, • A«, an,..,,, by wbfdl a pert of ttNP •9t'f1· 
tor,, ot India 1w a... eaded 14 PU-.n 



loumat of Parliamtftta"11 Information 

and the question 1eferNcl to ua in ftl­
pect of thll A,reement muat, therefore

f 
be 

consldered On the balllil ihat it lnvo ves 
ctllion or alienation of a part of India's 
terrltory. 

He (the Attorney-General) cont.ended 
t:bat the implementation of ithe Acree-
ment . . . . . .  would not neceaitate any 
chanCe ln the nm Schedule to the Cons­
titution beca\ae, ac:eordina to him, Beru­
barl Union wu never le,.lly included in 
\he territorial dMCriptlon of Welt Ben-
gal cont&tned in the said Schedule . . . . .  . 
Aa we have already lndica1*l, alnce the 
award wu announced On 1N'7) Berubari 
Union bM mnalned tn 'P()IHalon of India 
and h!J been alwan treated .. a part or 
West Ben,al and· aovemed u such. In 
� at t.hil tactual l)Ol'lttion tbffe ahould 
be no dil!lculty in holdln1 that it tall• 
within die territories which Immediately 
before the commencement of the Consti­
tution were corni,rt.ed ln the Province ot 
West Bffl1al. 'nler�1 a, a result of 
llhe lmplementatton of tnJS A,reement the 
boundarif!t of WNt Bencal would be al­
tered and the content of llntry 13 in thf' 
1'lnt Schedule to the Conatttutlon would 
be afrected. 

What was true about the Agrttment 
in respect of Berubari Union, the Coun 
obllerved, wu still more emphatically 
true about the exchange of the Coocli­
Behar enclave1. 

With regard to the &OCODd point. the 
Attomey-Genenl argued that the words 
used in An. 3(c) were wide enou,h to 
include the cue of cesaion of national 
territory in favour of a foreign country 
which causes the diminution of the area 
of the State in question and. therefore. 
If at all any legislation was necessary to 
implement the Agreement, a law passed 
by Parliament under An. 3 would be 
�ufftcient. 'The Attorney-General a1lo 
ur,ed that if it WU held that Parliament 
mu.st act under Art. 368 and � �r 
An. 3 to bnplemont the Apeement. it 
would in effect depme tbe LepslatUtt 
of Weat Beapl of an opponun.itv to 
exprea ha views on the cemon of � 
territory in qumtion. 

The Supreme Coun did not accept 
the above view. It held: 

Even if Art. 3(c) receives the wide9t 
interpretation it would be difficult to ac­
cept, the arcwnent that it covers • cue 
of ccaakm of a 

� 
national territory 

in favour of a State. The dimi-
nution of the area any State to which 
it refers postulates that the aree dlml­
nished from the State in question should 
and must continue to be a part of Ule 
·territory of India; it may increue the 
ana of any other- State or may be dealt 
with in any other manner authorised 
either by Art. 3 or other relevant provi­
sions of t.he Conltitut.ion; INt lt wou1 ... 
not eeue to be a put of the tenitcry of 
India . . . . . .  Therefore, we feel no hesita-
tion in holdin1 that the power to cede 
national wn:itory cannot be read in Art. 
3(c) by impllcaition. 

There is another consideration which ii 
of contlderable importance In conatruln{ 
Art. 3(c). � we have alreadJ indicatec 
Art. 3 does not in tenna refer lo thf' 
Union teM"ltori-, and there can be n, 
doubt that Art. 3(c) does not cover them 
and IO, lf a part of the Union lerritorie.. 
hae to be ceded to a forei,n Slate no Jaw 
relatable to Art. 3 would be competent 
in � of such cemon . . . . . .  It would 
be unreuonable, illofic:al and anomalous 
to su�lt that, whereas the cesalon of a 
part of the Union territory has to be im­
plemented by legislation relat.able to Art 
398. ceasion of a part of the State terrl· 
tortes can be implemented by le,illation 
under Art. 3. We cannot. therefore, ac-
C'f1'\ the arrument . . . . . . . .  that an a,r"ft-
ment whim involves a ceaaon ot a i,art 
of the territory of India ln favour ol a 
fom,n State can be implemented by 
Parliament bJ pUainf a law undtT A.rt. 
3 of the Conlttfution. 
As for the argument that legislation 

under Art. 368 would mean depriving 
the West Bengal Lefi!ilature of its 
opportunity to ellpress its views on the 
c�,ion. the Supreme Court's reply wa.., 
that .. if on its fair and reasonable con­
�truction An. 3 is inapplicable. this 
inddental consequence cannot be 

1)4 

On the main questions considered by 
it the Supreme Court summed up i1' 
conclusions thus: 

The �t UDOUD&a to a Clllaials ol 
a pan ol .. tut I 11w j of fndta ba fawur 



of Pakistan; � IO ita implemeft4atian 
would naturally mvolve the alteration of 
the content of and the coaaequent amend­
ment of Art. 1 and ol the relevant

= of the First Schedule to .the Oomti 
became such implementation 
necessarily lead to the diminuuon of the 
territory of Union of India. Sudl an 
amendment can be made under Art H8 
. . • . . .  Parliament may, howneor, if it eo 
ehoaNI, paa a law ammdinc Art. 3 of 

IJJ 



Conf etences 
CONFERENCE OF CHAIRMEN OF COMMITI'EES ON SUBORDINATE 

LEGISLATION 
NEW DELHI 

(April 30, 196o) 

The first Conference of Chairmen of 
Committees on Subordinate Legislation 
was held on April 30, 1960 in Parlia­
ment House, New Delhi under the 
chairmanship of Sardar Hukam Singh, 
Deputy Speaker and Chainnan of the 
Committee on Subordinate Legislation 
of Lok Sabha. Sbri M. Ananthasaya­
narn Ayyangar, Speaker of Lok Sabha 
inaugurated the Conference.• 

Cbainnen of Committees on Subordi­
nate Legislation from thineen State 
Legislatures participated in the Con­
ference. 

The agenda for the Conference 
included a number of procedural points 
which broadly related to the scope of 
subordinate legislation, the procedure 
for laying and publication of rules and 
regulations, the · cope of function of the 
Committee on �ubordinatc Legislation 
and procedure in the Committee. Some 
of these points were: 

(a) In the light of the Constitu­
tion of India the criteria for 
demarcation of the 'essential 
legislative functions', which 
cannot be delegated by the 
Legislature, from 'the power 
to fill up the details· which 
may be enjoyed by subordi­
nate authorities. 

( b) Scope of the clause conferring 
power 'to make rules t� live 
eff cct to the rovisions of this 
Act' usually found in atatuta. 

( c) Desirability of evolvina a unl­
fonn policy regarding layinJ 

of rules and regulations before 
the Legislature and procedure 
for numbering them by a 
central authority. 

( d) Desirability of prescribing a 
uniform time limit for fram­
ing of rules by government. 

( e) Competence of a State Legis­
lature to mak� provision in 
laws requiring the rules 
framed by the State Govern­
ment under a central law on 
a Union subject to be laid 
before them. 

( f) Scope of function of the Com­
mittee on Subordinate Legis­
lation in respect of-(a) 
rules/ regulations not wd 
before the legislature; ( b) 
rules and amendments in 
draft; ( c )  questions of policy, 
merits and vires of the rules 
and regulations; (d) provi­
sions in the parent Act dele­
gating extraordinary r.,wers 
to adapt. alter or modify the 
provisions of the Act; ( e) 
departmental instnuncnts (i.e. 
non-statutory rules, executive 
orders etc.) having the force 
of law; (f) rules relating to 
the f unc:tioniDg of autooo­
mous statutory bodies. 

( g) The period to be fixed for 
noticcll of modification ol 
rulea and tbe procedure to be 
followed for tnmmwioa at 

""!'lilc ...-n& Ndrw of the 9paka ... been ICjiiN ) ; 14 dltwbeft in 1bit Jcmal. 
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ConferenttJ 

amendments to modifications 
adopted by one House to the 
other House, where rules are 
subject to modification by 
both Ho�. 

(h) Question of inclusion of the 
Minister of Law as a member 
of the Committee and the 
attcudance of the Law Officers 
of the Government and Legal 
Rcmcmbrancer on the Com­
mittee. 

( i) Desirability of evolving a uni­
form procedure for implemen­
tation of the recommenda­
tions of the Committee. 

(j) Question of maintaining, by 
the various States, unifonnity 
in rules on particular or indi­
vidual subjC()t-heads. 

(le )  Question of di�ination and 
exchange of knowledge on the 
subject of subordinate legis­
lation through a journal, 
brochure, a Central Library 
etc. 

After the inaugural speech by the 
Speaker. Lok Sabha. Sardar Hukam 
Singh, Deputy Speaker and Chainnan 
of lhc Committee on Subordinate Legi.�­
lation, Lok Sahha. addressed the 
Conference. 

OfAllMAN'S ADDllESS 

Hon'blc Speaker. brother Chainncn of 
Committees: 
I am very happy to welcome you all 

to this Conference of Chainncn of the 
Comminees on Subordinate Lcgish1tion. 
I am sure I would be voicing your inner 
fccllnp if I oonvey to the Hon 'blc 
Speaker my grateful thanb on behalf of 
this Conference for agreeing to come 
owsr bere and inao,urate it. You baw 
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just listened to bis illuminating adclnss. 
After bis speech, perbap& there wu DO 
need for me to say anything funber. 
But I crave your indulsencc to say a 
few words from my e�pericoce of the 
functioning of the Committee al tbe 
Centre. 
Legal BaclcgrowuJ U ttlul 

In the first place, I would ref er to its 
membership. The Committee on SUl>­
ordinate Legnlation i, more or Jess in 
tbt nature of an Elpert CommiUee. It 
is, therefore, desirable that at leaa a 
good proponion of members of lho Com­
mittee should be drawn from thoee wbo 
have some background in the study or 
practice of law. Such knowlecfac bas 
Ileen round tq be of sreat help ui tbe 
day-to-day functionins of die Com· 
mittce. When qucstiom c:onc:cnuaa 
subordinate legislation arc railed in lbc 
House, lawyer mcmben of the Com· 
mince have always spoken wkb autbo­
rity and played a pr<"1'1incnt part in 
such discussions. 
Per�n, �cretarial Sta/J 

The continUOUI preliminary eumi­
narion of ruleA and rc,ulatiom made by 
the executive ho; to be under1atea. 
ObviOU!ily, the me: ,ben wbo are already 
pre-OCCUpied with multifarious ICdvitiel 
cannot be cllpected to take ap eumJaa­
tion of each and every 'Order' which at 
the Centre come to over a daou,and 
annually and IOOlC of which run Into 1 
number of printed paac,.. This I.Uk bu 
10 be auigned to a pcnnaneat aec:r-.. 
tarial �taff att•cheJ IO die Commla.ee 
who ,hould be •pcdally cbOICft for ii 
and allowed to build up experieoce In 
COUNe of ti.me. 

By thi� I do not mean that die mem-
1:icn of 1hc Committee lhoukt DOC ae,. 
ci� anv initiatlYe. In fact die e«ecdve­
nea of tM CMlnrittee deplltdl a .,... 
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de.J upon the devotion and the interest 
that the members take in the work of 
the Committee. The members should 
� encouraged to undertake examination 
and study of the statutory rules and 
regulations, if necessary with the assist­
ance of the Secretariat and place their 
views before the Committee for their 
consideration. 
Committee al the Centre 

The Committee at the Centre, which 
was first constituted in December, 1953, 
has been working with remarkable har­
mony and its discussions are absolutely 
free from party considerations. On no 
occasion bas tne Chairman been asked 
to take votes on a question under con­
sideration. In fact all decisions have 
been unanimous so far. 
No Rigidly Legalistic Attitude 

Although the scope of examination of 
the Committee extends to the form as 
well a'i content of a rule or regulation, 
it is not necClisary for the Committee to 
adopt a rigidly legalistic �ttitude �ow�ds 
any set of rules under its exammauon. 
ln the course of its work, the Committee 
should not lose sight of the fact that the 
u\tima\c aim and end of all rules and 
tcgu\at,oM is \he \atget pub\ic good. 
'The Committee at the Centre have made 
a number of recommendations with this 
end in view. To illustrate,-

( a )  Bye-law 20 of the Bye-laws 
for the Regulation of Public 
Water Supply etc., and Collec­
tion of Water Charges in 
Dcolali Cantonment (S.R.O. 
RO of l 957) laid down that 
consumers shall be supplied 
meters at their own cost. 
which will nevertheless � 
come the property of the 
Cantonment Board. There 
appeared to be no reuon why 
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the meters supplied at the 
cost of the consumers should 
become the property of the 
Board. On a reference being 
made to the Ministry of 
Defence the offending portion 
of the bye-law was omitted. 

Similarly, bye-law 26 of the same 
Bye-laws authorised the 
Cantonment Board to close, 
stop, reduce or restrict the 
supply of water inter alia in 
respect of classes of persons. 
It was felt that such a provi­
sion might lead to discrimina­
tion between different classes 
of persons. Again, on a 
ref ere nee to th� Ministry the 
bye-law in question was 
amended suitably. 

( b ) Proviso to Regulation 
8 ( 1 ) ( a ) of the Coal Mines 
Regulations, 195 7. which 
were issued under section 57 
of the Mines Act. 1952 
required that in case the 
owner of a coal mine was a 
member of a firm or other 
association of individuals he 
<,all intirnale to the Chief 
\ nspector ot Mines any 
change, if its occun, in the 
membcnhip of such a firm or 
association. This require­
ment appeared to be of an 
unusual nature inasmuch as 
an owner of a mine might be 
a member of a number of 
associations such as a club, a 
company, a philanthropic 
society etc. which had no cor.· 
cem with the working of a 
mine. On a clarification being 
�ught, the Ministry of Labour 
and Employm�nt stated that 
the intention was that if the 
owner of a mine was a firm 
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or any ocher association tbe change in tho membership it to lbe HOUIO IO that aucb orders are not i.auod bere­after. thereof need be communicated to the Chief Inspector of Mines. The Ministry amend­ed the regulation accordingly. (c) Ao amendment to the Nasira­bad Cantonment Bye-laws re­gulating the grazing of animals (S.R.O. 336 of 1955). which 
was made in pursuance of powers conferred for the re­gulation of the grazing animals 
by section 282(1) (21) of the Cantonments Act, 1924, pro­vided that no animal shall be permittcd to grau on theCan­tonment grazing land without a permit to be obtained from the Executive Officer on pay­ment of such grazing fee as may be fixed by the Canton­ment Board. 1be Committee observed that the power to impose fees by rules or bye-laws should expressly be given in the parent Act and recommended that the Can­tonments Act, 1924 ought to be suitably amC'ndcd in order to enable the Cantonmenr Board to levy such grazing fees. 

(d) Clause 2 of the Punjab Su1ar­cane (Prohibition of Use or Manufacture of Gur) Order. 1959 imposed an unreasonable restriction upon the Augarcanc srowers living close to a i.uiar miU by prohibiting the manu· facture of Gur, nen for their own consum�:· Though the order bas withdrawn 
by tbe OoYer'Dmau. che Com­mittee is still comidc:rins dw dairability of reporting about 

Probwm of Non�x�rci# of Rule-makin., 
Power 

The Committee at tbc Centre r«.ent· ly came across a problem and I do not know whether ir exists io the States also. Since the recommendation of the Com­mittee in a way concems the States. I 
would like to bring ir to your nouce. The �blcm is one resulrina from non­exercase of rule-making power by the Government. The Central Acta coater rule-making powers on the Govemmau to replate certain martcrs men1ioaod thcre10 but sometimes Government do not exercise that power immediately or for a very long time. This non-exercise of rule-making power might cauae hard· ship to the persons concerned, The Committee an its Fifth Report made a recommendation that ordinarily rule$ should be framed under an Act u won a.� possible after the commencement of the Act and in no ca..e thb period !(hould exceed six montb1. If no rule� :arc framed within a rea..anablc period after the commencemenl of lbc Act the Committee will take up the matter with mhe Miniitry concerned and report to tbc House the cases where It is felt that un­due delay ha� occurred in framing the rulet. II has alao been broupt lo the notice of the Committee rhat there are t,('veral in,tance1, where rule-malcin1 power de­legated to State Govcmmeoli under lhC" Central Acta hu not been e1crciied b)' the State Governments. In thi, c.onn«· tion the Committee have d«idcd that hereafter. if q,ecific cue. of non�,e, · cite of rule-makin, power by • Sfaie Government-under a Ccra1ral Act are broupt co the notkc of the Commlfk'e, 
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copy thereof to the persons concerned, were not provided as is required under sections 102 and 103 of the Criminal Procedure Code, 1898. At the instance of the Committee, the Control Orders were amended suitably. 
Watch on Implementation of Recom­

mendations Toe Committee should also not re­main content after making rccommenda· tions or expressing their views on a par­ticular matter but should keep a watch as to bow far their recommendations have been implemented by the Govern­ment. The Committee may make a re­commendation today but it may become �>ut or date after some time due to change in the situation demanding a modifica­tion in the recommendation. In such a l·ase the Committee ought to amend their 

.... 
lOIO tel U.-11. 

earlier recommendation ICCOrdiaaJy. Then again, there may be some recom­mendations which cannot be implement­ed due to various administrative or ftDan­cial �ifficulties Of'. � results likely to be obtained by their unplemmnatioa may not be commensurate with the time, a­penditure and labour involved in their implementation. In such cues. if tbe Committee are satisfied with tbe UJU· mcnts advanced by the Government, they should drop thoee reooaunondatiom. But, where the Committee feel that the implementation of a particular recom­mendations will be in tho public interast, the Committee ought to tnsiat on its implementation, and, if neceuary, brina the mattt'r to the notice of the House for its final J !Cision. But I do not vilualiae, as the pr acticc al the Centre bu lhowo, that a :,:, ation would arile whk:h would require the intervention of the HOUie. 



Editorial 

We open this issue with excerpts from 
two speeches by Speak.er Shri M. 
Ananthasayanam Ayyangar, one being 
the inaugural address to the Conference 
of Chairmen of Committees on Subordi­
nate Legislation and the other the 
valedictory addtess to the outgoing Esti­
mates Committee. In his inaugural 
address the Speaker ha,; dwelt on the 
nature of subordinate legislation and 
certain connected problems. In his 
speech to the Estimates Committee he 
bas emphasized some of the basic ideas 
concerning the functions and working of 
the Committee. 

In this issue, a few articles 
have been included which. we hope, will 
be found both informative and interest­
ing. The first article on the Question 
Hour in Parliament by Shri C. R .  
Nuasimhan, a member of Lok: Sabha, 
lucidly explains the significance of the 
Question Hour and the reasons for its 
important place in parliamentary pro­
ceedings. The next article by Sbri 
S. L. Sbakdher, Joint Secretary, Lok: 
Sabha Secretariat, is a comparative 
�tudy of the Committees on Esti­
mates in the U.K. and India. With 
the latter he has been associated 
from its very inception and regarding 
the fonner he ha� gathered extensive 
knowledge during his 50joums in U.K. 
and discussions with the officer� of the 
House of Commons. The article is thus 
specially valuable, based as it is, on the 
author'& penonal knowledge of the 

working of the Committee in both the 
countries. 

Dr. Ramesh Narain Mathur deals 
with delegated legislation and the pro­
visions for its control in the U.S.A .. 
Britain, Australia, New Zealand and 
India, while the article that follows it ex­
plains the constitutional provisions and 
the procedure relating to amendments t? 
the Constitution in India. The last arti­
cle i,; devoted to a resume and analy�is 
o( the influence the Public Account� 
Committee has been exercising on the 
Indian financial system and the chang� 
that have been affected therein as a con­
sequence of the vigil and initiative 
of the Committee. 

We are starting, from this fr,sue, a 
new section to the Journal, viz .. "Recent 
Literature on Parliamentary Affair� .. 
wherein we propose to list rccenl 
books, articles and special reports on 
parliamentary matters. The prcsen1 
issue coven. under this section, litera· 
ture published during · the period April 
to September of this year. We trust this 
feature will be of some interest and use 
to persons engaged on such studies. 

l.,P 

Statistical information pertaining t(l 
State Legislatures given in the Appcn· 
dices could not have been compiled but 
for the kind and active co-opcntioa of 
the State LegwatUtc Secfflatiats. 



Book Reviews 

Vodna .. Delllocndes by Enid 
Lakeman and James D. Lambert (Faber 
and Faber. 24 Russell Square, London, 
19S9; pp. 303; 2Ss.) 

The authors have �amined in tho 
present volume the mechanics of vari• 
oos majority and proportional electoral 
systems and their influence upon the 
character of parliamentary institutions 
and of the governments oC the countriel 
using them. 

Chapter I, di!lcussing the purposes of 
elections, shows how certain .. cruder 
systems of voting". one or which, 
according to the authon;, i,; the British 
method for parliamentary elections. fail 
to secure the four commonly accepted 
chief aims of democratic government, 
1•i::... representation of important mino­
rities, rule of majority, voter's choice' of 
representative and the ,tability and 
continuity in government. 

In Chapter II. i t  has been argued that 
the first-past-the-post system. otherwi� 
known as simple majority vote with only 
one ballot, is unreliable inumuch a.11 ii 
frequently excludes from Parliament 
men and women whose contribution to 
it wou.Jd be most valuable. Chapter m 
illustrates tho variations of the wd 
system. 

Chapcer rv de5cribes the semi-pro­
ponjonaJ �tems of vocinJ. ,.,.. the 
limited voce, the 1inrle non-rramf erable 
vote. the cumulative -wee and the rofnU 
'YflCm. Chapter V illu!itralel tht lilt 
'�temt o( proportional repre:tent1tion 
AU tbe list systems hne one tbtna In 

1,3 

common: that every vote is automatical­
ly, without further reference to the 
voter's wishes, added to lhe total or Jbc 
list on which a particular candidate 
appears. The 1in3le transferable vote 
has been discussed in Chapter VI. 1be 
fundamental advantage or this type of 
vote, according to authors. i& chat it 
makes passible the fair representation 
of opinions which do not coincide with 
party decisions. 

While di�u.�iq some technical and 
political aspects of proportional repre· 
scntation in Chapters VII and VIII, the 
authon plead that the manif11t advan­
tages of the sin1tle transferable vote In 
the condition, or a plural tOCiety .,. 
attainable even if there is illitency. 

The authon have further suffelted 
that the single transferable vote would 
:ioi!lt in th!! chan,e of attlrude ol a 
citi1.en. who ahould be made a relp<"l'im· 
blc and c.on�iou• partner in P,OVem· 
ment. u it would tttvc the repre1enta­
tive �ter independenoe and would 
free the electorale from the tvranny at 
rarty by offerfni a wider chok:e " can­
didatet. 

Di�uJ�fng at Jen�h. in two ellclutfve 
chnr,tcn-i·/::. TX and X-. the variou11 
a�y,ecl� of J'ffll'IO"llonal rn,t"C\Cntalinn 
in li,1 tY!'fCffl and the tramfttahle vote. 
the author1 have dwell up,n the e1ptrl­
cnc� or the ('nfttfnentaf and Mlffle other 
coon� in � "' tftelt, STIICffH "' 
votfn,_ Plcit<ffnt for the adominn r,( 
the �lem of pmpc,rtional rt'f'n!lleftl•· 
1ioft and ,in�lc tmn,frnhle YOCe in 
Britain. tht 1u1Mr\ hne oond� the 
wort b_v remaftfnt that I r,ttfill'DIIII 



ao elected will possess a solid authority 
and an enhanced prestige, and will be­
come in truth the authentic expression 
of the national will. 

Documented and informative, as the 
1tudy is, its usefulness bas been increas­
ed by the analytic treatment of the sub­
ject, suggestions for reform and_ _the 
addition of lot of relevant stattsllcal 
and other data in several appendices 
together with a brief bibliography at 
the end. 

IDdla aad die Commonwealth by Aloo 
J. Dastur (Harold Laski Institute of 
Political Science. Ahmedabad, 1 960. 
pp. 24, Re. 1) 

This booklet, compnsmg the Laski 
Memorial Lecture, 1959, delivered by 
Dr. Miss Aloo J. Dastur, Professor in 
Politics, Univenity of Bombay, gives an 
account of the transformation of the 
British Empire into the Commonwealth 
of Nations and the mutual relations of 
the members of the Commonwealth dur­
ing the last decade or so. with �pedal 
reference to the role of India. 

A rundamental change was brought 
about in the character of the Common­
wealth when India decided to become a 
Republic and at the same time to con­
tinue her membership of the Common­
wealth. By this decision India caused 
n breach in the principle of 'common 
allegiance to the Crown' which had, till 
then. formed the basis of the unity of 
the Commonwealth. SubsequcntJv. !>he 
contributed to the expanding indepen­
dence of the members within the Com­
monwealth by being the fint to aboli,h 
the appeal to the judicial committee of 
the Privy Council. With the puu� of 
time lndia'!I independence of action in 
world affain ha� al� become ob�. 

Dr. Dastur describes the place of con­
sultation and co-operation in the rela­
tionship of the Commonwealth coun­
tries. She also takes note of the dis­
putes between individual members of 
the Commonwealth and the tendency 
among member States to become in­
creasingly 'independent in pursuit of 
self-interest' in the economic and poli­
tical spheres as well as in defence mat­
ters. She admits she has no adequate 
explanation bow the Commonwealth 
association could have withstood all 
these strains and stresses 'unless it be 
that conflicts inter se are not allowed to 
be raised at Commonwealth meets but 
at the world forum of the United 
Nations'. She is hopeful of the 
Commonwealth surviving the eclipse of 
parliamentary democracy and indivi­
dual freedom in some of the member 
Statec; 'because by common consent each 
refrains from interfering in the internal 
affairs of the other.' 
A1peeb of Audit Control bv Asok 

Chanda ( Asia Public;hing House. 
Bombay. 1960. pp. 80. Re;. 7.50). 
This is a co11ection of three lectures 

delivered hv Shri Asok Chanda. ex­
C'omptroller and Auditor General of 
India. under the auspices of the Indian 
Jn,;titute of Public Administration. 

In the first lecture on audit in a 
democracy. Shri Chanda outlines the 
('volution of the audit organization 
and the pre,ent day role of the 
audit authority in the U.K.. U.S.A .. 
France and lndia. He points out that 
the re!ipon!iibiliti� of the office of the 
Comptroller and Auditor General in 
l ndia in re�ard to the audit of rece� 
:,re yet to be fullv developed. Shri 
rhanda also considers it unfortunate 
that the terms and condition1 of hi� 
,,ffice. unlike that of the suoreme judici­
arv. have not been prescn"bed in the 



Confer.nca Constitution iladf but lelt to legislation by Parliament. This, in his opinion, 
bas left the office unprotected from possible ''future executive and legisla­tive aggression". 

The decond lecture recounts the developments in the auditing and ac­counting arrangements in India in the last fifty years and the several attempts made for the separation of the two. 
According to Sbri Chanda, transfer or accounting functions alone has no meaning unless it is accompanied by delegation of financial responsibility to the administrative departments. On grounds of economy, be d� not favour any change at the present juncture but instead recommends a major overhaul of the accounting system and the \implification of it,; processc�. 

The concluding lecture i!I devoted to the accountability of public enterprises. It i.� interesting to note that 1he is.,;ue of accountability has assumed an acute form only in U.K. In the U.S.A.. for example, the theory of the autonomous corporation has never been countc· nanccd in practice. The Hoover Com­mis,;ion wa,; definite that 'busine.,;s enter­prises do not and should not derive any ,pccial organisational statue; fmm lhe 

fact that they aro businels eatorprues and not some other type of governmen­tal activity.' 
In regard to lJldia. tho author seems to be satisfied that the requirements ot public accountability are laraeJy met. In order, however, to ensure fuller ac­�ountability be bas a few suggestions to off er. and these include preparation of capital budget in the case of public en­terprises and its laying annually befon Parliament; provision for regulating the establishment of reserves, the troatment of surplus moneys etc.; the procedure of Parliament granting authority to borrow, specifying the limit; and layina of financial statement on the coming year's operation., and expectations before Parliament. In view or the common criticism that the facade of autonomy i• created mainly to defeat parliamentary control, Sbri Chanda counsels that 'there must be adequate and valid. if noc com­pelling. rea.wns before the company or corporatfon form of mana1tement is adopted' and 'once so constituted, these �hould be made autonomous in reality and not in theory, �mment elerda­inJ,? only the ritt}lll of a shareholder.' The Indian Institute or Public Ad­ministration have done well to hrinJ out in book Conn tbele informative lecture., which may be read with inlelal. 



Recent Literature on Parliamentary Affairs 

BOOKS 
<An�ral 

1 .  Parliamentary Supervision of 

India 

Delegated . Legislation by John E. Kerscll ( Stevens & Sons Ltd., London, 1960). (The practices in U.K., Australia, New Zealand and Canada discus.i;cd). 
2. Gujerat Legislative Assembly Rules ( Director. Government Printing, Publications and Sta­tionery, Ahmedabad. 1960). 

3. India's Constitution in the Mak­ing hy B. N. Ruu (Oriental Longmans Private Ltd., 1960). 
4. Our Fundamental Rights: Their Nature and Extent ( As Judicial­ly Determined ) b" D. N. Baner­jee (The World Press Private Ltd . .  1960) . 5. Rules of Procedure and Conduct of Business of the Uttar Prade.,;h Legi-.lntivc Council ( Superinten­dent. Printing and Stationery, Luck now. 1960). 

6. A Selection of Decisions from the Chair drawn from the Ses11ions of November I 956 to September 19S9 (Director. Government Publications and Stationery. Bombay, 1960). 

U.K. 

7. Dod's Parliamentary Companion, 
I 960 ( Business Dictionaries, London, 1960). 

8. Great Parliamentary Occasions by J. Enoch Powell ( Herbert Jenkins, London, 1960). ( A description of famous occasions in the British Parliament from 14th to the 20th century) . 
9. Parliament and People by Ed-ward Heath ( Conservative Political Centre. 1960). I 0. Standing Order.. of the House of Common!. a11 they arc to have effect for the remainder of the Session. 1959-60 (H.M.S.O., London. 1960). 

REPORTS India 
I . Andhra Prade!.h, Legislative As­sembly: Committee on Privilege� ( Fifth Report) ( Legislative As­sembly Secretariat, Hyderabad. 1960). ( Report regarding the Drcca" Chnmidr Case) .  
2. Lok Sabha ( 2nd ) : Parliamentary Committcn--A Summary of \\'ork (Tenth Seuion. 1960) (Lok Sabha Secretariat. New 

Delhi. 1960) . 



Jovmal of Pm'� Iafonutio,I 
3. Punjab. Vidban Sabha: Com­mittees, 1959-60 (Vidhan Sabha Secretariat, Chandigarh, 1960). ( A brief review of the work of several committees appointed on different subjects) . 

4. Punjab. Vidhan Sabha: Com­mittee on Privileges ( Vidhan · Sabha Secretariat, Chandigarh. 1960) . ( Report regarding the 
publication of an article in the 'People's Guardian·. Chandigarh. under the caption 'Odious Characters of Punjab Politics'. in its issue dated the 19th Dec­ember, 1959). 

5. Punjab. Legislative Assembly: Speaker's report on a privilege issue regarding Regional Com­mittees referred to him by Punjab Vidhan Sabha on 1 8th December 1959 <C.P. & S .. Chandigarh. 1960). 
ARTICLES General J . Parliament and Morals ( Parlia­mentary Aff ai�. Spring 1960). 2. Two fatimates Committees by S. L. Shakdher ( Indian Journal of Public Admini!;tration. J:lnu­ary-March. 1960) .  

Africa 3. Where Should One Vote., by P. C. Lloyd and K. W. S. Post ( Journal of African Administra­tion. April 1960 I .  
Burma 4. Burma Experiments in Parlia­menwy Democracy ( Parlia· mentary Studie!.. September 1960). 

S. New Parliament in Burma 1,y Kaung MauQg ( badia Ouanerly. April-June 1960). 
DeNJUVI.: 6. The Ombudsman Ensures Clean Administration in Denmark {Indian Express, June 19, 1960). 

7. Parliamentary Supervision of Public Administration: Danish Experiment by D. G. Karve ( Indian Journal of Public Ad­minL'itration. April-June 1960). 
Egypt 

Fiji 

8. The Legislative Activity of the Egyptian National Assembly of 1957-58 h, J. Han� Proctor ( Parliamentary Affair,;, Sprin1 1960 ) .  
9 .  Communal ReprCICllltation in tho Fijian l..cii.'ilalive Council by Colin A. Hughes (Parliamentary Affair.., Winter I 9S9-60). 

/Mia IO Delegated . nd Colourable Leps­lation l,y l S. Sbutri (Nonhern ladia Patr1u. June 14, 1960). 1 1 .  India: A Popular Example by Potban JOICph (Patilameatary Studi05, June 1960). J 2. Parliamentary Control of Sl.alU­tory Bodi� in India (Journal at Parliamentary Jnfonnadon. April 1960 l .  I �  Prmpccrs for Parliamcatuy Democracy b.v M. Ananthalaya· nam A yyanpr ( Journal c,f Parliamentary JaformatJoa, 
April 1960). 



Rectnt Literarure on 
14. Question Hour in Parliament by 

C. R. Narasimhan (Hindu, 
August 14, 1960). 

15. Supremacy of Parliament by 
C. R. Narasimhan (Hindu, 
March 22, 1960). 

South Vietnam 
16. The Budget Process in South 

Vietnam by Robert G. Scigliano 
and Wayne W. Snyder (Pac1fic 
Affairs, March 1 960) . 

Sweden 
17.  The Swedish Experiment with 

Grievanceman by Alva Myrdal 
( Civic Affairs. July 1960) . 

U.J(.  

1 8. Changes in the British House of 
Lords by Victor Goodman 
( Constitutional and Parlia-
mentary Information. April 
1960). 

I 9. Election of the Speaker of the 
House of Commons by S. L. 
Shakdhcr (Journal of Parlia­
mentary Information. April 
1960). 

20. Government Expenditure: Den­
tures for the Watch Dog? (Eco­
nomist, July 30. 1960). 

21 . The History and Ptacticc of 
Lobby Joumali!m by Arthur 

Parliamentary Atlair.s 
Butler (Parliamentary Affairs, 
Winter 1959-60}. 

22. The House of Lords by S. H. 
Belavadi ( JQUmal o( Parlia­
mentary Information, April 
1960). 

23. An Ombudsman in Britain? by 
L. J. Blom-Cooper (Public Law, 
Summer 1960). 

24. Unusual or Unexpe.cted use and 
the Select Committee on Statu­
tory Instruments by S. A. Walle­
land ( Parliamentary Affairs, 
Winter 1959-60). U.S.A. 

25. Budgetary Process in U.S.A. :  
How Waste is Kept Out (New 
Administration. June 1960). 

26. Choosing the Lesser Evil: The 
Policy Maker and the Problem 
of Presidential Disability by 
Aaron Wildavsky ( Parlia­
mentary Affairs. Winter 1959-
60). 

27. The Speaker of the House of Re­
prc�ntatives by Dell G. Hitch­
ncr (Parliamentary Affairs. 
Spring 1960) . 

Wt'.)/ Germany 
28. The German Federal Council bv 

Christopher Hughes (Parlia-
mentary Affain. Spring 1960). 
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APPENDIX ff 

Lilt t1/ Bills ,a,ud by IM HDCU11 t1/ Parlumrmt and a.1smttd tn by the Pruidmt durint tlu p,riod Ill !llllfMIIY w 
30111 ,-. 196o 

Se­
rial 
No. 

Title of Bill Date of Anent by the 
Pr::1ident 

------------·-·--- -·-·------- ----· · · · ··----
I The Con�titutk,n (P.igtuh Amendment) Bill, 196o 
2 The Adminiltnuion of Evacuee Property (Amendment) Bill, 196o . 
3 The di1placcd Penona (Compensation and Rchahilitatiun) Amendment Bill. 

196o 
4 The Appropriation Bill, 196<> . 
5 The Import, and Bxpom (Control) Amenllml:nt Bill; 1900 
6 The Motor Vehicle. (Amendment) Bill. 196<> 
7 The Geneva Conventions Hill, 19&> . 
8 Appropriation (Railway1) Bill, 196<> 
9 The Appropriation (Railways) N,,. 2 Bill, 19(,o 

10 The Appiopriation (Vote un Account) Bill. 196o 
11  The Orphanagca and Other Charitable Hom� (Supcr\'i,ion and Control) Bill 

196o . 
12 The Bombay Rcor1anisa1ion Act, 196<> 
13 The Appruprliuion (No. 2) Bill, 1960 
14 The finance Uill, 1960 . 
IS The Re!crve Bank of India (Amendment) Bill. 1960 
16 The Appropriation (Rail•nys) Nu. 3 Bill, 196o 
17 The a,tatc Duty (Amendment) Bill, 1960 . 
111 The Supreme Court (Number of Judge.,) Amendment Bill, 1960 
19 The Indian Boilen (Amendment) Bill, 196o 
20 The Hindu MUTiarn (Validation of Procccdinp) Bill, 196o 
21 The Repreacntation of the People (Amendment) Bill, 1960 • 

• 
16a 

27·2·196o 
7·3·196o 
7-3•1900 
12·)·196o 
12·3·196o 
16-3-196o 
16-3-196o 
19-3-196o 

9-4·196o 
25·4·196o 
26-4-196o 
28-4-196o 
30-4-196o 
30-4-1960 
6-5-196o 
6-5-196o 
6-5-196() 
6-s-•960 
8-5-1960 



APPENDIXm 
Liu of Bills p:ns,d f'.v tit? Swe l�M,11,,m ,1,,,.;� the ,rnlNI ,,, J11•"'Y "' J,J,1/t ,-, 196,) 

Mmllllstnd-

Altdlar11 Prt1M11' 
1. The A!'ldbra Pr1,Jesh PJ'lChl)'al SJ:ni1hi1 and ZiU. P4ri,hsJ• �Amendment) BW, 1960. 
z. The Hyderabad Gram P.1nchaya1s (Andhra Pradah Amcn.Jmcnt) BiU, 1960. 

A,,-

1. The Alam A11tooomou1 Districu Ad111init1ration t•I Jwtice Bill, 196o. 
z. The Auam Loud S1.ealten (C"nuol) BiU, 1959. 
3. The Alaam Muntenance of Public Order (Amendment l Bill. 1960. 

,_ """ 1'411wrrir 
1. A Bill funher to amend the P,ilice Act, S\1., 1983. 
:a. A Bill funher 10 amend the Prevention of Corrurti,m Act, Svt., zoo6 
3. A BiU further w amend the Jammu anJ Kashmir T .. w11 Arca Ac1. SYI., ao1 1, 
4, A Bill to c.ms-,lid,uc: and amend the Liw rd•1i•1ir "' t·,,."pcu1i,·c s,.._--iniee. 

l(,ral;, 

1. The Kenia Stay of Eviction Prucftdinp (Amendment) Bill, 1900. 

Mo4Jo,a Prodal, 
1. The Madhya Pradesh Hou1in1 &ard (AmcndmC111} Bill, 195�. 
:a. The Madhya Pradesh Town (Perry Phc:rrl) C<•nfrol Blll, 19$9· 
3. The Madhya Bharat Panchay�1 Madhya Pradesh (Aml'ndml'nt) Bill, 1960. 
4. The Madhya l'raJ1:1h Aooommodalion C.mrr,,I (Aml'J1Jmen1) Hill, 196<>. 

M"""""-ro 

1. The Bombay Su1uinry C· ,rrorali·,n• (Re,inn�l Rt',,,pniuti,,n) Dill, 1960. 
:a. The Bombay Co�r,crativc: Sucietin (Elrtc:n-i,,n) Bill, 196<). 

Mllllral 
1. The: MaJru Di9trict• C•Uc::ton' Powe,.. (l)�lcp1i,,111 ,\m,·n.JIIK"f11 8111. 19(',o. 
:a. The Pren and Rqinr11ion of 8.,ok1 (,\bJr.a, ,\-:><lffl<"llt/ Rill, 19'1'>'). 
}. The Madn• City "f<:nanta' ProCCICINIO (Amet1dmcnl) JtiU, 191\0, 

Pw,jo/J 
1. The Indian Traaare•Troft (Punjab Amendinfflt) BtU, 1•,t,,,. 
:a. The P1o111jab Oram Pancb,,ar (AmcndmGDt) Bill. 19'.'P. 

"--' 
1. The Ralaaban P1ncbaJ.at1 (AIDCfldmcnt) B.JI, 19'o. 
:a. The RatalcbaD Amaat c..nt1abula,y (AmenJ,nentJ Bill. 19'9· 
). TIN ktiuthan PfCIIUIII (C, u-rol ar Rene anJ /::vla-.>11} Anarndmcnt 11111. ,,,.. 

r,,,_,..__ 
1. The Uwr P,a.b.'i �ery "' C6J•atll8fflt 011C11 (Aoqllind U... -4 0....119 S..-) M.1,,, 

163 



lliltar 

Journal of Parliamentary Information 
&lacadoa 

1. The Bihar High School (C.Ontrol and Rqulation of-Adminiltntiou) BID, 1959-
a. The Bihar State Univenitia (Patna Univenny of Bihar, Bbaplpur and Ranchi) BW, 196o-
3. The Patna Univcnity and the Univenlty of Bibar (Amendment) Bill, 196o 

Plaaue 

Andhra Prade,lt 

1. The Andhra Pradesh Sale of Motor Spirit Tuation BW, 196o. 
:z. The Andhra Pradesh Appropriation Bill, 196o. 
3. The Andhra Pradt'lh Appropriation (No. :z) Bill, 196o. 

A11am 

1. The Assam (Sales of Petroleum and Petroleum Productl, indudin1 Motor Spirit and Lubricants) 

Tautloo (Amendment) Bill, 196o. 
2. The Auam Sain Tu (Amendment) Bill, 196o. 
3. The Anam Finance Bill, 196o. 
4. The Assam Appropriation (No. t) Bill, 196o. 
5. The A1111m Ap;,rupriation (Nu. 2) BiU, 196o. 
6. The A�sam Cnniingcncy Fund (Amendment) Bill, 196o. 
7. The AIUJ'D M·.>tor Vehidct Taut.ion (Amendment) Bill, 196o. 
8. The Anam T11urion (On Ooodt Curied by R.oadt or Inland WaterwaJ'I) (Amendment) Bill, 196o. 

Bihar 

1. The Bihar Contintrenry Pund (Amendment) Bili 1960. 
:z. The Blhar Approprittion (No. :z) Bill, 196o. 
). The Appropriation Bill, 196-::. 
4. The Bihar Finance Bill, 19'>o. 

,_ and "'"",,,;, 
, . A Bill to authori,e Payment and AJ)J\nmriation of ccnain funher - from and out of tbe ConlOlidatcd 

Pund of the Jammu and Kashmir State for the ,ern:e of the Pinanc:ial Year 195,..,_ 
:z. A Bill to authorise: Payment 1111d Appro{'riatlon of certain ,wm from and ow or the ConaoHdatcd Pund 

of the Jammu and Kashmir State for the acn'icc of the PinaDdal Year 196()-61. 
3. The Jammu and Kashmir E.merccncy Relief Pund BW, 196c). 
4. The J.ammu and Kaihmir General S:ilct Tu (Amendment) Bill, 196o. 
s, A Bill funhcr to amend the Jammu and Kashmir Motor Spirit (Tuauon of Sala) Aa, SY!., zoos 
6. A l\ill 10 amend the Stamp Act, Svt., 1m. 
7. A Bill tl> pmvi,lc for the c:ar.blisbment and nalntenancc in the Swc of a fund for mccrin1 npcnditurc 

nn relief ,,f dlatrca• cau,cd by acrioua choullu. 8ood or om. 111111ft] c:alamtria in any pan of the 
S111e. 

K-"1 

1. The Gcneni Salo Tu (Amendment) BW. 19'0,. 
a. The Kenia Appropriation (No. I) BiD, 1,eo. 
3. The Kenia Awn>r'fi1doo (VOfc on Acco1111t\ Bill,, 1,eo. 

M.,,,,,,_ � 
1. The lnd.llo Saimpe (M.P. Amendmeat) Bill, 1959-
1. The C.P. and Bcrv BntataiDIMnt °"'7 (AmclldlMnt) Bi.ii, 1,eo. 
3. The Maclb1a '"'9dab Loc:al hnd Audia (Am.r dlMnc) 1111. 1,eo. 

1'4 



A�'cft 

4- The C.P. and Berar Pinance (Amendment) Bill, 19(,o. 
S· The Madhya Pradesh Appropriation Bill, 1960. 
6. The Madhya Pradeah Appropriation (No. :a) Bill, 19(,o. 
7. The Madhya Pradesh General Sale, Tu (Amendment) Bill, 19(,o. 
8. The MadbJ� Pradesh Sales of Motor Spiri1 and Lubricann Tuatioo (Ameadment) Bill. rfllQ. 
9. The Madhya Pradesh Motor Vehic:le Tuation (Amendment) Bill, 1960, 

MIMtlrllWf'O 
1.  The Bombay Appropriation (Bsccst Bzpendirure) Bill, 19(,o, 
2. The Bombay (Supplcmenrary) Appropriation Bill, 19(,o. 
3. The Bombay AppropriadoD {Vote on Account) Bill, 19(,o. 

Madro, 

1. The Madru Agriculrural Income-tu (Amendment) Bill. 
2. The Madru Appropriadon {Vote on Account) Bill. 19(,o. 
3. The Madras Appropriation BW, 19(,o. 
4. The Madras Appropriation (No. 2) Bill, 1960. 
S, The Madraa Coinage (AlreratJon of Rd'ercn,ea) BW, 19(,o. 
6. The Cowullam Township (Validation of Tue, and Ubnry Ceu) Bill, 19(,o. 

Mys11r• 

1.  The Myaore Appropriation Bill, 19(,o. 
2. The MYIOre Appropriation (Vore on Aca>unr) Bill, 196«>. 
J. The M)'IOre Appropriation (No. 2) Bill. 196(>. 

OriuJ 
1. The Oriau Motor Spirit (Tuadon and Salee) (Amendment) Bill, 19(,o. 
1. The Orisu Appropriarion BW, 196«>. 
J. The Orilaa Appropriation (No. 2) Bill, 1961>. 
4. The Orlaaa Tuatioo (Oo Gooda Carried by Roedl or Inland Wa1cr .. ,.)(Am.adiatnt, BW, 19'o, 

Pwtjob 
1. The Puniab Appropriation (No. 4) Bill, 19(,o. 
1. The Punjab Appropriation (No.5) Bill, 196«>. 
3. The Indian Swnp (Punjab Ammdment) BlU, 1960. 
4. The Punjab General Sain Tu (Amendment) Bill, 1960. 
S· The Punjab Motor Spirit (Tuatlon of Salee) (Amcnchmn1) 8111, 19'.o. 
6. The pw,jab General Salct Tu (Ameadmcn1 and Validauon) B,L, 1i,6o. 

Roj.,,,_ 
1. The Rajatthan � Income-cu (Am911dmmt) Bm, 196o-
2. Tbc Raialthan Appropriarioa (No. 1) Bill, 19(,o. 
). 1'bc ILduthan Appropriadon (No. 1) Bill. 1960, 
4. Tbc Rajanhan BnterUinmCDt Tu (Amendment) Bill, 19'1>. 
S· The )Wurban Land Rncnuc (Surcharp) Bill. 19(,o. 
6. The Raiutban Salee Tu (Amendmenl) BW, 196«>. 
7. TIie Raaaa<ball Sala of Motor Sptril Taawa (.\aMDdmenr) U1U. 1960, 

Uaa, Pr.,,. 
1. Tbc GoftllllDCDt Qnac, CU.P. Amcadmmt), Bill. ,.,.. 
2. Tbc U.P. � Bill. 1960. 
J. T1ac Uuar Pr.s.11 AilPNt'*•ioD (Stcllllll4 511PPlae-, lf'94(>) Bdl,l!,60 

,,., 
1- (C) LJL-1 .. 

• 
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8-Ub 

Bi/tar 
!.!,The Bihar <:omni Graftinl Bill, 1958. 

1""'111M """ � 
1. A 8111 further to amend rhe Jamnsa and Knbnrir Drap Act, Samm 3000. 

Mo4rar 
1. The Madru Anatomy (Amendment) Act, 1p6o. 
2. The Madna Carneal Graftin1 BID, 1�. 

em,,. 
1. Tbe Orllte Vaccination Bill, 19.59. 
a. The Ori• Ayurvedic Medldae BW, 1959. 

Unor Pradall 
1. The U.P. Nurta, Midwivn, A11ieunt Mldwint 111d Health Vlltton Re;flcrarioa (Amea&ilt11t) flill, 
.� . 

...... 
1. Tbe Aaum Tea Plantation, Provident Fund Scheme, (Amendmmt) Bill, 1961). 

,._ a,,d Ka,Jw,,ir 

1. A Bill to require employcn in. nduatri1l e,rablbhment formally to ddloe c:ondldon, of QQPio,mfflt 
under them. 

a. A Bill to conaolidlte and amend the law relatin1 w the ret*klll ofcoadtdaea ofwort111d employme11t 
in 1hope and commercial mablilhmcnta. 

M"""1:,o PNM,J, 
1. The Madh71 Pndeah lnduttrial Relation, Bill, 1959. 
a. The lndlan Trade Union (M.P. Amendment) BIU, 19'9, 

Lalld aed Apicalt1an 

Alldllra P,atUrll 

t. The Andhra Tenancy (Andhrl PrldNh �dmall) Bill, 19'0. 
a. The AnJhr• Preterv�tiun of Private Pore,11,(Andhra l'r9deab Alnal.dlnait) Bill. 196C'. 
1. Tb: -.t 11ra, H,u::, (Abolition and CoaffniOD intoR.yotw•ri) <.Andbr• Pncleah Alla.,1r.,n1 

Bill, 196o. 

,.,_ 
t. Tbe A11am P111a,iun of Ccilin1 on Laad Holdmca (Alnclldll'..CT.t) BW, 1959. 
a. The A111m Bmb•nkment •nd 0 ... 101,e V•Udllion Bill, 1�. 
), The A11•in Co-oper11in Lind Mon1'1' lku BW, 19'0. 

llilw,r 
1. Tbt 8U11r A,ricultural Product Manet, BW. 19'1. 

,._ -' ,c.,,-;, 
1. A 8111 ·o i,:oviJe for the C.>IU<llldacion of Apkul1111•l Holdlrlp ill tllr J•&11 811cl � � 

for d-lopmcn& of 11rkullure. 
a. A Sill Luth:, 10&1a•ndtbe Janamu lllld K•ahmir IMd Rnea.t Acl,9"., ""· 

� 



Appe,.dtot, 
3 A Bill to provide for the Jammu and Kl&hmir Bhudlll Ylcn• ,9�,-
4. A Bill to provide for the Pra,lnentltion of A,riC\lhuraJ ffoldir,p ID tbt J._ lall �.., •r 

State. 
M/Jd� P'rGMllt 

1. The Mtdbya Pr9desb A,ricultural Produ« Mlrltet Bill, 19,9. 
J. The Madllya Prldelb CeUin, Oil A,ia&Jtuiel Holdiap Bill, Jf•9 
3. The Cattle Tresp•u (M.P. Amendment) Bill, 19s9. 
4. Tbr Madhya Pr9desh Irriaation (Amendment) Bill, 1p6o. 

MMOro,k,a 
r. Tbe Bomb1yT1luqd1ri Tenure Abolition (Amendment)Bill, rf6C). 
J, The Lind Acquisition (Bombay Arnendmc211) Bill. 1p6o. 

Madras 
1. Tile M1Jra, B:1ildinp (Le._ and Rmt Control) Ameodmern 8111, 1p6o. 
2. The MlJr91 Gramdla Villa,cs (Rcp1ymcn1 af Debit) Aracndrnent BIU, 19'0, 

Oriua 

r. The OriAI Land R.eforrna Bill, 19'P, 

P1111jab 

r . The Ha,1 Punjab Holdinp (Consolidation.and rl'M'('ntirn , I Pra,mtntation) (SICIDlld Amtlld.­
,1nd Valid•cion) Rill, 1960. 

2. Tb� Nortbem lndi• Canal and D111inav (Punjah AnicndlnlntJ .bill, 1p6o. 

Raja,rha,r 

1. Tb� R 1;1.1h1n Tm1ncy < Amcndmeni) Bill, 19,9. 
2. Th� R1;a,th111 Tenancy (Second A.mrndment} Bill, 1960. 
3. The Rajasthln Seeds •nd Scedlin_. Bill, 19�,. 
4. � Rajastban Warehouses (Amendment) Uill, 1959. 
s. Tb: � •i11th1n lrrisarion and Draina,e (A.mrndmfflti Bill, rp6o. 
�. rn: 1t1ja,th1n Land Acquisition (Ammdmmt) Bill, 19,,, 

u,,, l",,Olk,J, 

t. The Urt•r Practe.ti (Rc1ul1tiCX1 of Buildin,i Or,tra•i<'fl•: (�1ur1<'srrr I'.· J'i111.1teo. 
2. The KwnaWl and Un•rakhlnd Zamind•ri Abolition and Land JtcJoia.1 llw, 1pn. 

Law _. C-......._ 
,.,,_ 

r. T� A .. •m Coun-�c, (Amendmrn1) n,11. 1960. 

Bilwr 
1. Th! 8�111&1. A,r• ind Atllm CmJ Court• (81hlr AJncn4aatl IUI, 1,tg, 

1�- <Mil KtMlwai, 

r. A Bill funhn tu•rnrndthe Code ofCriminal Pr«Tdu�.5.i., ,,.,. 
,. A Bill to amend and C""'11t, 111C I•• rdatlAste Ador1b111d Mliala11r>or la\olll Hw,tu. 
l A Bill further 1oamrndthe � or �"ii P1occdUJI'. Act, S.i., tffl. 
4. A Billfurtlln to amend t he  Conttlturiot' of J-uand K..._.,, 
S, A Bill furthlr to IQlald I be �Jatrllilla Act, !iYI ·• t 917, 
,. A BUI to -dtlw J- and toehmir R�WI 9' • ...... IIM. ,.,, • 

'67 ... 
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\la411yo PrlldMII 

1 .  The Madhya Pradelb Geocrsl Clamet (Amendment) BID, 1960. 

Mwrt11lt1N 
1. The Madhya Pr9desh Temporary Poatponcmcnt of Esccutkinof Dcaffl (Amendnot) Bill, 1960. 

Ma4ro, 

1. The I...epl Pr9ctltlonen (Madrla Amendman) Bill, 1960. 

Pamjo& 

1. The PWljlb Llwa (Estenaion No. 7) Bill, 1960. 
:a. The Pu11j1b Rei,e1lin1 Bill, 11)6<>. 
3. Tbe Coun Pee, (PUDilb Ameodment) Bill, 1960. 

&o/onNIII 
1. Th� R,11,thlQ J•1ir Dec:ition, •nd Proceedlnp (Vllidation) AmendD'.ent Bi'!, 19fc. 

Utto, ProJ.,lt 

1. Th� U.P. Mt1,1im Waq(s Bill. 1960. 
:a. The U.P. Unarakband DiYi,ion (Applic:tion of Laws) Bill, 1960. 

Parllam-tarT Main 

Bilto, 

1. Tbc Bihar Lc1isl1turc (Memben' S1t1rie1 IDd Allowanca) BIil, 196c. 

1 J"'"'" 1111d Ka,it,,,i, 

,. A Rill to proYidc for the S1l1rica Ind Allowlnc:ca of the Member, of the J•mmu and l<llhlnir 
State Le1ial1tW'C. 

1. The Payment of Salaries and Allowance, (Amendment) BIU, 196<>. 

"''-
1 .  The M,1orc Lqbliturc Salaries (Amendment) BW. 196<>. 

°"''° 
1 .  1i\e Orlaaa Le1l1t1tlYC Auemhly Proccedin (Protec:ti.-of Publlc:adon) Bill, 1958. 

RaJonlto,, 

r. Tlw R1J111h1n Les1t1111-.c Aumlbly (Officen Ind Mcmben Emolummu) AD:cndirait Bill. 
1960-

Uuar ,.,.._ 

1. Tbc U.P. St•c Lqi,lature Mcmben (Prnoaulon of Dlaqlllliftc:at'°"' (SupplaDClltlJ}) (AmcDdlr.cait: 
8IU, 1959. 

. ..... 

u.... ,.,..,. 
1. 'tile Uturr P....Sc,b Hind• P\lblic Rclifioaa ln1tk\lt'- (l'tneliciD el DI 4 laa ol Prapn,ir,; 

( ('a D,..,..., Po'"") Bill, 1960, 

161 



J-- •ICM1-ir 

1. A Bill f.anbcr to amend the Public GambUn1 Act, S.t. 19'77, 

MOMNJlrtro 

1. The Bombay Prohibitioa (.Amcndmau) BIU, 19,t. 

� 
1. The Punjab Good Conduct Prisonm CT=Po19rJ Rcaai.t) Bill, 1959, 

&;111,,,_ 

I. The Raj .. than G•uthal•• Bill, 1958. 

Comaeroe ... ladutl'J 
..... 

I. The Aaaam \'IVcipta and Me .. UJCt (Bnforcemmt) (Ammdmalt) BW, 19'Q. 

,__,, ""4 Kt111-ir 

I. A Bill to aro:nd the Jammu and Khhmir Nlllldba QualltJ Control �Cl. ht. IOIO. 
a. A Bill 10 provide for the c.tahJishmcnt of State S1aii1ory Board for cn('(lur .. it,I •r, lluc.r alf)­

in1 the Kh&di •nd Viii•� Industries in tbc S1•ie of J11n1r11, and K .. tunu. 
J. A Bili ro provide for the dC'l'Clopm.ent IAd rc,ulatioG ol omaiD mdu1un 

/C,rlllta 

1. The K:r•I• S1a1c Haodloom Wehen' Co-opcrstl" Sodtty (Sped•l Proftllall1) IW. 1f60, 

Molwmulrtro 

Tbe Bomb11J Kbadi -s vw.,,e IAdaKrin e,u, 1p6o. 

Pw,/ob 
I. The Punjab Noo·tr9din, CoG1panita Bill, 1960. 

ltLt;o,rAM 
1. Tbe R•i•1tban WcjJhu and Mt•W'N (Enf�) AmaldPMDl BIii. l9'p . 
.1. Ta: R•1•1th,n Non·U11din1 Compar iea Bill. 1959. 

Uu. PNIM,la 
1. Tbe U.P. Kbadi •nd ViU.,C IAdua1nN Board BIU, 1960. 

T..-.pN1 ... C... .... aU.aa 

1. A Bill fw,bcr to amend the Jammu and K•lhmil Mo101 V.hktet Ac1, �l't. '"'· 
ua. P,etlnl, 

1. Tbe NortJlanl lnd&A Prmft (U.P.) (i\lnQldr..rt11, fiill. ••·•· 

16o 
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V(l), 55; V(2) 151. 

' ' 

Ar ·endments to Bills, III (2), 182; 
JV(l) ,  57; IV(2), 158; V(l), 55; 
V (2), 151. 

Bills, II(l), 104; I1(2) 265· V(l) 
55. 

' ' ' 

Budget, V (2), 151. 
CalllnR Attention Notices m (2) 182· 

IV (1),  57. 
' ' ' 

Cut Motions, IV(l), 57. 
Debates, IV (1). 57; IV (2), 158. 
Documents, IV (2), 158, 

Expunction, VI (1), 33. 
Joint Committee, llI(l). 89. 
Laying on Table, V (2), 151. 

Lbt of Buatneu, m (2), 182. 
Mottou, 0(1), 10S; IV(2), 158. 

contd. 

Obituary References, VI (1), 33. 
Ordinance, Ill (2), 182. 
Papers laid on the Table, IV (2), 158; 

V(l), 5&. 

Point of Order, IV(l), 57. 

Privileges, II (1), HK. 
Questions, II (1), 104-05; m ( 1), 69. 
Quorum, II (1), 104. 

Right to Reply, VI (1), 33. 
Rulings, V(l), 55. 
Speeches, V (2) , 151. 
Suspension of Members, VI (1), 33. 

EDITORIAL NOTE: 
I (2), 202; II (1), ll>e; II (2), 266; 

III(l), 92; III(2), 20G; IV(l), 66; 
IV(2), 177; V(l),  77; VI(l), 36. 

HIGGINS, GRAHAM M.: 
Chairmen's Panel, ID (1), 39-45. 

HOLLIS, CHRISTOPHER: 
Advice to a New Member, I (2), 136-

38. 
KAUL, M. N.: 

Bankstown Case, I (2), 122-23. 
Effect of Disaolution upon Pending 

Businesa in Parliament, IV (1), 16-
19. 

Evolution of Administrative and 
Financial Autonomy of the Lok 
Sabha Secretariat, IV (2), �101 

Future Parliamentary Activities 
Il (1).  37--40; II (2), 182--86,· III (1) 
2&-28. 

. 

Mr. Speaker', Seat (Houae of Com­
mons), I (2), 139-41. 

Poaitton and Function, of the Deputy 
Speaker, m (2), !45-48. 

LEADING ARTICLES: 

(fflA) 

Delegated Legislation: Speech bf 
Shrt G. V. Mavalankar, I (2), 100..0 

s.ttmates Committee (Second Lok 
Sabha) Inau,urated: Speabr'1 



-·--------------------------
LEADING ARTICLES: contd. 

Address to new members, m (2), 
/ 133-37. 

,.Future of Parliamentary Democracy: 
Speech by the Prime Miniater, 
n (2), 1s1�a. 

Our Journal (bi, M. N. Kaul), 1(1), 
1-3. 

9ur Late Speaker, n (1), I. 
harliamentary Democracy in the New 

Age: Speech by Prime Minister, 
IV(l), 1-4. 

fi.e First Parliament (1952-57) : 
Valedictory speech by Sbri M, A. 
Ayyangar, Speaker, Lok Sabha, 
111 (1) ,  1�. 

MATHUR, DR. RAMESH NARAIN: 
Evolution of the Office of the Speaker 

in India; Sir Frederic Whyte and 
Sbri V. J. Patel, IV(2), 11�. 

MAVALANKAR, G. V.: 
Office of the Speaker, 11(1), 33-36. 

MOOK.ERJI, RADHA KUMUO: 
Democracy in Ancient India, II (1),  

49-52. 
MUKHERJEA. A. R.: 

Flash Voting System in West &npl 
Legislative Assembly, I (2), 129--
32. 

NARASIMHAN, V.: 
The Bomb Incident, V (2), 12�28. 
Vote on Account in the Lok Sabha, 

IV (2), 124-30. 
OBITUARY REFERENCES: 

Azad, llaula.na Abul K.a1aJn, IV ( 1), 
9-10. 

Bhaahyam, Shri K. T., II (2), USI. 
Chaudhuri, Shri Roh1nJ Kumar, 

Il(l), 20. 
Chinarta, Shri H. S., I (2), 121. 
Du, Sbrl B., IV(l), 10-11. 
Mavalankar, Shri G. V.: 

Lif...ar.tda, ll(l) ,  17-19. 
('5 

OBITUARY REFERENCES: contd. 
Mavalankar, Sbri G. V.: contd. 

Our Late Speaker, II (1), l (S.• cal,o 
"Leadin, Articles") . 

President's Tribute to -, 11(1), I. 
Tributes in Parliament, 11(1), S-10. 
Secretary'• condolence IPffCh. 

11 (1), 11-16. 
Narendra Deva, Acharya, ll(l), 21. 
Nateaan, Shri P., 11(1), 20. 
Saha, Or. Meghnad, D(l), 20-21, 
Upadhaya, Shri Shiva Dayal, lJ (2), 

168. 
PARLIAMENTARY ACTIVITIES: 

Billi: . .  
Passed by the Hou1e1 of Parliament 

and uaented to by the Pruident 
during: 
1st July, 1954 to 30th Ju.,•, 1955, 
I (2), 234-35; 
1st July to 31st December, 19&5. 

II (1),  125; 
1st January to 30th Junl!, 1958, 

11(2), 283; 
1st July to 31st December, 1958, 

III (1). 104-05; 
1st J•nuary to 30th JUM, 1957. 

lil (2), 215; 
ht July to 31st December, 1957, 

IV (1), 76-77; 
lat January to 30th June, 1958. 

JV (2), 189; 
bt July to 311t I>ecembff, 1958, 
V(l) ,  92-93; 
ht January to 30th June, 199. 

V (2), 180. 
lit Jul)' to 31st December, ltS•i 

VI (1), 51-52. 
PUied by State �plaUw Atlem· 

bUet (SwtllUcal analym) durtn,· 
lit July 19N to JOth Jww ltk. 

1(1), 99; 
i.t July ltk to JOth Juu 1955. 

1(2), 252; 
lit July to 11,t Decemblir. lNS. 

D(l), 1J'7.a. 
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PARLIAMENTARY ACTIVITIES: PARLIAMENTARY ACTIVITIES-

contd. contd. 
Bilb-contd. Business of the Houae: 

Pused by State Legislative Assem­
blies (Statistical analysis) during: 
contd. 
lat January to 30th June 1956, 

II (2), 293-94; 
lat July to 31st December 1956, 

III (1), 115; 
lit January to 30th June 1957, 

Ill (2), 220; 

1st July. to 31st December, 
IV(l), 87; 

1957, 

lit January to 31st June, 1958, 
IV (2), 196; 

lat July to 31st December, 1958, 
V (l), 104-05; 

lat January to 30th June, 1959, 
V (2), 188; 

1st July to 31st December 1959, 
VI (1), 61. 

Passed by State Legislatures during: 
1st July, 1953 to 30th June, 1954, 

1(1) ; 84-98; 
lat July, 1954 to 30th June, 1955, 

1(2), 236-51; 
1st July to 31st December, 1955, 

11 (1); 126-36; 
1st January to 30th June, 1956, 

II (2), 284-92; 
1st July to 31st December, 1956, 

III (1), 10&-14; 
lat January to 30th June, 1957, 

Ill (2), 216-19; 
lat July to 3llt December, 1957, 

IV (1), 78-86; 
lat January to 30th June, 1958, 

IV (2), 190-95; 
1st July to 31st December, 1858, 

V(l),  IM-103; 
1st January to 30th June 1859, 

V(2), 181-87; 
lat July to 31st December 1859 

VI (1) ' 63---eO; ' • 

(z) 

Loa: SABHA: 

Statistics of business tramacted 
during: 
1st July to 31st December, 1955, 

II (1), 110. 
1st January to 30th June, 1956, 

II (2), 271; 
1st July to 31st December, 1956, 

III (1), 96; 
1st January to 30th June, 1957, 

III (2), 211-12. 
1st July to 31st December, 1957, 

IV (1), 69-70; 
1st January to 30th June, 1958, 

IV (2), 182-83; 
1st July to 31st December 1911:n 

V (1) , 85-86. ' "°• 

1st January to 30th June, 1959, 
V (2), 168-69. 

1st July to 31st December 1959, 
VI (1),  37-39. ' 

RAJYA SABHA: 
Statistics of business transacted 

during: 
1st July to 31st December 1955 

Il(l), 111; ' ' 
1st January to 30th June, 1956, 

II (2), 272; 
1st July to 31st December 1956 

Ill (I), 96-97; ' ' 

1st January to 30th June 1957 
III (2), 212; ' ' 

lat July to 31st December 1857, 
IV (1), 70; ' 

lst
lV

J
(
a
2
nuary to 30th June, 1958, 
),  182; 

1st July to 31st December 1858 
V(l), 86; ' ' 

1st January to 30th June 1859 
V (2), 168-70; ' ' 

lat July to 31st December 1959 
VI (1), 38-40. ' ' 



PARLIAMENTARY AC'l1v1TIES: 
contd. 
STATIS: 
Statistics of · business tranaacted 

during: 
1st July, 1953 to 30th June, 1954, 

1(1) ,  76-83; 
1st July, 1954 to 30th June, 1955, 

I (2), 216-33; 
1st July to 31st December, 1�. n c1>. 1 11-24; 
1st January to 30th June, 1956, 

1(2), 272-82: 
1st July to 31st December, 1956, m (1) t 97-103; 
1st January to 30th June, 1957, 

mc2>. 212-14; 
1st Julv to 31st December, 1957; 

IV (1), 70-75; 
1st January to 30th June, 1958, 

IV (2), 184---88; 
1st July to 31st December, 1958, 

V(l) , 86-91; 

I 
1st January to 30th June, 1959, 

V(2), 170-79; 
1st July to 31st December, 1959, j 

VI (1). 40-50. I 
Committee,: / See main heeding 'COMMITTEES'. 
Debate, in Parliament: 
Lo1t SABRA: 
Competence of Parliament to enact 

certain Laws, I (1), 39. 
Demands for Grants for Railways, 

1(2), 151. 
Diacuaion on the Budget Leakage: , 

Procedure for preparation and 
presentation of budget, JI ( 4), 
87-e8. 

Eaential Commodities (Amend­
ment) Bill, 1957: 
Pennttted for Introduction with­

out prior notice to Members. 
mc2>. 173-1e. 

Estate Duty (Amendment) nm. 
1858: 
lntnpretatlon of ArtlcJe 252 of 

the Constitution, JV (2). 1 C--
44. 

Inda 

PARLIAMENTARY ACl'IVITIIS-
contd. 
Debatu in PCP'liament-contd. 

l.oK $.wtA--cofttd. 
Fartdabad Development Corpora­

tion Bill: Que.tlon of Diaquallft­
cation in � of membenblp 
of Corporation, m (1), 59-80. 

Indian Tariff (Amendment) Bfll, 
1955, 1(1), 150. 

Messa,re from the PrNldent of \he 
Grand Nation.al Aaembly ot 
Turkey, I (2), 14D-50. 

Parliamentary Privilege Bill, 1188, 
V (2), 137-38. 

Peaceful Uses of Atomic Jenera 
I ( 1) , 35-36. 

Point or Order on the n,,ort of th• 
Commls,lnner for St-heduled 
Castes anrf SchNtulf'd Tribes on 
the Rllmanathapuram riot.a. 
IV()) 1 4-4-45. 

Pri1.e Competitions Bill, 1955, n (1), 
63. 

Procedure rewardtrnr Bill• contem­
plated undtt Article J 17 of the 
Constitution, n (2), 200-10. 

RNOJution on Nuclear TNt1: Prim• 
Mlni1ter'1 ttmarlu �ardlnt the 
forwardlnR of the Re90lutlon to 
Foreign Parllamcnta, m (2), 1'73. 

Revi� of ftnanclal Control, I(J), 
37-38. 
Sales Tax r..w, Validation BIil­
Power of Parliament to enaet 
)e(l1latlon with t"t!ti01p9Cllv• 
t'ffect; Deputy SpHbr'1 rulln1, 
II (1 ) • 86-87. 

Spirituou, Pre,penUona (Inter• 
State Trade and �) Con­
trol Bill, 1 ffl. J (2), t 51. 

S.R.C. R,.,pnrt: Proc.-..dul"t' for dt.­
cualon. IJ(t), 0--M. 

Stat.8 Reorpn.lat1on BUI. Am,-n4-
ment reprdlnt fonMtJon of • 
Bllin,rual State � Bornlay, U (I), 
2t0-21S. 

(si) 
•• <c> L&-11. 
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PARLIAMENTARY ACTIVITIES--
contd. 
Debates in Parliament: contd. 

LoK SADHA-contd. 

Taxation by Ordinances, I (1), 36-
37. 

RA.JV A SABHA: 

Message from the President of the 
Grand National Assembly of 
Turkey, I (2), 150 [See also 
under 'Lok Sabha' in the same 
heading.] 

Debates in State Legislatures: 
A.rMa: 

Ajmer Sales Tax Bill, 1953, I (2), 
140. 

MADHYA BHARAT: 
Motion on incomplete and wrong 

replies to questions, II (2), 219-
21. 

RAJASTHAN: 
Motion for the appointment o! e 

Committee to enquire into the 
conduct or a Member, II (2), 
216-19. 

UTt'All PRADESH: 
Cut Motions on Excess Grants: 

Scope or discussion, II ( 1), 68-
69. 

Debate, in the Hou.se of Commons 
(U.K.) : 
Life Peerages Bill. Second Reading, 

IV ( 1) . 4f>..-.48. 
Resolution for appointment of 

Select Committee on Proce­
dure, IV (2), 144--t6. 

Ordinancta: 
bsued bv the Central Government 

during: 
1st January to 30th June, 1958, 

rv (2). 197; 
lat July to 31st December, 1958, 

V(t) ,  106; 
1st January to 30th June, 1959. 

V (2), 189; 
tat July to 31st December, 1�9. 

Vl(l), 82. 

PARLIAMENT ARY 
contd. 
Ordinance,: contd. 

.. 
ACTIVITIES-

Issued by the State Legislatures 
during: 
1st January to 30th June, 1958, 

IV (2) , 197-99. 
Parliamentary Questiona: 

India: 
LoK SABHA: 

Administrative Vigilance Divi­
sion, ffi(l),  60. 

Amending of the Constitution, 
1(1) ,  42. 

Association of Members of Par­
liament in the formulation d 
Third Five Year Plan, V (2). 
138. 

Comptroller and Auditor-
General, I (1) , 43. 

Democratic Decentralisation, 
VI (1), 23-24. 

Economy in the expenditure of 
the Central Government, 
I ( l ) , 43. 

Election Petitions, IV (1) .  48. 
High Court JudRes' appoint­

ment, IV (2), 146. 
Holding of elections in future, 

V (1).  53. 
Indian Administrative ServicE.', 

Il( l) ,  69. 
Indian Missions Abroad, I (1) , 

43. 
Inspectorate for Indian Mis­

sions, I (1) .  153. 
Manual of Office Procedure, 

I 0). 43. 
Ortanlaation and Methods Divi­

sion, 1(1) ,  42; 1(2), 153-54. 
Pondlcherry Assembly, II ( l) . 

69. 
Public �xpendlture, n (2). 221. 
Public Service Commwlon. 

1 (2). 15.1. 
Separation of Audit from 

AC'COUnta, I (2). 152; It ( 1), 70. ·---- ---·-----.. · - ·-- -------------
{ail) 
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PARLIAMENTARY 
contd. 

ACTJVITIES- PARLIAMENTARY 
contd. 

ACTIVITIBS: 

Parliamentary Quc.rtions: contd. 
Lo1t SABHA: contd. 

State Enterprises, I (1), 42. 
Submission of returns of Election 

expenditure by Political par­
ties, V (2) , 138-39. 

Total annual expenditure incur­
red by the Government of India 
in answering questions in the 
Parliament, V (1) ,  53-54. 

Union Public Service Commis­
sion, I (2), 152. 

Zonal Councils, III ( 1) , 60. 
RA.1YA SABHA: 

Association of M.Ps. with the 
traininf Centres for C. D. 
Work, V(l) ,  48. 

Duties and Functions of Parlia­
mentary Secretaries, I (2) , 154. 

New rubber-stamp method of 
voting, IV (2) , 46. 

Staff reduction in Ministries, 
II  (2), 221. 

U.K.: 
House of Commons: 
Civil Services and Minstcrlal sala­

ries, VI (1) , 23. 
Procedural Matters: 

Adjournment Motion (s): 
Matters which can be raised 

during cliscuuion on Budget 
and Finance Bill not to be 
raised on-, 1(1) ,  56. 

To ducuss action of the Government 
in agreeing to the discussion of 
a certain rnJtter in one Hotue and 
in not agreeing to a similar discu.­
lion in other Rouse; 1(1).  54. 

To dlacu• arrest of a Member made 
under due process of law l• inad­
missible, IV (2), 155. 

To dlscuu aituation art.nng out of 
strike by workers of Kharagpur 
Worbhof of South Eutem Rail­
way, Ill(2), 221. 

U .K. (Houae of Commona) : Altera­
tion in Hansard, VI (I) , 25-28. 

Amendment (s) : 
CaMot be moved without the con­

sent of the President u U ,eeb 
to vary the taxes proposed in a 
Bill, V (1), 50. 

Not admitted a, it sought to modify 
a motion to 'lake note of' the 
Report of Committee · of Parlia­
ment on official lansua,e V (2), 
13MO, 

Not in order if it seeks to take into 
consideration a bill for whicl, 
thett is alttady a motion for n­
ference to Joint Committee, 
V (2). 146. 

Ruled out of order u it sou1ht to 
insert new provf1lon, whlcb are 
contrary to the provilions of 
clauses of tho ume Bill already 
adopted, J (1), 58-59. 

Ruled out of order as it aoupt to 
modify the IChedule of a Bill 
confirming an inlern.at..lonal 
agreement to which M coWllrln 
have given their coiaeat, V (I), 
50. 

Ruled out o{ order H if sou1ht to 
revoke the proclamation luuP.d 
by the President, VI (1). --2'7. 

Assurances: 
Intimation to MemMn about dw 

implementation of. JI (I), 14. 
Bills: 

-providing for lnry of , .. for 
1t•rvlcN rendrred do not attract 
the proYlalons of Article 1J  '7 (I) 
of the ConltftuUon. J (2). la-t4 

-relating to 1Ubj.-cta on Con• 
curttnt Liat to pt the concur­
rence of States befo,. Introduc­
tion, JV(2), 148-41. ·------·-
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PARLIAMENTARY 
contd. 

ACTIVITIES: 

Procedural Matter,: contd. BilZ..: contd. 
-to replace . an ordinance made 

permanent by the India and 
Burma (Emergency provisions) 
Act, 1940 do not entertain the ap­
plication of the proviso under ar­
ticle 123, V (2), 141-42. 

Chair not to disallow a Money Bill 
on the ground that it does not 
comply with the requirements of 
Article 272 · of the Constitution, 
IV ( 1) .  53-54. 

Chair not to decide whether a Bill is 
ultra vires or intra vires of the 
Constitution, IV (2), 149-50. 

Circulation of copies of a Bill to 
Members before introduction, 
IV (1), 52-53. 

Consideration of Bill held over to 
enable Members to study the Bill, 
V (2), 142-43. 

Constitution (Eighth Amendment) 
Bill: Clause by clause considera­
tion postponed to enable Govern­
ment to have informal discussion 
with Member. 11(1), 77. 

Draft States Reorganisation Bill, 
1956; Procedure adopted for dis­
cussion in various State Legisla­
tures, III (1) ,  63-66. 

Estate Duty (Amendment) Bill: In­
terpretation of Article 252, V (1) 
47-48. 

Finance Bill, 1956: Scope of correc­
tion of printing errors after intro­
duction, II (1), 677-79. 

Life huurance Corporation Bill: 
Motion for reference to a Joint 
Committe@, II (1 ) .  77-78. 

Motor Vehicles (Amendment) Bill: 
Continental Procedure adopted for 
conaideration of, Ill (1), 87. 

PARLIAMENTARY 
contd. 

ACTIVITIES: 

(&iv) 

Procedural Mattera: contd. 
Bills: contd. 

Navy Bill: Motion for recommittal to 
Joint Committee, IV (1), 54-55. 

Procedure for opposing a Bill at 
Second or Third Reading Stage: 
Practice in U.K. and India, IV (2), 
150-52. 

Statement of Objects and Reasons is 
not part of a bill, II (2), 164-65. 

Withdrawal of a Bill pending in Lok 
Sabha, II (1), 78. 

Bombay Appropriation Bill: 
Scope of discussion on-; Ruling 

of the Speaker, V (2), 143. 
Budget: 

Supplementary Demands for 
Grants: Change of expenditure 
relating to Industrial Finance 
Corporation from 'voted' to 
'chargEd', II (1), 81-83. 

Calling Attention Notices: 
Calling attention to matters of 

urgent public importance: 
Change in procedure, III (2), 229. 

Circulation of Papers: 
Papers which cannot be laid on the 

Table when the House is in 
susion may be circulated to 
Members during the inter-eession 
and laid on the Table next 
session, V (2), 144-45. 

Committees: 
--on Bill: directiona of the 

Speaker, I (1),  60-61; Minutea of 
dissent, I (1), 61. 

--oo Public Accounts and Esti­
matn (Lok Sabha) : Motion, for 
election of Memben to the, 
IV (2), 15i-55. 



PARLIAMENTARY ACTIVITlES: 
contd. 

Indez 

PARUAMENI'ARY
. 

contd. 
ACTIVITIES: 

.Procedural Mattera: contd. 
Budget: contd. 

Precedural Mattn,: contd. 

Conventions: 
Financial Committees: 

U.K. (House of Commons): A 19- Miniatera not to be called before 
ponsible Minister may decline to th�f Parliament, I ( 1) ,  63. 
give information, if in his judge- Presentation to Lok Sabha of Re-
ment it is not in the public in- ports of the-on dialolution of 
terest to do so; case of Comman- the House, Ill (2) , 180. 
der Crabb, n (2), 231-32. 

Death of Members during inter- Joint Committee: 
aession period1: Association of an M.P. who ii not a 
Adjournment of the House as a Member of the Committee, in it.I 

mark of respect to the memory of deliberations, V (1) ,  52. 
Late Dr .• Shyama Prasad Mooker- The House while agreeing to join 
jee, I (1), 56-57. th�n a Bill propo,ed by the 

Quorum, VI (1), 28-29. other House i1 not committed to 

Discussions: 
the principle of the Bill, I (I) 58. 

Vindhya Pradesh Vidhan Sabha: Referem·e of Jo'inance Bill � 
Procedure for discussion on V l ( 1 ) , 28. 
S.R.C. Report, II (1), 84. Sittings outsid£ the precinct, of UM 

Documents: Parliament House, I (2), 187. 
Laying of--: Minister's Rights Public Accounta Committee: 

under rule 368, VI (1) , 27. Appointment by GovHnmenl of a 
Estimates Committee: Committee to conatder malt«a 

Admittance of Members of the under lnve1UgaUon by a ParUa-
State Legislatures' Eatimates mcntary Committee, I ( 1), 63-&t, 
Committees al the Meeting of Constitution of working grouJ>I ot, 
the, 1 ( 1 ) ,  65. 111(2), J81. 

Disclosure of certain information to 
the Presa regarding matters Evidence givt•n before tht'-
under consideration of the, Quc.-ition of 5upply of vrrbattm 
J (1) 64 record lo the Executive Gov-

' · ernment, I ( I ) ,  62-63. 
Memben not to appear u witness 

before any Committee, Com- Evidence tendc-rt"d at the mtttlnp 
miuion, etc. formally or infor- of the - Quesllon of supply of 
mally, I ( 1 ) ,  &l t'xtracla therefrom to commlttaea 

Rauing in the Home of matters appoint.eel by the Executive Gov· 
under conalderation of the I (I), ernment, I ( 1 ) .  62; Implement.a• 
&1-65. tion nf the recomfflt'ndallont by 

Reports of---Corwdention o( the Executive Guvnrunt'l"lt, l(J), 
commenta furniabed by Minis- 61-412. 
tries, I ( 1 ) ,  85. 

Utilisation of the .ervtces of an Public Sttvl� Commiallon: 

oflcial of a lllnbtry the eatb:u- Myaore Legislative A..embly: 

tel of which aft under consJdera- 5rope of dt.cuulon on Jwporu 
lion of. 1(1), 85. ol -- VI(l), 5-Sl. -------------------------- -·- --·---

(D) 
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PARLIAMENTARY ACTIVITIES: 
contd. 
Procedural Matters: contd. 

St:lect Committee: 
Consent of Members proposed for­

should be expressly obtained, 
V (2), 145. 

U.K. (House of Commons): 
- on Procedure, VI ( 1), 24-25. 

Oath : 
Madhya Pradesh Vidhan Sabha: 

Speaker's ruling over objection 
to the language of the, lll (2), 
17�0. 

Obituary Reference: 
Made in the House on the death of 

a prominent person who was 
neither a sitting member nor an 
ex-member, 1(1) ,  57. 

Official Gallery: 
LOK SABIIA: 

Disposal of files in the -­
amounts to disrespect of the 
House, I (2), 168. 

Persons sitting in the -- not to 
brief the Ministers loudly 
I (2), 167. 

MADHYA PRADF..5H VtDHAN SABHA­
Officials sitting in the -- may 

take down notes of proceedings : 
Speaker's ruling, III (2), 180. 

Point of Order : 
Ruling on a -- which is pending is 

not necessary if I.he change in situa­
tion meanwhile makes the point in­
fructuous, II (1 ) ,  79--81. 

Powt'r cf thl' Houses : 
India 

IC Select Committee on an Amend­
Ing Bill goes beyond the scope of 
the Bill and dl'letes e section of 
the Cipal Act the House may 
restore the atatw quo by an 
amendme-nt, V (1),  51-M. 

PARLIAMENTARY 
contd. 

ACTIVITIES: 

Procedural Matters: contd. 
Presiding Officer ( s) : 
LoK SABHA: 

Election of Speaker and Deputy Spea­
ker : Consultation with opposition 
parties, II (1) , 85-86. 

No discussion on matters coming 
under the jurisdiction of the Spea­
ker, I (2) , 169-70. 

Role of Presiding Officer of the House 
as distinguished from that of the 
Presiding Officer in a court, VI ( l) , 
29. 

Perscnal opinions of the Speaker on 
public matters should not be Jle­
ferred to in debate, I (2), 169. 

Speaker's Direction for giving time 
to draft Reports of Committees 
and Bills after Committee stage, 
V (1),  52. 

Speaker has no jurisdiction to sit 
in judgement over action of the 
Speaker cf a State Assembly, 
V ( l ) ,  49. 

Speaker may rescind his order 
naming a member and allow the 
Member to attend the House, 
V ( 1 ) ,  52. 

Vacation of the Office by the Speaker 
on the issue of the proclamation by 
the President under Article 356 of 
the Constitution, I (2), 169. 

MYSORE VIDKAN SA.BHA 
Speaker's rulings on the desirability 

of Ministers making import.ant 
statements in the House, V(l) ,  53. 

PUN.JAB VIDHAN SABHA 
Observations of the- Speaker on the 

citing of Documents which are not 
before I.he House, V ( 1 ) ,  52-53. 

RuA.STHAN VIDHAl( SUMA 
Trial of Bhooswami agitators by 

Speaker, III (2), �1. 
the 

<m> 



lftdu ------------------------ -------· · 
PARLIAMENTARY ACTIVITIES: 

contd. 
Procedural Matter,: contd. 
Presiding Officer (1) : contd. 

U'ITA.Jt PRADUH VIDHAN SABHA 

Speaker's ruling over remarks on the 
conduct of the Governor, III (2) , 
229-30. 

Private Members' Business 
Amendment: 

-- of constitution: A bill providing 
far - has to be introduced only 
afJer • resolution to tbia effect has 
bEen moved to take the sense of 
the House, V (2), 144. 

Bills: 

Motion for circulation of a Bill requir­
ing President's recommendation 
for considedation under Article 
117 (3) held In order although re­
commendation not obtained at the 
time of moving, III (1) , 67-68. 

Resolution (s) : 
Admission or disallowance of notices 

by Speaker on ground of wider 
national interest, I (1), 59. 

-- cannot be considered to have 
been moved unless the House is 
seized of it, I (2), US8. 

Joint discussion on a -- seeklng 
disapproval of an Ordinance and on 
a Government Bill aeeklng to re­
place the ordinance, IV (1). 54. 

Part-discussed resolution doea not 
lapee after prorogation of a Maion, 
ffi(J), 6M9. 

Privileges: 
Motion not to be moved unlP.U 

Speaker gtvu conaent, m (2), 178. 
Questions: 

Admiasiblltty of - tttklnc Infor­
mation about the lAgtslature 
Secretariat, I (2), 16$-88. 

PARLIAMENTARY AC11vrnES: 
contd. 
Proc�ural Matter,: contd. 

Private Mmibn,' B1Uin�,,: COl"ltd. 
Questions: contd. 
Admission or disaJlowance of 

notices by the Speaker on lffl',lnd 
of wider national interest. I (1), 
59. 

An.�wering of - after the Ques­
tion Hour, JV (11,. 

55; Bracketln, 
of namea, 1 ( 1) ; av. 

List of, 1 ( I ) .  60. 
Observation, by the Chair on, I ( l ) ,  

60. 
·Of public lmportaM"O, I (1),  80. 
Procedure for correction of an1wt'n 

to, TV(2), 147--48. 
Spr.aker to dt'tN'mlne the number 

of supplNnffltarlet tu, IV ( l},  5�-
56. 

Regulations (Government) :  
Motions for modification or Union 

Public Service Comml11ton (Con• 
sultation) Regulat.ion1, I� taken 
up In next aeulon, V (I) .  48-49. 

Resolutions (Government): 
Admission or diullowanct' of notice. 

hy the Spcakrr on ,trnund of wld•r 
national In terr.it, I ( I ) ,  69. 

,s�e al.to under ''Private Mffl'!ben' 
Bu11lne111") . 

Part-dl!IC'ulllf(-d rcaolullnn doea not 
lap� 11fter prorogot1cn of a teaion, 
m <I) .  88-89. 

Rules Commltt.H.: 
Memhen of the Hout&' who wtttt not 

mcmbcn of thl' - w•rl' IDvttf'd 
to thl' me<tlnir of the CommittN to 
ofrf'r suggc.tioru, I (2). )87. 

�slon1: 
French National �bl�: 
The olde,at d4!puty qw.ru • new Mt· 

a.ion, 1 1 ( 1) ,  �. 
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PARLIAMENT ARY 
contd. 

ACTIVITIES: 

ProceduTal Matters: contd. 
Statements: 
Direction regarding statements to be 

laid on the Table in reply to ques­
tions, IV ( 1) ,  56. 

Ministers may read their speeches in­
stead of delivering them extempore, 
II (1) .  83. 

Pr£caution to be taken by Members 
befcxre making statements in the 
House; Speaker's Ruling, Ill (1), 66. 

State Reorganisation Commission: 
inclusion In the proceedin�s of writ­
ten statements by Members who 
were unable to participate in the 
debate, II (1),  83-84. 

Summons: 
Servin� of a subpoena on a Member 

within the precincts of the House 
while the House is in Sf'ssion con­
stitutes a breach of privilege, 1 (2). 
168-69. 

WRys & Means: 
Chairman of -- (U.K.) not to 11ct in 

professional capadtv on behalf of 
or e�aln!-:t anv Member of the 
House. IV (2). 155-57. 

PRTVJLEGE ISSUES: 
India: 

LoK SABHA: 
Attendan� of a Member of the House 

RS a witness before another Lf'�!-:­
latur,- or a Committee thereof. JV 
(2) • 169-70. 

Bank Award Commission Report Lea­
kRi;?f': Convention to be adopted by 
the Press and others, TI (1). 89. 

Bud"et Leakage: Deci.11ion of the 
SJ>t'aker on question of privilege. 
TI (1). 89-90. 

Documents in custody of Lok Sabha 

PRIVILEGES ISSUES: contd. 
India: contd. 
LOK SABHA: contd. 
Premature publication of an answer 

to question, m (2), 187-88. 
Prima facie question of privilege: 

What it means, IV(l) ,  37-43. 
Reflections on a Parliamentary Com­

mittee, I (2), 181. 
Refusal by a Minister to place a con­

fidential document on the Table of 
the House, V (2), 152-55. 

Report of the Committee of Privi­
leges on production of documenta 
concerning the, proceedings of the 
House or. ceremonies thereof in 
court of law, IV(l) ,  58-59. 

Telegram sent by the Chief Minister 
of Kerala to the Union Minister of 
Home Affairs, V (1), 56-59. 

ANDHRA PRADESH: 
Narasimha Rao Case, III (2), 183-85. 

[See alao under ''Hyderabad".] . 
ASSAM: 

Impartiality of the Speaker, I (2), 
181-83. 

BOMBAY: 
"Prabhat" Case, III (2), 185-87. 

DELHI: 

Nai Dunia Cue, II (1) ,  90-91. 
0Tgani&er'• Cue, II (2), 246-47. 
Wrong statements by Ministers in the 

House, II (2), 247-48. 
HtMACHAL PllAJ>SSH: 

Premature publication of new,, I (2), 
183. 

HYDDABAJ): 

Naraaimha Rao Cue, ll(l), 1-83; 
Ill (2), 183-85 . 

Raj Bahadur Gour'a Cue, I (2), 183-
84. 

Suppreulon of views, I (2), 1N. 

. SecretRriat mav be presented be­
fore a Court of Law with the con­
sent of the House: House not to l(o 
Into tht qu«-�ion of relevancy of 
documents. JV (2), \71-'12. ---·---- -·- ---···· ·--- -- -----------------

(niii) 



PRIVILEGE ISSUES: C071td. PRIVILEGE ISSUES: contd. 
India: Nllid. VINDHYA PIADalr: 

Kaw.A (FORMDLY TIAVAHCOH Arr,..-.,t of Members, 1 (I), 1-.ao. 
COCBDf): Foreign countric,: 
Reftectiom by a Minister on the work CffLON: 

of the Public Accounts Committee, Disrespectful conduct in the pncmou II (2), 3'1-42. of the HOUK, a brNch of prtvwce, 
DetenU. ot M.LAa.. 1(2), 187-88. fl(l), IM--97. 
Leakage of Budget, Ill(2), 187. Ulffl'ID ICINoDOM: 

MADus: Allighan'a C11t (Hou.ae ol Commons), 
C� of Members' lllail, I (2) • 11 (2), 248-51. 

1'4-86. "Precflleta ot the House", Dem111da for de&aition of ParUamen-
deAnition of th• term, IJ (1), 93-94. tary privilege, m (2), 188. 

OatssA: John Junior's Cale, UI.H>.1. 16-78. 
Contempt ease aca.tmt Chief .MJn.Jster Strauss'• c.-, IV (2), ltMII'. 

and othen: jwigmeat of the High ROSETTI, MOSHE: 
Court, IV(2), 159-&. Israel's Parliament, 11(1), 53-57. 

Paav: S!TALVAD, M. C. : 
Budget Leakage: Report of the En- Equality Before Law, 1(2), 12'-a. 

quiry Committee, II (2), 244-46. SHAKDHER. S. L. : 
PUN.JAB: Arti.clu: 

Attempt by a Police Ofllcer to arrut Appointment of SpNur of Lok 
a Member within the precinct, of Sabha, Il(l), 41�. 
tbe Howe. V (2), 155--56. Comptroller and Auditor Genara1 of 

Communicationa to other le,wature1, India and t.he U.K.-A COIDpll'iaa. 
1 (2), 186. IV (2), 102-15. 

Conduct of certain Members who Election of the �uer of the HOUN 
c:reded rowdy scenes to prevent of Commons, 91 ( 1 ) ,  9-lJ. 
tu Governor from deHvmne his Ideal ParUa1nenwy Olllcla1, (J), JO. addrlll, V(l), SM3. 28. 

RA.1.AS11Wf: Inter-Parliamentary JwlaUona, Ill (2), 
An.& at M.LA on Cff11 Claim, 148-A. 

W(l), 73. Rafi Ahmed Kidwai, I(l),  � 
Oath-taJdna by • Mem.,.r-«1b1titu- RetonnJn1 tM Lordi, J (2), ID-a. 

liOD of WN>O, wwds ID IAe oath, a Some auunt1ona tor amprovtd Bude· 
question of breech of prtvile,e etary s= 1n varlo"' countnet. 
W(l). 773-'m. JV(l), 

Unu PaADla: Stat.ea Jworgana•uon in Indte, m (l), 
Admonition of Govemanat ollcial, 29--34. 

1(2), 188-88. Wiu.adnwal o( • clawie o( a lkll not 
Allllad faDln to pNduee a Mem- &n order, U (2#, 117_. 

ber Wore a ..__rate wtt.b.iD 24 SHORT NOTIS : 
hours, D (S), 2'0-41. Add,_.., so Jl-..ber1: 

D-- ,._ ........ " ·- �.._. W (1) Earl At&JH'• a-a. et C.- Madru �n -YF-"• ' j Branch of �A. fll(U. 21.U. -------- _,,, -· ··"· " "-· ·-·- ·· - · �··· - - - · ·-<• 
, ' 
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SHORT NOTES : contd. SHORT N�: contd. 

Addre11 to members: contd. 
Lord Stangate'a talk to members of 

Parliament (India), II (1), 25. 
Adult Suffrage : Mahatma Gandhi's 

views on, V(2), 117. 
Amenitie, of the Member, : 

Canada : Proviaion of Desks for 
Members in front of their seats in 
the House of Commons : Prime 
Minister's views, V (7), 15. 

India : Medical Facilities for Mem­
ber of Parliament, Vl(l), 8. 

Budget: 
Bombay : · Modification of Budget 

Demands, l(l), 11-12. Civil Service Reform : 
U.K. : Report of the Royal Commll­

aion, II ( 1) , 25-26. 
Conatitutional Change, : 

CHINA : 
People's Republic of China', Conati� 

tut.ion adopted, I (1), 10. 
l111WfCI : 

Constitution revision proposal I (2) 
116-17. 

' ' 

GHANA : 
Felicitations by the Prime Minb� 

and Shri Krishna Menon on the 
independencE of, Ill (1), 22-23. 

PAKISTAN : 
Constitutional changes in, 1(1), 10. 
Soum AnuCA : 
Appellate Division Quorum Bill, I (2) 

118. ' 

U.K. : 
Intfet1dence of Judiciary in, I (1), 

U.SA : 
Amendment propo,ed for ftllina of 

temporary vacancies in the Hou.ae 
uf lwpreaentatives, I (2), 117. 

Amendment propoeed for ftxtna of 
number of judgea of the Suprem� 
Cou:rt, I (1), 9. 

Costitu.tional Change,: Contd. 
v.s.A. : contd. 

Separate rolls for coloured voters, 
I (1), 9-10. 

Voting Age in, I(l), 9. 
Delimitation of Conmtuencies : 

U.K. : Boundary Coromiaton for, 
I (2), 119. 

Detention of Member, : 
Information about a Member under 

detention : Practice in Ult. and 
India, III (1), 19-20. 

Electiona : 
Indirect Elections: Mahatma Gan­

dhi's views on-.V (2) 118. 
Registration of voters : Mahatma 

Gandhi's views on-.V (2) 118. 
First Parliament: 

Parliament Week and Exhibition. 
III ( 1) , 24-25. 

Statistics of questions naked durin& 
III (1), 19. 

[See c1ao under Sub-heading "Quu­
tions"] 

Government Depariment.t: 
Madras L.A. : Information by Gov­

ernment Departments, 1 (1) ,17. 
U .K. : Economy in Government De­

partments, 1(1), 18. 
Inter-Parliamffltary Orgmwcationl : 

Inter-Parliamentary Union, I (2) , 
115; D (1), 24-25. 

Leave of Abaence to Peen, Grant 
of, IV (2), 96. 

Legislativr Building, : 
NKW OILHI : 
AutomaUc Voting Equipment lnatal­

led in the Charnben, W (1), 23-2'. 
Decoration of the Parliament Bwae, 

I (2), 120; ll (1), 23-24. 
Some recent tmpronmenta ID Parlia­

ment Houae, I (1), 17-18. 



llllla 

SHORT NCYI'ES: � 
LegislaHve Buitdmga: contd. 

ux : 
Air Conditioning tn the Rome of 
Commons Chamber, 1(1), 1S. 

Life Peerages Bill, passed by the 
R� of Common, (U.K.) fV (2), •• 

Legi,lature 
Bicameralism : Mahatma Gandhi'• 

vtewa on-V(2) 11a 
Member!' Salam, and Al?owancei: 

AusnALIA: 
Rise in Members aalaries, m (1), 

117-18. 
INDIA: 

Position of a newly elected Member 
of Parliament �rding (i) 
draw11l of salary and <ii) grant of 
leave of absence before tnldng 1 
oath, IT(�), 189. 

Ntw 7.EALAND: 
Report of the Royal Commbslon on 

?,irliamentarv Salaries and 
Allowances, JI (I) . 26-27. 

U.IC.: 
. Increase in, aalari� and 11l1ownncee 

of · Membas of Parliament and 
Ministers in U.K., IV(l), 13-14. 

Mffl>h@n' Erpt"ftses: Statt'mP.,t by 
Str Wtnston Churchill In the Hou.te 
of Commnns. r (1) . 12-13. 

Ministers' Salaries. T (2), 115. 0pP'lsitlon Motion, JI (2). 189-71. 
SubsistE>nce grant of. n (2), a da:v to 

llem�rs of Parliament. I (2). 115. 
U.SA� 

Rbe In Mffllbffll' alarfn, 1(2), 118. 
C>rdinaft.tt• : 

Iarue of an Ordinance � 
. . partly_ the �on, of a Bill pencf-111« befOft Lot S.hha. n '1). 27-28. 
PclrUernentary �14-ptio,u: 

l!xmanae of, H2), 114-15. 
�l.ldt o!-(Cach) to India. VJ(l). 

: 'l.;· .(tndJan) to Eastern Europe, 
• · 'V(2), '11'1: (Nepalew) to IDdil, 

Vl(l), 7. 

(ma') 

SHORT NOTES: eontd. 
Parliamentary OHidaZ,: mri .. B. Du, Cbalrman, PAC., I (J), 

M�in,zs of the StandJng CommJtt" 
of the Secretartet of Lqialatt.. 
Bodies fn India, ID (1), tt . 

Retfr?ment of: 
Shrl N. C. NandJ (India) IV(t) 11-

13. 
' 

Mr. C>c,nn ctou,dl (U.Jt.), 1(1), II-It. 
SI,. FrNlerte MetcaUe (P.lt), 1(1), 

19. 
Parliamentary, Partin: 

uihnur Sh11dow Cabinet (U.lt.) , 
1(2), 118. 

Pomfwft c,f ttDo ROUM1: 
Relative i,Mftlnn of the two Cham­

bers and the IJ)l'dal PMftfon of the 
Prfmf' Mlnlltl'r tn a Ptr1WMntar, 
Democraey, n (2). 171-'72. 

Pntn(!'!'1t nnd Pr;t,H<.•r,r.• of .Parinftt: 
C<'mt>f"ff'n� r,f Parlt.fflf'ftt tn malre 

rt?trosp!'ctlw. UIW'II, t(t) , 14. 
Tnwwtl�tlonal PnWfftl of C.,.... 

<tr.S.A.). 1(2), 117-111 . 
Prl'�df'f'lt',r Addf'f'1t1t to Parl�t: 

!kn� nf. V(J), 12. 
Prfllridint1 Ofli«r(•) : 

Blhar: Spealrttr', aMouneement that 
hP �•IWfl tt, lM" • narty fflaJ'I on 4111't'­
tfon. m (2), 142-43. 

Etf!<'tion nf the Prt'ffd.it fn the But,. 
dl'lta( (West Cffnmny). 1m. 120. 

Election of R�Akn- and °""1tv 
Ss,eakfllT'. Lok S.bhe; n,n. 2S-2f; 
Fellettatlona. m (J). 11-!T. 

R'ldt'l'ttMd: C'".uttnf Vote br Splak-
eT, 1(1), u. . 

M'-'110r'f': Sp.-.�1 ,.t.rntiom "91 
Mlnllten meldn,r � In the 
Rot1• on nst,rnadon from the <Jo¥. 
ernment, V(l), lS-14. 

No cnnftdffltt motion aplnlt Speu­
eor: 0msa. I (1), JI :  �asthan. 
1(1). n. 

Sy,Nm-e publlt- ...ant, t (2), I 11-
20 •.•... ··· ----·-·· ·-----··-· ' _, · ···--···· .  
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SHORT NOTES: contd. 
Pre11 and Parliament: 

Constituenti' letters to M.Pa., I (1), 
16. 

Legislature and the Presa, I (1), 15. 
Views of Shrl M. N. Kaul, I (1), 14-15. 
Views of Sir Hartley Shawcross, 

IV (1). , 14-15. 
Prime Minister's Use of I.AF. Planes 

for tours other than official in 
nature, ID (2), 142. 

Private Memben' Legislation, (U.K.), 
IV (2), 97-98. 

Pri.oii.ge: 
A ruling on privilege (U.K.), 1(1), 

16. 
Exemption of Ministers, Speaker and 

Chairman from appearance in Civil 
Courts (U.K.), II (2), 172. 

Public Accom,ts Committee: 
Inauguration of 1957-68 Committee 

by Speaker, DI (2), 143-44. 
Meff\ben of Madras P.AC. attend u 

observers at. a meeting of the, 
m <2>. 14-4. 

Questiom: 
Assistance to memben of the Lok 

Sabha in regard to, It (2) , 172. 
r See auo under ''Services and Faci­
UUee to Members"]. 

Statistics of questions aaked during 
Fint Parliament, III (1), 19. 

Retirement of M�bc,-1: 
�Urernent of 74 members of the 

ltajya Sabha: Prime MinJster's 
ren:a.arks. n (1). 23. 

&.cr.tcu-iat, of th. Legi.tlatiuc Aaffm­
bUea: 
lNIIU: 

Lok Sabha: Participation In the 
India. 1958 hhlbition, V (1), 12.; 
sta)l in world Airiculture Fair, 
VI (1). '7-8. 

Madhya Pradesh: Retlretneat of the 
�etary, Shri K. K. Rancole. 
V(l).  14. 

SHORT N�: eot1td. 
Services and FaciUiie• to Memz»e,,•: 

Assistance in regard to � 
11(2), 1'12. [Bee CUIO under � 
tions'']. 

Constitution of India: calJtarapbed 
edition, n (2), 173. 

Note on P'in.ance Bill, 1955 clreula­
tton of copies of,' I(2), 126. 

Speakers: 

Resignation from State Litcl•Jature 
Parties: 

Andhra Pradesh, VI (1). '1; lly,ore, 
VI (1). 7. 

Standing Committees: 

Standing Committee of the Home ot 
Commona (U.K.), Ill(l), �1. 

State Drive to Parliament: 

Queen aba.ndoru (U.�). l (J), �1. 

State opening of Parliament (t1Jt.) ,  
Statement on the TelntJiDi of, 
IV (2), 95. 

Summou: 

Serving of aummona on llmlben: 
Speaker not to be made an .... t 
far, IV (1), 13. 

Unveiling of PortTaiu: 

(Dil) 

Of Dadabbai Naorojt (ill Cmtra1 Rall. 
Parliament Houle. New Dalhi), 
I(l), 8. 

Of�ve i.e:,,t,�:CJ>:'1f 
19. 



RESBARCB AND REFERBNCB PUBUCADONS 
(A) STUDIES ON CUBRINT PROBLJ:MS 

l. 'Ille Korth Atlantic Treaty Orpnlntioo (A 
Docaaaental'J Stuc:17) (lHO)-Re. 0.Jl. 

2. The Anzua Pact (A Documentary Stuc:17)­
(1955)-Re. 0.31. 

I. Brochure on Formosa, Pescadores and other 
hlaDda ues>-Re. o.n. 

� Brochure on P'inandnl and Control ot Uni· 
ffllltr Dlllcatian 01111)-Re. 0.1, 

I. Brochure on Disarmament (1955)-Re. O.IIO. 
8. Brochure OD lnltita&iona for Industrial 

lilwace and Development (1955)-Re. 0.75. 
'7. lncbure on South Kut Allan Collective 

Def� Treaty (1955)-Re. 0.37. 
& Brapiure: on Development of Western 

11:uropean Defence (19")-R.,. 1.12. 
t. Brochure on General A,reement on 'l'arla• 

and Tn� (�)-Re. 0.37. 
10. Brochure on Flood.I ln IndJa (19115)-Be. 0.11. 
11. Draft Seconcl !'h,e y.., Plan (1958)-Ra. 1.112. 
11. Broclwre • the Presa Commlalon luport 

(Comments and Reactlona) 0955)-R.a. l.llO. 
ti. Brochure on India'• Admlnl:ltrative S)'llem 

bJ' Dr. Paul R Appleby (ComJMnt, and 
R.-ctima.) (ltN)-Re. US. 

ll. � Caal CA Documentary Study) (1158)­
Re. 1.00. 

IS. Suez C&nal NatJanallatian and At1tt OHt) 
-Ra. UT. 

H. URmlCO: tta Ainu and ActlYttl• Out)­
.._ 0.'11. 

IT. Fae� About Former French North Afl1cl 
(1'168)-&. 2.08. 

18. Election, and EJecton ( IIN)-a.. 0.11. 
It. G. V. Kavalanlc.ar: Spffdt• ud Yrttlatl 

(115'7)-&. 1.!10. 
30. Alomlc and llydrollll w..-. (C naz 

ud Reac:tJona)-&. 1.10. 
21. l'tl'lt Parll11ment: A louftllir U_...,_ 

Ra. ,.oo. 
22. Dada Sabeb Mavalanlc.ar: Trtbutal lo BIi 

llnlor, (1957)-Re. o.a. 
23. Military Alliancn: axcwpu '"-' �wnenta 

-Rs. 1.37. 
K Military A.llianct'I: A •1ef Stud,-lle. UI. 
25. Military Alltwea: Ex:oer,u ,,_ .,_ 

Mlnt,ttt'1 SJ>HCha-Re. UI, 
%8. P11nCMbeel: Excerpta from Prtln• � 

Speeches-�. o ti. 
27. P11ndu•hr.tl: Y.x,"rpu from DoC\mlrnl.-

�- 0.85. 
28 Tht• Con1tltutlon of tndla (u modlhd up-... 

date) (Sxtndl)-Rt-. 0.'71. 
29. C,.,n,tilutlon Amendmf'flll Ada I to TD 

,s,ni,s,ala)-Jle. ua. 
30 Pllllchlheel: ltl llnnlnl ... .....r-­

Re. 0.fl. 
II. O!mnHlOWMJa. Parliamentary � 

1N7: A 8ouwnlr-Ra. 2.00. 
12. Fonlp Polle, of India: Tdt.a ol Doell· 

manta o N7.-> , Sff'O'lld rcUdoll)-lla. ••· 



(B) P!.ll10DICALS 
t. PORTNIGH'ILY NEWS DIGESr practices that are being evolved in 

A handy reference guide to current deve­
lopments. These are classified under Indian 
Affain and World Allain. 

Single copy . . Re. 0·25 

Annual Subscription . . Rs. S · 00 
2. ABSTRACTS AND INDEX OF 

SELECTED ARTICLES 
Gives a list of selected articles together 

with fair digests of im,PC>rtant articles on 
Political; Economic. Fmanciat, Legat and 
other qucstiona of the day. The selection 
is made from a wi�e range of. ncwspa� 
and Journals (Indian and Foreign) received 
in the Parliament Library. 

Single copy . . Re. 0·46 
Annual Subscription . . R.f. 4·00 

5. ATOMIC NEWS DIGEST 
A monthly publication of important deve­

lopmenta in nuclear acience and space 
exploration in varioua parts of the world 
arranged under the parts: I. Digest of News, 
II. Abstracts of Current Literature, TII. 
Bibliography and IV. Glossary of Technical 
Tenns. 

Single copy . . Re. 0·25 
Annual Subscription . . Rs. 2·50 

various legislatures in India lllld abroad. 
Single copy Rs. 1 ·2S 
Annual SubJCription . . RI. 2·25 

5. DIGEST OF CENTRAL ACT'S 

Quarterly: contains a abort legialative 
history and synopsis of every Act palled bJ 
Parliament and assented to by the Preaidau 
during the quarter. 

Single copy . . Re. 0·50 

Annual Subscription . • RI. 1 ·75 

6. JURIDICAL DIGEST 
Quarterly: contaim abstracts of judgments 

of the High Couru and the Supreme C.oun 
in cases relating to the Provisions of the 
Constitution of India. 

Single copy Re. 0·75 

Annual Subscription RI. 2·SO 
7. PRIVILEGES DIGEST 

Quarterly: contairu summaries of privi· 
lege c�5 in Parliament, State Lcgislaturt$ 
in India, the Briti�h House of Commons 
and other foreign Parliaments. 

Single copy . . Re. I :00 
Annual Subscription . • Rs. 5:00 

A. ABSTRACTS OF REPORTS 
Monthly: contains an annotated list <lf 

4. JOURNAL OF PARLIAMENTARY selected R�poru of Committees and Coin· 
INFORMATION missiona appointed by LegislaturN and 

(English and Hindi Editions) Governments in India and abroad and 
Half-yearly publication (issued in April ;,hstracts of important ones. 

and October) containing articles and infor- Single copy Re. 0·50 
mation on Parliamentary procedures and Annual Subscription RI. S·OO 

(C) AN11i0LOGY OF SA YlNGS SERIES 
TitlN so far published 

1 .  On Parliamentary System 
!. On Nuclear Energy 
5. On the State and Individual 
4. On l.ihfflT and Freedom 
5. On Space E.xplondon 
6. On Culture and Civilization. 

Prier lk 0·25 r.acl, 
Cople1 obtolnobl• f1"0ffl 

TBB SALBS �!(?�z -��SABBA SBCRETARL\T, 
PARUAMISNT BOUSII. 

NBW nEl.m 



LIST OJ' AUTHORISED AGJCNTS !'OR LOK SABHA SECRl:TARIAT PUBLICATIONI 

l. Jain Book Apney, Connaqht Place, 
New Delhi. 

2. Kitabiatan, 17-A. Kamla Nehru Road. 
Allahabad. 

S. British Book Depot, N, Huara�. 
Lucknow. 

.. Imperial Book Depot, w, Mahatma 
Gandhi Road. Poona. 

&. Tbe Popular Book Depot, (Refd.) 
Lamiqton Road. Bomba:,-7. 

I. H. Ventatuamiah & Som. Vidyanjdhi 
Book Depot, N ... Statue Circle, Mysore. 

7. International Book House, Main Road, 
Trinndnam. 

8. The Presidency Book Suppliea, 8-C, 
Pycroft'1 Road. Triplicane, lladru-a. 

e. Atma Ram & Som, Kuhmere Gate, 
De.hi-I. 

lO. Book Centre, Opp. Patna CoUep. Patna. 
11. J. M. Jai.na & Brothen, Mori Gate, 

Delhi-& 
12. The Cuttack Lew Timea Offlce, Cuttack-

2. 
11. The New Book Depot, P.O. Box No. N, 

Connaqht Place, New Delhi. 
H. The N- Book Depot, 79, Th. Mall, 

SUDla. 
15. The Central N-• Apncy, JlftO, Con· 

naqht Clrc1.11, New Delhi. 
18. Lok Mi.lap, Dlltrict CGW1 Road, Bba•· 

nap.r. 
1'7. (Vecut). 
11. Tbe New Book l>epnL llodJ No. I, 

N80llf. • 
H. TIie ltubmir Book 8b0p, ResJdeDc7 

Road, lrtnapr, Ka+mlr. 
a n.  DlllWl Book....._ ,-1. c ... apa 

arm.. .... DliUII. 

21. Rama ltrilhna & Som, 11-B, Couaupt 
Place, New Deihl. 

22. International Book HouN, Private Ltd.. 
9, A+ Lane, Kabatma Gandhi Road, 
Bombay-1. 

23. J•kabml Book Store, '2. K. K. Qwu­
way, New De1bi 

2'. The Kalpau Publiaben, Book.a.u.n, 
Trichinopoly4. 

25. (Vacant). 
JO. 1be lntemaUonaJ Book Sena. Dec!caD 

Gyrnkb.aaa, Poona-4. 
27. Bahri Brolhen. 188, wjpet RaJ Market, 

Delhi-I. 
28. City Book·NUen, 8obenppJ a&rMt, 

Ddbi. 
29. The N•t.ional Lew HOUN, Neu IDdon 

Library, Opp. Old Hip Court Bw.ldana. 
Indore. 

30. Charlu Lambert a& Co.. 101, llab.atma 
Gendhi Road, Opp. Clock Towu, ,on. 
Bomba:,. 

31. A. H. WhNler • Co .. (P) (L&d.), II, 
EJ11n Road, Allahabad. 

32. 14. S. R. Murthy as CG., VIMILhapetum. 
JJ. The Loral Boo& Depot. Ch1upi T� 

Meena. 

J4. The Good C()mpenlOGI, .Rupure, Baroda. 
�- UD.ivenlt)' Publ.llben, Ratlwey a-. 

JuUWldur Cit7. 
11. Btudau ltonl, a..,buaUt lluu, 

Jemmu-Tawl. 
17. Amar ltitab Obar, � ..... 

J11111'*1pw·I, 

SI. ( V ea.nt). 
II. S.. II. ao,alkrilhDa Jtoae. C An o.J 

llabal), NorUa Oalln! l&lwl. ........ 
•. ,.... ... ..... ..  u. �  



 



82. Firm& K L. Mukbopada,ay, 81A, 
Banchharam Alaur Lane, Calcutta-12. 

83. reeland Publications (P) Ltd., II-All8, 
Jajpat Napr, New Delhi. 

84. Goel Traders, 100 C, Ne•· Mandi, 
Muzaffar Nap.r (U.P.). 

85. Mehra Broaiers, 50-G, Kalkaji, New 
Delhi-II. 

ae. The Krishna Book Depot, Publi1hers, 
Booksellers, Stationery & New, A1ent1, 
Main Bazar, Patbankot.. (E.P.). 

87. Dhanwantra Medical & Law Book 
House, IS22-Lajpat Ral Market, Delhi-
8. 

88. The United Book A,ency, 411, Amrlt 
Kaur Market, Pabar1anJ, New DelbJ. 

89. Pervaje's Book House, Koppikar Road, 
Hubli. 

90. B. S. Jain & Co., 71, Abupura. Muaaffar­
napr. (U.P:). 

91. awadeabi Vutu Bhudar, ......,,_., 
etc., Jamna,ar. 

92. , Vacant). 
93. Sikh Ptsbllsbln, Hollie (P) Ltd., t-C. 

Connau,ht Piace, New DelbJ. 

94. G. R. Lakahmipatlly Chett)' & Ilona. 
�neral Merchantl & New, Acenta. 
Newpet, Chandrafirl, Chittoot' DI.Ill 
(Andhra Pradeah). 

116. Hind Book HoUN, 82, Jan Path, New 
DelbJ-1. 

!HJ. Bookwell, •-Sant Narankari ColOQJ, 
Kin1sway Camp, Delhi-9. 

97. 1'he S. S. Book Emporium, ''Mount.Jo,'" 
Road, Baaavan,udl, Banp.lol'9-6. 

us. Sahttya Saneam, Booudlen, t'9 Lok 
Manya Vaatu Bhandar, Dadar, �-
28. 

99. Shall1 Ram & Son,, Boouellera, ...._. 
Gai.. Alilarh CU.P.l. 



{c) 1� IY l..oK SABHA Sr.cR!TARIAT 

PvaUIDIICD Uffl>D RULE 382 OF THE Ruu:s OF PROCEDURE AND CONDUCT OP' 
BueIHUa IN LoK SABRA (FJrre EDmoN) AND PRINTED AT Tm 

PARLIAMENTARY WJNC OF THE GoVERNMENT or INDIA PJu:aa, 
Nrw Da.m 
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